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LOK SABRA 

Friday. November 25, 1960/ 
Agrahayana 4, 1882 (Sakal. 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. SPEAKER in the Chair] 

MEMBER SWORN 

Sui Bhawani Prasad (Sitapur-
Reserved-Sch. Castes). 

ORAL ANSWERS TO QUESTIONS 

Discovery of Sulphur Pyrites in 
Bihar 

+ 
( SMi D. C. Sharma: 

Shri Khushwaqt Ral: 
I Shrimati Da Palehoudhuri: 
I Shri Raghuna1h Singh: 
I Shri Amjad Ali: 
I Shl'j Sadhan Gupta: 
! Shri P. K. Deo: 

-453. ~ Shri Subiman Ghose: 
I Shri Auirudh Sinha: 
I Shri Aurobindo Ghosal: 

\
' Shri B. Das Gupta: 

Shri Wodeyar: 
I Shri N. M. Deb: 
L Shri Koratkar: 

Will the Minister of Commerce ana 
Industry be pleased to state: 

(a) whether it is a fact that vast 
source-; of sulphur pyrites have been 
discovered in the Arnj ore area in 
Bihar; 

(b) if so, whether any quantitative 
and qUalitative estimates of the new 
deposits have been made; 

(el the result th~; and 
13'12 (Ai) LS--l. 
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(d) the industries that would be 
greatly benefited by it? 

The Minister of Industry (Shri 
Manubhai Shah): (a) to (d). A 
statement is laid on the Table of the 
House. 

STATEMENT 

According to the report rendered by 
the Indian Bureau of Mines, who 
carried out the investigations, reserves 
of sulphur pyrites of the order of 
about 8 million tons have been dis-
covered in the Amjore area in Bihar 
State. The probable reserves are 
thought to be considerably larger. 

The ore is reasonably rich in its 
sulphur content and analyses as 
follows: 

(i) Sulphur varies from 32 to 49 
per cent. (but close to 40 per 
cent S). 

(ii) Iron varies from 29 to 43 per 
cent (but close to 38 per cent). 

(iii) Arsonic varies from traces to 
0.03 per cent. 

(iv) Phosphorus varies from traces to 
0'03 per cent. 

(v) Cu, Co, Ni etc., are present in 
traces oniy. 

Sulphur forms the basis of almost 
all chemical industries, particularly of 
fertilizers. 

Shri D. C. Sharma: May I know 
what steps Government is going to 
take to exploit these results? 

Shri Manubhai Shah: The present 
approach is that as the finds have been 
much more than what we were even 
optimistically estimating them to be, 
we are going to consider the setting 
ull of a big smelter of 400 tons of 
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sulphur per jay which will give about 
a lakh and a quarter tons of sulphur. 
We are also thinking of a setting up 
a thousand ton per day sulphuric acid 
plant and to mine more ores, SO that 
the various sulphuric acid cons wrung 
industries may consume this are in-
stead of imported sulphur. 

Shri D. C. Sharma: May I know 
what arrangements will be made for 
the transport of this are, this sulphur 
pyrites, from the mines to the place 
of destination? 

Shri Manu~ Shah: The usual 
railway transport, because it is not a 
ccnnbustible item in the normal sense 
of the term. With slight precautions 
sulphur can be transported easily. 

'Ii ,"0 mo ~ : -q ~ ;;n;;"'fT 

~~f.f;~;;ft~~ 
~ q;: fi:!m ~ <:IT '3"« if; "lfli11f if; ~ 
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'3"« <tit ~ "1ft fif;ln ~ 7 

'Ii~ ~ :~o;;4T~ 
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'Il"f ~<Ii\'i\c f'!i<IT ;;rr ~ ~ m<: 
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'Ii ~ ~ : <fB- ~ m<'f if ~ 
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Pandit D. N. Tiwari: What will be 
the estimated cost of this plant? 

Shri Manabhai Shah: Now the 
estimates will all have to ee revised. 
At one stage we were thinking that 
it would cost seven to eight crores of 
rupees. But in view of the larger 
possibilities, the cost may be higher. 

Shri P. K. Deo: May I know what 
amounts of this sulphur product are 
imported into the country every year, 
and if by the discovery of these 
mines this country is going to be self-
sufficient in the production of all our 
sulphur requirements? 

Shri Manubhai Shah: Presently we 
are importing about 2,50,000 to 3,00,000 
tons of sulphur, and by the end of 
the Third Plan we expect that the 
demand will be round about 6,00,000 
tons per year. The present estimates 
are, if these ores are properly worked 
we might reach about fifty per cent 
national self-sufficiency by the end of 
the Third Plan and, maybe, complete 
self-sufficiency in the Fourth Plan. 

Dr. Ram Subhag Singh: As it has 
just now been disclosed that large 
depo.i1!s of sulphur are have been 
found at Amjore and this is one of 
the basic things needed for manu-
facture of fertilizers, 'may I know 
whether, along with the setting up 
of this sulphur plant, Government, 
will also propose to set up any ferti-
lizer plant also? 

Shri Manubhai Shah: It will cer-
tainly help the Bihar phosphatic fer-
tilizer factory which is being set up 
by the Bihar Government in the public 
sector there and also Sindri, and also 
various fertilizer plants one of which 
is being established in every State, 

~. mtiR tm : ~ <rf> ~ 

'I>T~~~it;~~ ?5fif 
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~~~ :'f'1T~'if 
if~r ~ ? 
Shri T. B. Vittal Rao: The hon. 

Minister has stated that sulphur will 
help the Sindri Fertilizers. May I 
know if the use of gypsum which it i..! 
taking from Rajasthan will be com-
pletely stopped? 

Shri Manubhai Shah: No, Sir. There 
is always a scheme for expansion ot 
these plants and the present resources 
need not be disturbed. This will aug-
ment the national requirements. 

Shri D. C. Sharma: May I know if 
the discovery of this abundant supply 
of sulphur will lead to the reduction 
in price of fertilisers? 

Shri Mauubhai Shah: It may not 
consequentially lead to that ltecause, 
as the House knows, natural deposits 
of sulphur throughout the world are 
so stupendous that the mining cost i..! 
rather less. Here what we have loeat-
ed is a combined sulphur iron pyrites 
which is a bit difficult to process. 
That is more expensive. The prices 
may equate if not be lower than the 
international price. 

Shri Ral"h1Ulath Slnl"h: What is the 
sulphur requirement of India and the 
quantity that We are importing at 
prese';t? When will we be self-su1ft-
cient! 

Shri Manubhai Shah: I have jusi 
now answered that question in detail. 

~~~: ~~ 
it ~ ~ 'liT ~ 'mfi", ~ 
~ ? 

"'" ~ ~ : 4' ~ 'q'"',fi 'fCfR-
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Laud Routes to Gea 

+ 
(Shri Ra,hunaUl Sinl"h: I Shr~ Nardeo Snatak: 

Sltn P. K. Dee: 

\ 
Shri Rameshwar Tantia: 
Shri Yadav Narayan Iadb ... ,: 

I lihri Achar: 
IShIi Assar: 

.451. ~ Shri Mohan Swamp: 

I Shri Hem Barna: 
Pandit D. N. Tiwari: 
8hri A~ad.i: 
Shri Wodeyar: 

L Shri D. C. Sharma: 

Will the Prime Minister be plea3ed 
to refer to the reply given to Starred 
~uestion No. 38~ on the 12th August, 
1960 and state whether the two new 
land routes to Goa improving travel 
facilities have since been opened? 

The Deputy Minister of Extern2l 
Affairs (Shrimati Lakshml Menon): 
Yes; the two new routes were 
d",,]ared open for the movement of 
persons to and from Goa with effect 
from 1st October, 1960. However, 
traffic through these routes has not 
yet commenced as no corresponding 
facilities have been made available by 
the Portuguese l!.uthorities in Goa on 
their side of the border. 

Shri Ra~lm.nath SIn&,h: May I 
know whether there is any possibility 
to open the route in the near future? 

Shrimati Lakshmi Menon: As far as 
we are cGncemed, the routes have 
been open since the 1st October. It is 
for the Portuguewe Government to 
eecide .... hether they .. auld provide 
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~e n~f;!Ssary ~acilities ss that people 
could come and go through these 
routes. 

Shri laganatha Rao: May I know 
whether the control of these two 
routes has been handed over to th~ 

Reserve Police and has been taken 
away from the Customs Department! 

Shrimati Lakshmi Menon: Yes, Sir. 

Dr. Vijaya Ananda: Is the opening 
of new land routes an improYement 
in relatiorui? 

The Prime Minlster and Minister ot 
External Affairs (Shrl lawaharlal 
Nehru) : If the hon. Member is fair 
to himself, he can himself judge whe-
ther it will or not. 

Shri Hem Barua: May I know 
whether it is not a fact that when 
originally the routes to Goa were 
closed it was done with the object of 
putting pressure on Portugal to quit 
Goa? If so, when these routes are 
now open, does it mean that condi-
tions have altered? 

Shr; lawaharlal Nehm: Conditions, 
of course. always go on altering 
everywhere. But that does mean that 
we want to romove restrictions-it has 
less to do with Government-on the 
people. On careful consideration we 
considered that students and others 
who come and go should not be 
obstructed or prevented from coming 
or going or put to s<>me difficulty in 
roundabout ways. That certainly was 
a point before us. 

Shri Bem Bama: May I know 
whether it isa fllct that foreign busi-
nessmen are proposed to be allowed 
through these routes with visas? If 
so. does it mean that we encourage 
foreign trade through our routes with 
Goa? 

Shri lawaharlal Nehru: I do not 
know. Sir. Foreign businessmen can 
go, r presume, as an individual can go 
if he has got the necessary papers. 
Foreign businessmen as such are not 
barred from going. Th~ can, of 
~urse, go to Goa by l!ea 'all the time 

they like. They can come presUDUllbly 
to India-to Bombay or elsewhere-
also without any difficulty. So there 
Is no particular advantage in barring 
them from crossing that route. But 
I am not sure that they are. I have 
oot heard of many foreign business-
men going there. 

Shri Hem Barua: May I know whe-
ther it is not a fact that the original 
route via Castle Rock was at least 
sufficient for checking smuggling that 
is going on? If it is so, why should 
we have two more routes? 

Shr;. lawaharlal Nehru: It does not 
affect that it was considered sufficient. 
In spite of every effort, smuggling 
has been going on and it was consi-
dered that under the new arrange-
ments made there will be a greater 
check on smuggling. 

Rebate to Handloom Weavers in U.P. 

.456. Shri S. M. Banerjee: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether huge amount as arrears 
of rebate to handloom weavers' co-
operative societies in U.P. is out-
standing for payment; 

(b) if so, the amount outstanding 
as arrears on the 1st October. 1960; 

(C) the reasons for the delay in 
payment; and 

(d) the steps taken by Government 
to pay regularly? 

The Minister of Commerce (Shr:l 
Kanungo): (a) to (d). The informa-
tion is being collected from the Uttar 
Pradesh Government and will. be laid 
on the Table of the House. 

Shri S. M. Banerjee: May I know 
whether information is being collect-
ed or whether any information exits 
about the arrears of rebate on 1st 
October, 1959, even? 

Shri Kan_~o: Regarding the ar-
rears before 1959 accounts . were BUb-
mr1tett' 'by the U.P. Government but 
there were c;ertaill discrepancies. 
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They were sent back tor reconciling 
those discrepancies. When that is 
done the arrears will be sanctioned. 
From 1960-61 onwards a new proce-
dure has been developed by which the 
past process of reconciling accounts 
will not be necessary. Ways and 
means provisions have been made and 
the State Governments can disburse 
them oa their own account. 

Pandit D. N. Tiwari: May I know 
whether it is a fact that in almost 
every State, specially in Bihar, large 
amount of arrears is due to handloom 
weavers' co-operatives? It so, when 
is it going to be paid? 

Shri Kanungo: I do not know the 
exact amount. During the year 1958-
59, an attempt was made to clear the 
arrear claims of rebate on the sales 
of hand loom cloth in all States. Ac-
cordingly, an amount of Rs. 113 lakhs 
was sanctioned in 195~. That has 
covered a lot of arrears. But certain 
amounts still remain which can be ad-
justed only if the reconciled accounts 
are available. 

Shrl Tangamani: The hon. Minister 
has stated that the new scheme is in 
operation for 1960·61. I would like to 
know whe:her the rebate will be paid 
to them as soon as the stock is cleared 
or, say, wi'hin a period of three 
months of that. 

Shri Kanungo: That will be for the 
Sta'e Government to dec'de, namely, 
what the quantum of rebate will be 
and what the varieties will be on 
which rebate will be admissible. They 
can disburse it out of the ways and 
means funds without reference to the 
Central Government. 

~ ~ ~ : 'fl1T lfR;fur ;j-fj-
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'"~:~a't'!m:~~l 
ShH Rain KrIshiD Gupta: In new 

ot the fact that a large amount is 

outstanding against other States also, 
may I know whether infonnation will 
also be colleeted about other States? 

slui Kanungo: Yes, Sir. All State 
Governments have been asked to give 
reconciled accounts for all their ar-
rears before 1980. 

Shri S. M. Banerjee: May I know 
whether the adoption of the new pro-
cedure will have any difficulty, for 
example, delay in payment of rebate? 

Shri KanllD&'O: The new procedure 
will not create those difticulties. 

Coal-Field Recruiting Organisation 

.'58 f Shri Indrajlt Gupta: 
L Shri Yadav Narayan Jadha-..: 

Will the Minister of Labour and 
Employment be pleased to state: 

(a) whether the Inlustrial Com-
mittee for Coal Mines has recommend-
ed abolition of the Coal Field Re-
cruiting Organisation's powers of 
control and regulation over the labour 
recruited by it; and 

(b) whether this recommendation 
has been implemented in the Rani-
ganj coal belt? 

The Depu:y Minister of Labour 
(Shri Abid Ali): (a) Yes. 

(b) Not yet. 

Shri Indrajit Gupta: Despite the 
recommendation that this coalfields 
recruiting organisation should be 
abolished the fact of the matter is 
that in a large number of collieries 
this organisation is continuing and 
the number of workers r 2cruited and 
controlled there is increasing. What 
steps is Government taking to see that 
that recommendation is implemented? 

Shri Abid AU: The scheme which 
will be framed in thilI behalf should 
ensure continuity of employment to 
workers from Gorakhpur. That 
matter is being considered in consul-
tation with the State Governments 
concerned. After this is done, further 
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action will be taken. At present there 
is complete peace in this area. 

Shri Indrajit Gupta: It is not a ques_ 
tion of continuity of employment of 
G<>rakhpur labour. The question is, 
there is a separate System by AiclJ 
they are kept in separate camps under 
supervisors and treated practically 
like forced labour. I want to know 
whether the recommendation that 
there should be no distinction between 
them and other labour has been im-
plemented or not? 

Shri Abid Ali: What the hon. 
Member said was the position 10 
years ago: not now. Of course, they 
live separately and they have their 
own cooking arrangements. There 
was an informal committee of Mem-
bers of P.rliament which toured this 
uea. It was found that most of theIe 
allegations were baseless. With re-
gard to this particular organi98tion, I 
have said that after the scheme is 
formulated which will ensure con-
tinuity of employment, further actio. 
• >'ill be taken. 

~ ~ ~..,n :ffi~~ 
~ f.!;~~il 1ft~lroifT 
f<rocr f.!;m ~ ~ oq'lft 1ft ~ ;fr 
¥ ~ ~ ~ lfI"f;f\<f If;i't oft 
;it fum' gq-r WI' ~ ~ f.!; 1.% ~~ ~ 
;:;nft ~ ~ ;0-9' ~ ~ ;;;l ~;re'R' 

~~~ 7 

~ mfiR ~ n:m f"f~ l'fln 

~~~ I 

Shri T. B. Vlttal Bao: It was recom-
mended that this organisation fer 
Gorakhpur labour recruitment should 
be taken over by the Directora te of 
1i:mployment and Resettlement. What 
is the delay in taking over by this 
Directorate? 

8hr1 AII14 All: That is exactly what 
have said, earlier. A scheme is 

being prepared whieh would ensure 
continuity of employment. That is 
beine considered. 

TraII8i.stor ~8S 

*iS9. Shri &aa KrWwl Gupta: Will 
the Minister ot Commerce ud 
Industry be pleased to statll: 

(a) at what stage is the proposal to 
manu1acture transistor radios in our 
country; and 

(b) whether any definite scheme 
has been finalised in this regard so 
tar? 

The Mialster ef IDdutry (ihri 
Manubhai Shah): (a) and (b). 
Several of the existing rnanu1acturer. 
of radio receivers who were permit-
ted to take up manufacture of transis-
.rised radio sets have commenced 
production of transistor sets. Sam .. 
have finaliSed their arrangements and 
are expected to commence production 
of transistor radioe early in 1961. 

Shri Ram Irishan Gu.ta: May I 
know whether there is any proposal 
to set up such a factory in the public 
sector? 

Shri Manu~bal Shall: No; Sir . 

Shri Ansar llarYanI: May I know 
whether it is a fact that i. the tran-
sistors that are manu1actured here, 
the parts are imported and harly any 
part is manu1aclured here? 

8hr; Mauubhai Shah: Transistors are 
lomething different from transistorised 
radios, as the House will appreciate. 
We have licensed seven schemes fOt' 
the manufacture of transistors. Only 
th.. rare metals, and rare metal part. 
will be imported. The rest will be 
manufactured in the country. 

Shri Ram Krishan Gupta: May I 
know whether transistors are im-
ported at present and to what extent? 

Shri JoIaIlubbai Shah: Presently, 
we have pennitted all the radio 
manu1acturers in the COllIltry. as the 
House knows and their number is 
more than 200, small-scale and large-
ocale on.. to utilise 50 per cent of 
the foreign exchange allowed to them 
eyery half year for the import of 
transistor components. 
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~ao,o ~ :'FlT~~~ 
~ f'li ~ ~ f~~ i'f ~tfufC<: ~e 
q;g<r ~ ~ <t ~ 'fR ~ ~e 
'fiT'li't ~ a<f; wf'1 OR: if; ~ <nil" ;;rffi 
~?~~~~~~fu~ 
if g~11\1 't 'FlT ~'f '3"0T<fi ~ ? 

..... ;, ...,..1 oS ~ ~ ~~] 

~ ~ ,.t-;I,J ~ l:!u-,6la 
~ ,%-il; ,,' ~~) tl' J~ 
.J.» u4l 1..,5 Js:- LJj ~ ..J" if' ,;; ~ ~ Lt ,sl -~ ~~ 
wE rolJ t.s L ---~ ~ .J-.I.. 

[- ~ 

~~mt: ~<mr~~ 
fif; 00 it ~ ~ "",,,&!r Ql 
~H I W ~ ~ ~ 't lfll: Cf1i fif;zrr ~ 
fif; 'fi'f ~ 'fi'f X 0 <roTe 9IT f1I<!;m it 
;;it m<it <R Of ~~ if; <R I ~ if; 
~\'fl'fT ~~ ~ 'lit 'rn ~, 'llrof ~~­
f'l''Rf 't '4T {('Ii ffi+r ~ ~ f;m if; 
imT m<it ~ o;ft<: ~ ~ if.w, 
o;ft<: ~ '4T <f if'if1l>T, f;m 9IT 
m... f<f;rn:1'iR ~ I 

Mr. Speaker: Shri 8u9biah Amba-
lam. 

Shri A. M. Tariq: He has not rep-
lied to my question. 

Mr. Speaker: I have called 8ubbiah 
Ambalam. 

Shri Subbiah Amhalam: The han. 
Minister just now said that seven 
schemes have been licensed. May I 
know the annual capacity of these 
7 sChemes and whether any assess-
ment has been made of the require-
ments of transistor sets in India? 

Shri MaDublaal Shah: We have 
made some asseSS!llen t. It Is our 
belie! that more than S million tran-

sis tors per year will be required by 
the end of the Third Plan. So far, 
we have only licensed 3'5 million 
transistor manufacturing capacity. 
More is already coming into operation. 
It is our intention freell' to permit 
peuple who want to nlanufacture 
transistors if they apply to the Gov-
ernment to permit them to do so . 

Regarding the question which the 
previous han. Member thought that I 
had overlooked, the question of smug-
gling would not naturally arise. What 
is coming in the country is a matter 
of personal luggage or baggage from 
visitors of India who go to foreign 
countries. They bring one or two 
sets. Otherwise, it has not come to 
our notice of any large-scale illicit 
smuggling of transistorised radio sets. 

Shri C. R. Pattabhi RamaD.: May I 
know if the Government are in touch 
with the latest advances made in 
transistor radios in Japan-the day 
to day advance there? 

Shri Mannbhai Shah: Yes. We are 
fully in touch and therefore, we have 
proposed in the Third Plan that some 
positive steps should be taken for the 
manufacture of both pocket transistor 
radios as well a5 portables within the 
reach of the ordinary buying citizen. 

Shri .Jlnachandran: What is the 
black market price of a transistor 
radio? 

Mr. Speaker: 8hri Thirumala Rae. 
(No answer was given). 

Shri Thirumala Rao: May I know 
whether the Government control the 
price of transistor radios and if so, 
what is the minimum and the maxi-
mum price? 

Shri Manubhai Shah: It is not pro-
posed to control the price as such. 
We did evolve in the early part of the 
current year, as the House is aware, 
a scheme for a cheap radio set which 
will sell at about Rs. 125. We tried 
to work out the cost in consultation, 
with the Ministry of Information and 
Broadcasting Dr. Keskar has been 



2249 Orat Answers NOVEMBER 25, 1960 Oral Answers 2250 

~g great personal interest in this. 
We found that it. Is not possible to 
reduce the price to less than Rs. 125. 
)l:very manufacturer has undertaken 
taat at least 10 per cent of the sets 
~ill be in the category of Rs. 125 and 
less. There is an incentive scheme 
also granted by the Government by 
which 30 per cent of the production 
will be in this range. 

Soo Thimmaiah: Is it a fact that 
the Government has allowed 50 per 
cent of the components to be import-
~d for the public sector whereas cent 
per cent of the components are allow-
ed for the private sector. Why this 
distinction? 

Shri Mannllhal Shah: There is no 
company as such in the poolic sector 
unless the hon. Member refers to the 
Mysore State-owned factory. Bharat 
Electronics does not build radios. It 
is going to manufacture valves 
required by radios which are normal-
ly manufactured by commercial 
manufacturers. 

Some Hon. Membel'S: Remco. 

Shr:l MaUllbhal Shah: That is 
Mysore Government's. They are all 
treated on par. None is allowed 50 
per cent and nobody is allowed 100 
per cent. We have given stent 
instructions to aU radio manufacturers 
that by December 1961, not a .ingle 
part will be allowed to be imported. 

Heavy Engineering Corporation 

r Shri Shree Narayan Das: 
'460. I Sh~ Radha ~man: 

") Shn R. C. MaJhi: 
l Shri Snbodh Hansda: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether an assessment of the 
number of workers, skilled, semiskil-
led and unskilled required by the 
Heavy Engineering Corporation, 
Ranchi has been finalised; 

(b) if so, the number in each cate-
gory required.; 

(c) the extent to which recruim~t 
has been made to each category; 

(d) whether arrangement5 for their 
training, both short term and lon, 
term, have been finalised; and 

(f', if so, the nature of such 
arrangement? 

The Minister of Industry (Shrl 
Manubhal Shah): (a) to (e). A state-
ment is laid on the Table at t!)e 
House. 

STATEMENT 

It is estimated that 10,883 workers 
will be required for the Heavy 
Macaae Building and Foundary 
ForgePJants at Ranchi and for the 
Coal Mining Machinery Plant at 
Durgapur, by the Heavy Engineering 
Corporation administering these pro-
jects. The number of workers 
req.red for the various categories is 
as follows:-

Highly skilled 

Skilled 

Semi-5killed 

Unskilled 

2,283 

5,649 

1,626 

1,325 

TOTAL 10,881 

While the actual recruitment or 
workers has not yet l>een made, the 
preliminary arrangements for the 
same and training inside India as well 
as in U.S.S.R. and Czechoslovakia are 
being worked out by the Corporation. 
246 workers will be sent to Russia 
and Czechoslovakia for specialised 
traininl:. Industrial Units in the 
public and private sectors are being 
approache:i for providing training 
facilities to the technical personneL 
As a long-term training programme, 
a scheme for the setting up of a Cen-
tral Training Institute at Ranchi for 
training supervisory staff and workers 
is also being worked. by the COrporll-
tion. 
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Shri Kadha Raman: May I know 
wheth. the Government ill consider-
ing that in such Government under-
takings, workers, skilled and semi-
skilled, who are employed there are 
recruited from round about the area 
or from all over the country? 

Shri Manubhai Shah: As the JQl. 
House is aware, I had the privilege 
of placing C¥l the Table of tae House 
a statement during the last session in 
which the broad policy of recruitment 
had been clearly laici down. There 
are certain categories where certain 
preferences are given for the local 
people. In the case of skilled people, 
that is not the criterion on which re-
cruitment is don". Recruitment is 
done on the basis of competence and 
ability. 

Shri Radha Raman: May I know 
whether in the Heavy Engineering 
Corporation, Government is calling 
some experts from outside India and 
if so, what will be their number? 

Shri Manubhai Shah: As the han. 
Member is aware, actually speaking, 
we are collaborating with U.S.S.R. as 
far as the machine building plant is 
concerned, with Czechoslovakia for 
the foundry forge and for the mining 
equipment with U.S.S.R. Therefore, 
it is estimated that while the con-
struction stage is there, which will 
work up to 1963 and 1964, abeut 1,500 
foreign experts will be there at one 
time or othehr. As soon as the plant 
goes into production, practically the 
number will reduce to a very small 
one. 

~ ~ ll?f ~: ;;it "'I+I'F 
'!itft WT<:, ~ ~~~ .nmr ~ 
n..rrt~it~~~~ 
~ ~, ~ ~ it <'f1TR" it ~ ~f.\1r 
~it<m~~T~? 

~~~:~~~~ 
61f ~ flf; ~ ~ ~ im: om:-
~ 'liT 'FIll" 1!Rlf. ~ ~ mm ~ 
~i!lt;;iT~~~~ 

@ift~~~~~it~ 
~T ~)fmT ~T ij(",m- ~ I ~ ;ftfd ~ ~i[ 
;r,m1~qjOf liT, ~r f~ ~ W ~. 
Wof i\.T ~ ~, '!ir.1l ifiW I 
Shri Jaipal Singh: While the hon_ 

Minister was at Ranchi last, he gave 
an assurance that other things being. 
equal, the local people, more so, tIle 
displaced persons would receive some-
thing 1i.ke a priority as it were. May 
I know whether he is satisfied that 
the assurance is being implemented in 
the Heaving Engineering Corporation? 

Shri Manubhai Shah: Not only am 
1 satisfied, but the han. Member had 
OJIce drawn our attention to that. 
Again, we went into all the figures. I 
can assure him and the House that all 
these instructions are being imple-
mented very vary carefully with 
great emphasis that those who have 
been displaced as a result of the 
acquisition of the land should natu-
rally be given preference in employ-
ment in that factory. That is being 
implemented. The question is much 
wider than purely a few displaced 
persons. That is where the instruc-
tions laid down in the letter laid on 
the Table of the House are being 
carried out. 

Shri Jaipa] Singh: Recently, the 
Scheduled Castes and Scheduled 
Tribes Commissioner visited the place. 
We found that only 86 persons among 
the displaced persons were employed. 
This matter has been brought to the 
notice of the Heavy Engineering Cor-
poration. I find that a certain num-
ber are going to be ~ent to Russia 
and Czechoslovakia for specialised 
training. May I know whether the 
local people, if they qualify and make 
the grade, will also receive similar 
generosity from him? 

Shrl Mannbhal Shah: It goes with-
out saying that before a selection 
board everybody stands an equal 
chance, and therefor" the han. Mem-
ber need not have any fear. W" want 
to emphasize that these are national 
projects, and the House will appre-
ciate the feeling that all the nationals 
are equally ehtitled to consideration. 
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Shri TlUlI"amani: From the state-
ment I find industrial units in the 
public and private sectors are also 
being approached for providing train-
ing facilities to theie personnel. I 
would like to know how many of the 
pnvate unIts and how many of the 
public sector units have agreed to 
train these personnel, and how many 
have been sent for training this year. 

Shri Manubhai Shah: As the state-
ment shows, the requirement is going 
to be more than 11,000. After the 
projects are expanding, the require-
ment may go up due to expansion to 
18 to 20 thousand people. So, train-
ing will have to be found from all 
the sectors and all the factories that 
.are capable of training them. So far 
we have not broken up the list into 
private and public sector units, but 
most of the leading engineering units 
in the private sector, I am glad to 
.ay, have offered their voluntary co-
operation to train our boys. 

Shri bdrajit Gupta: In view of the 
very great importance of this project 
and -the relative shortage of skilled 
engineering workers in the country, 
will Government keep in mind the 
fact that the pay scales given to skil-
led workers here should not be so low 
that at the first opportunity they 
desert this public sector project and 
go over to the private sector because 
they are offered higher wages there? 

Shri Manubhai Shah: It is not my 
intention to deny anything that the 
hon. Member says, but we are proud 
that we are paying them well, and 
that is why all the public sector pro-
jects are being built up with very 
great speed and according to sche-
dule, and sometimes even before sche-
dule. 

~ ~ "l11f ~qf : f;rn' ~~­
lie ;Mr 'I>T ~ ~ It f.f~ f.I;lrr 
~~~.m:'I>T;;it~~ 
~ .(lfff ~ ..n ~r 'lit *~ qf~, 
~~r:r~~ em it ~ ~ 
lI>r~'lit~..rr'PlTm? 

&i\' ~ ~ : ~ if ~~ 
If!"ffi 'liT '¥i~ ~ 'l'{r ~ I <f~ q]i 
lSlHi ~ 'R ~ ~ 9.T +IT 
f<~cii.2fuq ~ ~ ~'t''1- ~ ~ W-
"'",·, ... ;;rG:f1'>~!i« >;'-'fi"''''''I~; ~ "',f,,,-
~m ml!>T'< ~ ~ f<wmr 1t ~ l.1ii I 

&i\' ~ ~ ~: 'f!iT 'm'T 
"qr;ftzr ¥ lff'l'lfif'f ~ fifffi'f if ¥1 ..rr 
\l1<i~ll'V11 'l'~ ~? 

sit ~ ~ : ~ omnrT 'i{\' 
~iff.r. ~~ lff'lll;f 'ff f~~ if f~ 
~ 'f~f ~, .rriF'f 1;I1"f 'lWf ~ 'ff ~ 
if f~~~ ifVll \1:1ar ~ I ~ f\1,1 ~ 
~ ~:s l!.f'flf<i <n fd cii .~~.; ~R 
~ 'fro 'f.1'f 'l'~ 'il'\1 ~ I ~ f<{if itm 
~ f;;m "fT<iT ~ ;;it ~ ii:T, ;;rtq 
~CfT'<1 'f.T.t ~ <nfOR \1:T \l'R ~c 
~'f.1f<r~~~TI 

~ ~ ~ '""" 9'fimr 
r &i\' 111M m : 

*'l!q. ~ &i\' ~ ,~ : 
l&i\'~~~: 

1IIIfI~,~~ ~~ 
1I'.rt ~ 0 'Wim, ~ t'i, 0 ~ '!1c1T<tf~cr -sr~ 

~~ ~\Sc;~ ~ Bm ~ ~ if 
l[~ m ott 'fo'lT m r", : 

( ,,) ~lfT fW'ft \l'R .,.-{ ~ 
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~ 'Wl'iT iFTIf 9:U 'I>< f<1l!f ~ ; 

(l;f) lff;:: ~, <rT w mlrHr..rr 
fm ~T ~~ 'flmr iFf ~ -srffl' 
~~ 'R ~m "fTil'rr\; ~R 

( rr) ~<r ..rr f'f'lilfWf on: 
HT~..rr"fT~~? 
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The Deputy Minister of WorD, 
Housing and Supply (Shrl ABU K. 
Chanda): (a) Yes, Sir. 

(b) & (c). The recommendations 
made by the Committee are under the 
consideratio,n of the Government. 
The report along with the Govem-
ment's decisiol}.. will be placed on the 
Table of the 1l:ouse in due course. 

Shri Raghunath Singh: The ques-
tion is in Hindi, Sir. 

~~.:~'liit!tit~ 
m<!i f1:in' '1fT ~ if ~1ifT qr I 'flIT ~ ~ 

mm 'Ii<: 'f'li<fT ~ f'f. ~~ 'fi'i'ttt it Wr<I: 
<mrff '1ft 'f.f~=iI~rff <n:: m f<r<m: f'f.lfT 
~ f'f. ~ 'fO'fT fmfT ~ '1fT ~'fi' W 
lfT 'l'{f flf<'lm ~ 'Iff<: 'fi'lfT 'li1ft ~ 1l;'f; 
~~ it '11'1 ,fHf q4"c ~ ~ ~ ? 

Shri Ann K. Chanda: The Commit-
tee really dealt with only the general 
pool accommodation meant for Gov-
ernment servants. So far as the 
Parliament Pool is concerned, it is 
under the control of the Chairman of 
the House Committee. 

.. ~ ~: 'Fff lflfT ~ 
'fHi;f .lft '!>"IT ~iT f'li ;;IT ~ 
liri ~'f fwfT if 'fil+f m ~ '3''' if ~ f'Rf'ft 
~ ;r it~ ~ ~ Ofr f'f. trorr'R: ~ 
~f'li'i' fOf'l' '!i1 wft Cf'f. ll'Ii\rj "(1' flRT 
~? 

Shri AnU K. Chanda: RoU&'hly 
speaking, we are about 45,000 units 
short of the requirements. 

.:n l1'ftf ~ : ~ 1I'ft ~ 
if<r<rf;f 'liT ~cn rn f'l; ~ 'IIirit ;it 
fw! <n:: 'liif Cf'l> mr<:: ~r ijf~ lJI'R 
'iiii' ~ ,,·it f'l'!f'f <'T'PT~ {T ;;mioT ? 

Shrl ABU K. ChanU.: In !J8Crftariat 
language, the matter is UDIIer the 
sctive consideration of Government. 

Di8eu.ssion aboot Goa in U.N.O. 

+ ( Shrl Hem Barua: 
.411Z ) Shri Subiman Gh08e: 

" Shrl Damar: 
l S!J.;i Ka1:ka SO:igh: 

Will the Prime Minister be please. 
to state: 

(a) wilether it is a fact that Gov-
ernment propose to take up the Goa 
issue before the U.N. General Asse.b-
Iy currently meeting in U.S.A.; 

(b) whether it is a fact that Gov-
ernment are not interested to take 
up the issue before the Trusteeship 
Committee of the U.N.; and 

(c) whether Government have made 
any final prote.t to Portugal against 
the denial of civil liberties in their 
possessions? 

The Deputy Minister of External 
Mairs (Shrlmati Lakshmt Menon): 
(a) and (b). The issue of GOa has 
not been placed before the United 
Nations and it is not the intention of 
the Government to do so. The gene-
ra( question of information on non-
self governing territories which is 
being considered by the Fourth Com-
mittee has come up year after year 
and our delegates to the United 
Nations General Assembly have 
mpoken in general terms referring also 
k> the case of Goa. India along with 
other African and Asian countries 
brought forward a resolution, on 8th 
November 1960, before the Fourth 
Committee on the general question 
of the colonies of Spain and Portugal, 
calling on the Governments of these 
two countries to discharge without 
further delay the obligation laid down 
in Article 73(e) of the Charter to 
transmit information to the Secretary 
General on the conditions prevailing 
in the colonial territories under them. 
The resolution, which was adopted by 
the Committee on 11th November 
1960, inter alia, urged the two Gov-
ernment!! to ensure to the indigenoUl! 
populations of their colonial terri-
tories "full freedom for democratic 
political activities which would ac-
celerate the attainment by them of 
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independence". Further develop-
ments are awaited. 

(c). We have protested from time 
to time and shall continue to protest 
about the suppression of civil liber-
ties in the Portuguese colonial pos-
sessions. 

Shri Hem Ba.rua: Except for living 
in the quixotic hope that Portugal 
would one day quit Goa became of 
developments in Africa, may I know 
what positive steps Government pro-
pose to take towards the liberation of 
Goa? 

The Prime Minlster and M.tmster of 
External Mairs (8hrl Jawaharlal 
Nehru): At the present moment we 
conLnue the policy that has loeen 
pursued during the last few years, 
which has been referred to in this 
Heuse, and which is not a policy of 
taking military steps. Other .teps, 
such as we can. we take. 

Shri Hem Barna: May I know 
whe.her it is a fact that Portugal 
has re, used to furnisio, as required 
under the U.N. Charter, information 
about her colonies including Goa on 
the plea that they are part of the 
metropolitan territory? If so, what 
steps have Government taken to 
samjhao Portugal, to make Portugal 
understand? 

Shri Jawaharlal Nehru: Perhaps 
the United NaLons may lry to do so, 
as the hon. Member said to samjhao 
Portugal. 

Shri Nath Pai: The Prime Minister 
just now said that there is no ques-
tion rf provid'ng a mili ary solution 
to Goa, and the House will under-
stand and appreciate it perhal'ls. But 
may we know what steps are being 
taken at least to inform world public 
opinion about the state of affairs in 
Goa and bring pressure of world 
opinion on Portugal? We know full 
well, of course, that Portugal is not 
easily amenable to public opinion; 
nonetheless, what are we doinR to 
get world public opinion on our side? 

Shrl Jawaharlal Nehru: I should 
fmBguie there haabe.n a v~coiw-

derabie change in world public 
opinion in the course of the last four 
or five years. That is, the change has 
heen against Portugal. There is hard-
ly any country, barring perhaps one 
or two, which has not strongly cri-
ticised Portugal, even in regard to its 
home policies and liberties in its own 
metropolitan country, so that, so far 
as that is concerned, that is a deve-
lopment which is, from our point of 
view, a good development. 

Shri Braj Raj Sin~h: Under the 
provisions of the U.N. Charter, a 
non-selfgoverning territory is requir-
ed to submit reports to the U.N. 
Portugal has been holding that Goa 
and other territories which are non-
selfgoverning territories really, are 
parts of Portugal. As the Prime 
Minister has said, considerable public 
opinion has been created in tha world 
against Portugal. So, may I know 
whether the Government of India 
would take any steps in the U.N. to 
compel Portugal to give repor:s about 
Goa to the U.N.? 

Shri Jawaharlal Nehru: Those steps 
have been taken only recently in 
the U.N. 

Shri Khadilkar: The Government 
has been showing a good deal of 
sympa thy for the liberation struggle 
of colonies and suppressed people 
wherever it is going on. We are al.o 
occasionally recogmsmg provisional 
governments formed in colonies that 
are trying to liberate themselves. 
Though Goa is not a colony and we 
consider it part of our country, if 
such a provisional government is 
formed by Goans, will it be recognis-
ed by our Government? 

Mr. Speaker: It is all hypotheticaL 

Dr. Ram Sub~ Sin~h: May I 
know the sources of gathering in-
formation at present, because some 
of the Ind!an nationals who were 
political prisoners in Goa have now 
been transferred to Portugal? Under 
what conditions are they living? 

Shri Jawahartal Nem-a: One per-.on. accordin,to our informatiOn hU 



2259 Oral An"wers AGRAHAYAN.4. 4, 1/!82 (SAKA) 

been sent to Portugal, one person 
whom we consider an Indian national; 
but I do not think they accept that 
fact. The others who may have been 
transferred are technically Goanese, 
Portuguese, nationals. I do not know 
what other information the hon. 
Member is referring to. 

Dr. Ram Subhag Singh: Previously, 
we used to gather information about 
their welfare through the Egyptiam 
Embassy. What are the present 
sources of gathering such informa-
tion? 

Shri .Jawallarlal Nehru: Our inte-
rests there are looked after by the 
United Arab Republic's Embassy "in 
Delhi. In addition to that, the inter-
national Red Cross also looks after, 
in so far as prisoners and their con-
ditions and comforts are concerned. 
Also, compared to previous years, a 
little more information comes from 
normal sources, that is, people corning 
and going from Goa. Previously, 
there were very few; now, there are 
more people who corne and go. 

Shri Nath Pal: As several Mem-
bers have pointed out, Portugal makes 
the preposterous claim that Goa is a 
part of the Portuguese territory. 
There are some countries which have 
pledged themselves to guaranteeing 
the territorial integrity of PortugaL 
In the light of this statement, have 
Government, in the process of getting 
Goa's liberation by peaceful means, 
sought clarification from these Gov-
ernments whether their conception of 
guaran'eeing the territorial integrity 
of Portugal embraces Goa also? 

Shri Jawaharlal Nehru: Only re-
cently, the hon. Member might have 
seen that the question of Portuguese 
overseas territories has been discuss-
ed in the United Nations; and Goa 
was naturally one of them, though a 
larger question, larger in the sense 
of territory etc. is Angola and those 
Pcrtuguese territories in Africa. There 
too, the defence was that these wer~ 
not colonies but parts 01. Portugal 
elsewhere. That is rather an extra-
ordinary defence, whicll no countq 
that I ~m aware o~ has accepted. It 

Is rather, almost one might say, farci-
cal. This matter has been frequent-
ly brought before other countries, and 
nobody accepts the Portuguese claim. 
But we live in a peculiar world in 
which questions are not considered 
on their merits but in relation to the 
cold war; and everything is judged 
by that standard. So. even though 
they might be convinced of some-
thing. they would not like to upset 
other calculations drawn from other 
sources. 

Shri Jaipal Singh: We, rightly 
think. say that Goa is India. But 
find that we do not treat Goans as 
Indian nationals, nor do we give them 
the franchise. How iR this in-
congruity to be explained? 

Shri Jawabarlal Nehru: Goa is 
obviously, geographically, cuI' urally 
India: it is not so politically. It is 
an obvious fact. The writ of this 
Parliament at the present moment 
does not run to Goa. if that is the 
test. 

X-Ray Equipment 

"463 .r Shrl R. C. Majhl: 
'\. Shri Subodh Hansda: 

Will the Minister of Commerce and 
Industry be pleased to refer to para 
46 at page 96 of the Annual Report 
of his Ministry for 1959-60 and state: 

(a) whether the scheme, that has 
been sanctioned for the indigenous 
manufacture of X-Ray equipment, has 
been implemented; and 

(b) when the production will com-
mence? 

The Minister of Industry (Shrl 
Manubhal Shah): (a) and (b). A 
statement is laid on the Table of the 
House. 

STATEMENT 

The present position in regard to 
the three schemes is as follows:-

1. MIs. Radon House, Calcutta-
This 1Irrn haa been functioning as a 
small sCJle unit prpducjnJ ,impl~ 
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types of X-ray eq~ments. It is ex-
pected that they will step up their 
production shortly. 

2. Mis. Escorts Ltd., New Delhl-
The firm's proposal fer impQl't of 
plant and machinery has been approv-
ed. As soon as they receive plant 
and machinery, they are exPected to 
start production. 

3. Mis. Siemens Engineering Co. 
Ltd., Bombay-This firm is expected 
to go into produc1i.on within two to 
three months. 

Shri R. C. Majlli: May I know 
whether these schemes are being 
implemented according to the sche-
duled time, and if not, the reason for 
the same? 

Shri Manubhai Shah: All the 
schemes approved by Government 
under the Industries (Development 
and Regulation) Act or outside the 
Act wherever these schemes fall out-
side the schedule to that Act, are 
stipUlated as regards the time of per-
formance, and if the party does not 
establish these schemes within that 
time, then the licence or approval is 
revoked. 

Shri S. C. Samanta: Is it not a fact 
that one Dr. Bhowmick of Calcutta 
approached the Central Government 
for help to manufacture indigenous 
X-ray equipment, the parts of which 
he was already manufacturing in 
Calcutta? 

Sari Manubhai Shah: That gentle-
man is covered by the scheme of 
Messrs. Radon House, Calcutta. 

Shri Tangamani: From the state-
ment I find that Siemens will go into 
production within three months at 
~ombay. May I know the capacity 
of their plant? 

Shri Manubhai Shah: The capacit.y 
Is tailored to the requirement; they 
are not mass prod11ction things. But 
my estimate is that they will manu-
facture about Rs. 15 lakhs worth of 
ttQuipment per yur. 

Slndri FerWlzers and Chemicals Ltd. 

'464 { Shri T. B. Vitta! Rao: 
. Shri Pangarkar: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether the terms of contract 
for Sindri Fertilizers and Chemicals 
Ltd. whe have been appointed as 
technical consultants for the proposed 
fertilizer factory at Kothagudium 
have since been finalised; and 

(b) il so, whether a COpy of the 
contract will be laid on the Table? 

The Deputy Minister of Commerce 
and Industry (Shri Satish Chaudra): 
(a) No, Sir. 

(b) Does not arise. 

3hri T. R. Vittal Rao: Am I to un-
derstand that the officers of (he Sindri 
Fertilisers who are doing some pre-
liminary work for this compost ferti-
liser factory are doing that wo;'k 
without any contract or remunera-
tion? 

8hri iatish Chandra: 8indri ha< 
been doing considerable work to a3-
sist the Andhra Pradesh Governmen', 
but the Andhra Pradesh Government 
have not been able to agree to the 
terms proposed by Sindri for consu 1-
tancy arrangements. Secondly, as 
there is the likelihood of another 
fextiliser factory of a large size 
coming up at Visakhapatnam, the 
Andhra Pradesh Government are 
giving second thought whether they 
should go in for the Kothagudam pro-
ject, and they have also suggested 
that either the Centre should take it 
over or a private party should take 
it ever. 

Shri T. B. Vitia] Bao: When Wa, 
the proposal to drop the Kothagu-
dam fertiliser factory brought before 
the Centre? 

Shri Satish Chandra: The proposal 
to drop it has not been brought be-
fore us, bllt the State Government 
themselves are considering whether 
they should invest their own monev 
in a second fertiliser bctory in A.'1-
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dhra Pradesh, when one is already 
coming up; and they have suggested 
that either the Centre should take it 
over or a private party may be found 
out to establish this factory. 

Shri 'I'. 8. Vittal Rao: What is the 
reaction of the Central Government 
to the proposal made by the State 
Government that the Centre should 
take it over? 

Shri Satish Chandra: 'I'he Centre 
does not propose to take it over. 
Efforts will be made to find out a 
private party, if one is available. 

Shri T. B. VittaJ Rao:. In view of 
the fact that the Central Government 
have been financing so many fertiliser 
plants in the country like those at 
Rourkela and Naharkotiya, and 
Trombay, on what grounds are they 
refusing to finance the proposed ferti-
liser factory? 

Shri Satish Chandra: The Centre 
never first decided to put up this 
project itself. The State Government 
forced the issue. They wanted to 
establish this factory, and we grant-
ed them a licence. Now. because 
another factory which was not con-
templated then is coming up already, 
the second factory in Andhra Pradesh 
will naturally receive lower priority. 

Silri T. B. Vittal Rao: May I know 
whether the Visakhapatnam fertiliser 
factory will be owned by the Centre 
or the State Government? 

Shri Satish Chandra: It would meet 
the demands for fertilisers in Andhra 
Pradesh. 

Shri Palaniyandy: 
whether it will be 

May I know 
in the private 

sector or the public sector? 

Shri Satish Chandra: It is likely 
to be licensed to a private party. 
There are five applications which we 
are considering at the moment. 

Mr. Speaker: Next Question. Q. No. 
465. 

Shri Moraro: I put the question. 
May I request that Questions Kos. -i82 
and 491 may also be taken up along 
with thiq, if it iq ronvpnipnt. to the 
'---llV1l. 

Some Bon. Memben: No. 

Shri Mahanty: The other questions 
are completely different from the 
question to be taken up now. 

Shri Satish Chandra: I do not mind. 

Consumption of Exportable Items 

*465. Shri Morarka: Will the Minis-
ter of Commerce and Industry be 
pleased to state: 

(a) whether Government's atte,'-
tion has been drawn to the World 
Bank Report in which they have sug-
gested selective tax measures to 
restrain domestic consumption of ex-
portable items; and 

(b) if so, whether Government pro-
pose to take any such steps and 
when! 

The Deputy Minister of Commerce 
and Industry (Shri Satish Cllandra): 
(a) Il'he hon'ble Member is presum-
ably referring tl> the report sUbmicted 
~ the World Bank by its three repre-
sentatives who visited India in eariy 
part of this year. If so, the answer 
is in the affirmative. 

(b) It is not possible to indicate in 
advance the nature of taxation pro-
posals which may be considered in 
future. 

Subsidy tor Export 

*482. Shri Morarka: Will the Minis-
ter of Commerce and Industry be 
pleased to state: 

(a) what steps Government pro-
pose to take for the creation of ex-
port-mindedness as recommended by 
the World Bank Report; 

(b) whether Government is consi· 
dering introducing the system of 
special subsidies tor encouraging ex-
ports; and 

(c) whether the subsidy would be 
given for particular market. or 
generally? 

Th.. ne!"lty Minister «rf Commerce' 
ano1 fud1lSl:ry (Shri Satlsh Cllu.dra): 
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(a) Efforts are being made to create 
a suitable climate by active en-
couragement to exporf industries, by 
measures directed to increase produc-
tion, promotion of productivity con-
sciousness, improved organization of 
the export trade, publicity through 
various media, study of foreign mar-
kets and by adoption of suitable fiscal 
and monetary policies from time to 
time. 

(b) No, Sir. 

(C) Does not' arise. 

J!lxport Promotion 

'491. Shri Morarka: Will the Minis-
ter of Commerce and Industry be 
pleased to state: 

(a) whether Government has con-
sidered the recommendation of the 
World Bank that strenuous effort. 
should be made to diversify the ex-
port base and enter foreign markets; 
and 

(b) if so, with what results? 

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
(a) and (b). General observations in 
the report submitted to World Bank 
by its visiting representatives in early 
part of this year have been and will 
continue to be kept in mind in formu-
la ting export policies. Efforts are 
being made to diversify production 
and to evolve suitable fiscal and 
monetary policies with a view to 
creating a proper climate for exports. 
Success so far achieved can be judg-
ed by the fact that exports during 
1959 exceeded by 58 crores as com-
pared to 1958 and exports during the 
first 9 months of 1960 are higher by 
21 crores as compared to the corres-
ponding period of 1959. 

Shri Morarka: May I know whether 
the han. Minister has tried to discuss 
this suoject with the representatives 
of the World Bank about the speci1lc 
items and specific proposals they have 
in view for increasing the exports of 
the country? 

s.\n'l Sa~ C~~: Tl;le rf,'port II 
not on e~rts. Ids about th~ gellt' 

:'266 

ra1 economic situation in the country, 
arid there are some paragraphs relat-
Ing to exports here and there. There 
were, of' course, discussions. Thi 
:Minister of Commerce and Industry 
received the delegation. I was also 
present. They made some sugges-
tions which are also contained in the 
report whick is available in thlP 
Parliament Library. 

Shri Morarka: May know 
whether any list of commodities, the 
consumption of which would be res-
tricted, has been prepared by Gov-
ernment in order to give a fiJJip to 
the export of those commodities? 

Shri Satish Chandra: If he look8 
into it, the hon. Member will find that 
there are at least 40 categories of item. 
on which excise duties are levied. 
Excise duties have to be increased i~ 
domestic consumption is to be curb-
ed. If he looks into that list. he will 
find that these measures help to curb 
domestic consumption. 

Shri Morarka: May I know whether 
after receiving the main report any 
concrete step has been taken or i8 
proposed to be taken in this direct on 
as recommended by the representa-
tives of the World Bank? 

Shri Satish Chandra: Changes in 
taxes are generally made at the Bud-
get time. The Finance Minister and 
Government will certainly consider 
these matters at the right opportu-
nity. It is not for us to increase 
or decrease taxes. But these things 
are constantly kept in mind. 

Shri Rameshwar Tantia: Is it a 
fact that our tea and jute exports 
are decreasing while the tea export 
from Ceylon and jute export from 
Pakistan are going up? If so, what 
are Government doing about it? 

Shri Satish Chandra: All possible 
steps are being taken. Tea and jute 
exports have gone down to some 
extent this year not due to lesser de-
mand in the international markets, 
J;>ut due to weather' Condition~ 
drought in the early part of the year 
w};lich Ilfl;ected the produ'c:tion 'of raw 
[ute and tea.'''' ,. '" ~ 
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Sbri l\1ahanty: May I know whether the Export Promotion Council hali 
~rmulated any schemes for int~nsify­
inlit our exports. If so, are those 
~heme. being implementeci? 

'Shri Satish Chandra: The Export 
Promotion Councils, about a dozen 
of them for various commodities, 
have formulated several schemes--
incentive schemes and others. If the 
hon. Member gives notice of a sepa-
rate question in relation to a parti-
cular item he has in mind, I can give 
more details. But it is difficult to 
cover all these various subjects in 
answer to a question. 

8hri Morarl,a: My last question 
was not properly, understood. I 
wanted to know whether atter the 
receipt of the report Government 
had taken or proposed to take any 
concrete steps for giving a fillip to 
exports from this country. 

'Shri Satish Chandra: Numerous 
steps have been taken. QUl'stions are 
answered from day to da ~ in the 
House relating to the exp(l~ of di1!e-
rent items and the steps taken there-
.of, like new -incentive schemes evolv-
ed, release of quotas which are decid-
ed from day to day in thp light of 
the increase of agricultural produc-
tion of various items, attempts to 
increase the industrial producticn and 
JlO on. Unless a specific question is 
asked, it is difficult to am,-:!'r speci-
fically. 

Mr. Speaker: These are all general 
qu~stions. Next question. 

Conirol &lid ~~tiOD of Atomio 
EstablishlDents 

r Sliri P. K. Deo: 
.. J Shri sa" dhan Gupta: 
HI. ") liihrl ~ray: 

L Sbrl Rem Barua: 

WiJl the Prime Minlster be pleased 
to state: 

(8) whether.in '" ~ ~ die 
International Atoplic EneriY Agency 

1372 (Ai) LS--2. 

at Vienna lately, India suggested a 
compromise formula On the question 
of international control and inspection 
of atomic establishment.: in varioua 
countries; 

(b) if so, the details of the formula; 

(c) the result of such proposal of 
India; and 

(d) which of the countriel opposed 
this proposal? 

The ParliamenlarJ' Secretary to die 
Hlnister of ExterDaI Mairs (Shri 
Sadath Ali Khan): (al and (b). A 
coPy of a joint resolution sponsor~d 

by Afghanistan, Burma, Ceylon, India 
and Indonesia at the Fouth General 
Conference of the International AtOmic 
Energy Agency containing the pro-
posals of these countries on the sub-
ject of Agency Safeguards is placed 
on the Table or the House. [See 
Appendi'; II, annexure No. 11]. 

(c) and (d). The resolution wu not 
voted on as another fifteen-power re-
solution, :!avouring the adoption of the 
Safeguards proposed by the Agency, 
was passed. 

Shri P. K. Deo: From the statement, 
We find that the joint resolution for 
peaceful utilisation of atomic energy 
and international control and inspec-
tion of atomic establishments wu mov-
ed by India and several other coun-
hie,. May I know if any attempt haJI 
been made to mobilise world public 

'"",on in support of the purpose of 
this resolution? 

The Prime HiDister and Minister of 
Ex~ Aft~ (8hd Ja~rkl 

Nehm): Always whenever we put fot-
ward a resolution, we try to get it 
passed, Unless something else hap-
pens. In specific technical matters, 
one does not carry on II world cam-
PIIign, ~t as a matter of !act, ~. 
Bh .. bha has been sPe~ on th.is sub". 
ject a.t inte.mlltio.nal co:oterences and 
elsewhere at some length. 
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Shri P. K. Deo: From tlie reply, we 
do not know which countries voted 
against this resolution or were opposed 
to this resolution. May I know the 
names of those countries? 

Shri Jawaharlal Nehru: It was not 
voted upon at all, because another 
resolution was previously passed. 

Shri Sadhan Gupta: May I know 
whether in the conference a resolution 
was brought forward advocating a 
ban on nuclear weapons, and also for 
disarmament, and India opposed that 
resolution? 

Shri Jawaharlal Nehru: I did not 
hear the question fully. This has 
nothing to do with disarmament. This 
resolution relates to safeguards. 

Shri Sadhan Gupta: It came before 
it. 

Shri Hem Barua: Except proposing 
uni versalisation of control, may I 
know whether India made any positive 
suggestions at the Vienna Conference 
to the effect that fissionable materials 
that might be made available to coun-
tries by the International Atomic En-
ergy Agency might not be used for 
military purposes? If so. what are the 
specific suggestions made? 

Shri Sadath Ali Khan: The hon. 
Member must have seen the resolution. 
It lays down three criteria for the 
application of safeguards: (I) in the 
normal case of Agency assistance. 
each recipient country to guarantee 
tha, the assistance would not be used 
for military purposes; (2) for special 
fissionable materials. if they are of 
weapons strength. accounting proce-
dure and inspection, and (3) the 
Board to examine each country'. 
material according to the rules. This 
was the resolution. the basis of it. 

Shri Hem Barua: May I know whe-
ther it is a fact that the western dele-
f(ationg at the Vienna Conference op-
posed our compromise formula? If 
so. what were the reasons adduced by 
them for the same? 

Shri Sadath All Khan: The United 
States and others took the position' 
that the safeguards had been written 
into the statute; they were necessary. 
The system as evolved by the Board' 
of Governors was a compromise sys-
tem. The system would enable bila-
teral agreements to be administered 
by the Agency. Finally, there was 
nothing in the system which infringed 
national sovereignty. 

WRITTEN ANSWERS TO 
QUESTIONS 

Mieanite 

·m. Shrt Ra,Jendra Sm,h: Will the' 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether it is a fact that industry 
processing macanite and bricks is 
languishing for want of orders; 

(b) whether Government have ex-
amined the position; and 

(c) if so, what are the findings? 

The Minister of Industry (Sllrt 
Manubhai Shah): (a) and (b). Yes, 
Sir. 

(c) As a measure of protection to. 
the Industry, it has been decided not 
to allow imports of insUlating bricks 
of the type that can be replaced by 
indigenous mica insulating bricks and 
the consumers are being advised to 
explore the possibility of use of indi-
genous bricks. The Glass and Cera-
mic Research Institute is also looking 
Into the question of improving th. 
quality of indigenous product. 

Public Undertakinp 

'457. Shrimati na Palchoudhurl~ 
Will the Minister of Commerce anct 
Industry be pleased to state: 

(a) whether it is a fact that a con-
ference of representatives of varlou$ 
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public sector projects under the con-
trol of his Ministry was held recently 
in Delhi; 

(b) it so, the details of the subjects 
discussed and decisions taken; and 

(c) when they are likely to be en-
forced? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) to (c). A state-
ment is laid On the Table of House. 

STATEMENT 

(a) to (c). The Projects Co-cdJao 
ation Committee was a deparlmGtal 
Comrni ttee to serve as a body for co-
ordinating the working of the Projects 
under the administrative control of the 
Minislry. Recently it has been en-
larged to work also as an inter-minis-
terial committee for public sector 
projects. 

Summary of important recommend-
ations. 

Subject 

1. Procuring of raw materials and 
components required by the under-
takings for the maintenance and ex-
pansion of the units. 

A sub-committee of senior officers 
has been set up to examine the ques-
tion and recommend streamlining of 
the procedures. 

2. Requirement of capital goods. 

Indigenous procurement should be 
maximised. Managements should also 
prepare lists of their requirements of 
capi tal goods for the first half of the 
Third Plan and furnish them to the 
Ministry concerned. 

3. Development of ancillary indus-
tries. 

Development of ancillary industries 
is highest importance. Each under-
taking should exhibit in their premises 
components and ancillary products 
which could be manufactured by other 
producers. Each undertaking should 
send their suggestions to the Develop-
ment Commissioner of Small Scale 
Industries. 

4. Utilisation of all grades of inferior 
coal. 

A switch over to ail kinde of inferior 
grades of coal should be programmed 
by the adaptation of boilers. 

5. Training of technical personnel. 

A sub-committee of senior officen 
was constituted to examine the ques-
tion. 

6. Pre-costing system. 

In view of the urgent need for aa 
efficient cost accounting set up, it Wa! 

decided to earmark a senior cost ac-
counts officer exclusively for the pur-
pose of assisting Government under-
takings for organising a cell. The 
officer will visit the undertakings for 
the purpose. 

Financial Assistance to State. 

r Shri Barish Ckandra 
Mathur: 

*467. ~ Shri Chintamoni Pa.ni~rahi: 
I Shri Rajendra Sin~h: 
L Dr. Ram Subha~ Sinch: 

Will the Minister of Plannin, be 
pleased to refer to the reply given to 
Starred Qu~stion No. 1028 on the 2nd 
September. 1960 and state: 

(a) whether suggestions regarding 
the patterns and procedures concern-
ing Central assistance to States to-
wards the expenditure incurred in the 
Five Year Plans from State Govern-
ments have been received: 

(b) what is the nature of these sug-
gestions; and 

(c) Government's reaction and de-
cisions in the matter? 

The Deputy Minister of Plannin, 
(Shri S. N. Mlshra): (a) Yes, Sir. 

(b) and (c). The Planning Com-
mission is shortly going to formulate 
its proposals regarding Central assist-
ance patterns in consultation with the 
Ministries concerned. 
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State EDterpriseli 

r 8hri Ajit Singh Sarhadi: 
I KUm&ri M. Vedakumari: 
I Shri Ram Krisbu. Gll.aa: 
I Shri Damani: 

*468. i cihri M. K. Kumaraa: 
1 Shri Achar: 
I Shri Snpakar: 
1 ~hr~ S. A. Mehdi: 
l Shn P. G. Deb: 

Will the Minister of Planning b" 
pleased to refer to the reply given to 
Starred Question No. 17 On the lit 
August, 1960 and state; 

(a) whether any report has been 
received from the Study Group set up 
to examine the question of public par-
ticipation in tbe capital of state enter-
prises; and 

(b) if so, what are its main recom-
mendations and Government's re-
action thereto? 

The Deputy Minister of PIa~ 
(Shri S. N. Mishra): (a) Yes, Sir. 

(b) The recommendations of the 
Study Group are still under consider-
ation and no final views have SO far 
been formulated by Government. 

Trade with Mghan Countries 

·469. Dr. Ram Snbhag Slnp: Will 
the Minister of Commerce and IBdns-
try be pleased to state: 

(a) the steps taken bv Government 
to promote trade wi 'h the independent 
African countries; and 

(b) whether there is any proposal 
to study the scope of trade prospects 
with those countries? 

The Deputy Minister of Commerce 
aDd Industry (Shri satlsh Chandra): 
(a) The steps taken or proposed to 
be taken for promotion of trade with 
independent African countries con-
sist of opening commercial offices or-
ganising visual pubUcity, negotiatin/t 
trade agreements on basis of equality 
Iin'ii mufitai advantage, exchanges or 
det'egatiomi e~. 

(b) The possibility of strength~ning 
trade relation;; with these countrie" ia 
engaging the attention of the Govern-
ment. 

Coil' Industry 

*"0. Shri Kodiyan; Will the Minis-
ter of Commerce and Induslr7 be 
pleased to state: 

(a) what steps have been taken by 
Government to diversify production in 
the coir industry and to improve the 
quality of coir products; and 

(b) the expenditure incurred if 
any, in this connection by the Centre? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) and (b). A state-
ment is laid on the Table of the House. 

STATEMENT 

(a) Steps bave been taken by Gov-
ernmen t in this direction by setting up 
pilot plants for production of mattress 
and brist' e fibre, giving financial assist-
ance to State Governments for pro-
duction of various designs and types 
of door mats, ribbed carpet mats and 
brush mats. Training is also being 
imparted to artisans in the production 
of improved quality of yarns through 
spinning machines in the Training-
cum-production Centres set up by the 
Sta'e Governments. The Coir Board 
is also taking steps through research 
institutes towards improvement or 
quality of Coir good ... and also fixinc 
grade standards of Coir goods. The 
question of modernising and mechan-
ising the manufacturing sector of Coir 
Industry is under consideration of the 
Government. 

(b) Government of India have sanc-
tinned a grant of Rs. 8.63,157 and Joan 
of Rs. 36.04, 394 to various State Gov-
ernments during the first four years 
nf the Second plan for various types' 
of Coir schemes mz. organisation at 
Coir Co-operative Societies. establish" 
ment of fibre nulls and trainmlt-
«!Urn-production Cen'tres. 
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bpJoratioa .f )liBerals 

.4071. Shri B. N. )'Iukerjee: Will the 
Prime Minister be pleasel to state: 

(a) whether his attention has been 
drawn to a reference in Dr. C. 
Mahadevan's Presidential Address 
(September 15) at the annual mee,ing 
in Calcutta of . ~he Geological, Mining 
and Metallugical Society of India, that 
"there were occasions when for the 
same area two officers, one from the 
Atomic Energy Department and the 
other from the Geological Survey, 
were sent out for field work in the 
same season"; and 

(b) what is being done to prevent 
such over lapping in the work of 
mineral exploration and exploitation? 

The ParUameatarJ SerniarJ ie the 
Minister of Externl A1lainI (SIlri 
Sadath Ali Khan): (a) and (b). Gov-
ernment have seen a copy of the Pre-
sidential Address delivered by Dr. C. 
Mahadevan at the 36th Annual 
General Meeting of the Geo.ogical, 
Mining and Metallurgical Society of 
India held at Calcutta on the 15th 
September. 1960. As regards the 
s~a~ement made therein, the p8sition 
is 1hat there may have been occasions 
when an officer of the Geological Sur-
vey of India and an officer of the 
Department of Atomic Energy may 
have been deputed for work in the 
same area, but thece has been no dup-
lication in"tfte past, as the sphere of 
operations of the Geological Survey 
of India and of the Atomic Minerals 
Division of the Department of Atomic 
Energy are qUite different. The work 
of the Geological Survey of India is 
confined to regional geOlogica! map-
ping or Inve!ligations for economic 
minerals, other than atomic minerals, 
whereas the work of inve.tilation 
and exploitation of atomic minerals is 
entirely the respQnSiblllty of the De-
partment of Atomic EnergJ. 

In orsier, ~9w~er, to avoid dupli-
cation and wastl! of national el'tort., if 
lillY, clo,e collaboration In the work is 
being~aln~lned by this Deputment 
with the aster oreanisationa an'd vic8-

versa through the Programmine Board 
which discusses and approves the field 
programmes and other major pro-
grammes of work of the G~ololical 

Survey of India, Indian Bureau of 
Mines, Oil and Natural Gas Commia-
sion and the Atomic Minerals Division. 

llI'I!~iR 

.f~ ~ m mtft' 
Y"~·L~ q;'fq ~ : 

;m SI'IIR Ji'lIl ~ ~ '1ft pn 
~ir f'li": 

( 'Ii") ;m ft1v.r q-,r '~'I>l'fr f+l fa' 
~ ~ ~r~!:!'tiC: '1ft ~ f'li" mm ~ 
~ iIlr <flffi: ~ ~ ; 

('-9) ifl1"T ~ ~'f ~ f'li" 'ffif <r.f 

~ ffi-nv if; lITmm ~ ~ ~ if; 
m if orr f<f';m: ~ f'fi"lJ ~ \7rj" ij-

~~~~if~~ 
t;~ 

(l"f) ~ ~ m'ffi ~ il>'t 
+~;rr if; f<'fif mir ifil" h{f 'R 'Ii"f ~ 
~~ f",.rr ~~ 'lft ~ t 7 

~~ *-" (~ m;t ~ 
lift) : ('Ii") ~ (I;f). ! x "~" 
ttf,o it; flffrn <r.f '~l' it; t:t"i 
~ if ~ ~mu f'li"lIT ~l ~ f'f m<N 
;rmr ~f'i'l>" ~ if f~ ~1f'iltlf 
'fi"T~~ I~ if~fq.;m:lfT~'I('f 

f'fi"lTT ~r ~ f'li" ~ it; ""! iITfiffi ;m; 
it; ~q if ~ro 'lft ;rtTr rn ~ ~ ~ 
~cam if ~ 'Ill ~ I 

if f,r.m: ~ ~ ~f'«f ;;(l' 
~I lfrof~(T~if'ir.I"~~ 
m t f'li" ~ f~T +IT ~'t ;;~qlf it; f~ 
~ mlffi 'fi"T ~ ",(f m I 
~q or",ifit, H¥.II wit ~~ fflRf ~ 
~ ,",,"'f it; ~f~ ~w. it; 
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>;f~ <n:: ~"lT~ ll';rT ~ ~'f ~,p]~ e'iFf 
f~ ~T ;--

"~ 11,!~ m~ ... ~ ~ 
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~!!1<r ~ 'IT fm Wl:I ~ e:ro ~.,.~ 
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1f'Wi ~~ ~ ~ f'iTll; ~ 
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(l"f) <lr<:T~ ~ ~. ~f'f<l ~ ~ 
-riP .. if i!rit if; ~ Q:R 't>'T ~ fuf~ 
~ ~ "'Ii, ~ .. " ~ ~ I ~ <rr~ ~ ~ i'f"fT 
f'fi'lfT "!"'~T f'f> ~T i;n: ~T'f>r<: f'li"l:lT 
;;nit I 

New A.I.R. Stations 

r Shri Arad1: 
I Shri Sugandhi: 

*473. ~ Shri ViSW2Jlatha Reddy: 
I Shri Rami Reddy: 
l Shri AChar: 

Will the Ki'al.ter of Information and 
Broadcastinr be pleased to state: 

(a) whether it is a fact that new 
A.I.R. Transmitting Stations are being 
constructed;· and 

(b) if so, the names of the places 
where the transmitting stations are 
being located and the estimated ex-
penditure, non-recurring and recur-
ring? 

The Minister of Information and 
Broadcasting (Dr. Keskar): (a) Yes, 
Sir. 

(b) The suitability of places for the 
location of these transmitters in the 
various States is being examined from 
the point of view of technical and 
other considerations. The locations 
will be settled shortly. The total non-
recurring and recurring expenditure 
are estimated to be about Rs. 394 lakhs 
and Rs. 59'42 lakhs per annum res-
pectively. 

Handloom Weavers in Andhra 
Pradesh· 

r Shri Tang-amani: 
*474. J Shr~ S. A. Mehdi: 

"1 Shrl P. G. Deb: 
l Shri Wodeyar: 

Will the Minister of Commerce and 
Industry be pleased (0 sfate: 

(a) whether it is a fact that a 
Delegation of Andhra handloom 
weavers met the Minister on the 20th 
September, 1960; 

(b) if so, what are their demands; 
and 

(C) what steps are being taken to 
meet their demands? 

The Minister of Commerce (Shri 
Kanungo): (a) to (c). A statement is 
laid On the Table of the House. 

STATEMENT 

(a) Yes, Sir. 

(b) The deputation 01 tne Hand-
loom Weavers' Co-operative Societies 
of Andhra Pradesh have raised several 
issues in their memorandum. The 
main issues are indicated below:-

(i) The production target of 5800 
million yards (per annum) to 
the organised mill sector is 
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on the high side and it should 
be scaled down to 4500 million 
yards inclusive of exports of 
500 million yards per annum. 

(i i) Export target of 800 million 
yards is also on the high 
side and should be scaled 
down to 500 million yards 
per annum. 

(iii) Target for power loom cloth 
should be the same as was 
fixed in the Second Plan 
period, viz., 400 million yards 
per annum. 

{i v) The target of 2800 million 
yards allocated to handloom 
sector is low and the hand-
loom sector should be allowed 
to produce 3100 yards per 
annum during the Third Plan 
period. 

(v) The allocation of Rs. 32 crores 
for the handloom industry is 
to low and it should be raised 
to Rs. 84·19 crores as recom-
mended by the Working 
Group (Study Team). 

( c) The views put forth by the De-
legation bave been noted by the Gov-
ernment. 

Visa Restrictions on Indians in 
Thailand 

*475. Shri S. A. Mehdi: Will the 
Prime Minister be pleased to state: 

(a) whether visa restrictions have 
been removed by Thai Government 
on Indian Nationals; and 

(b) if so, the reaction of Govern-
ment thereto? 

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
8adath Ali Khan): (a) As far as Gov-
ernment are aware the Thai Govern-
ment have recently liberalised their 
visa rules and the grant of visas to 
Indian nationals, as well as to other 
foreigners, desiring to visit Thailand 
has been made easier. 

(b) Government welcome this deve-
lopment. 

Wire-Broadcastin~ Project 

*476. 8hri Aurobindo Gbosal: Will 
the Minister of Information and 
Broadcastin~ be pleased to state: 

(a) whether the wire-broadcasting 
pilot scheme 01 All India Radio ex-
perimented upon in some colonies of 
Delhi has proved successful; and 

(b) if so, how many houses have 
been provided with radio:'"wire and 
what is the amount spent? 

The Minister of Information and 
Broadcast~ (Dr. Keskar): (a) and 
(b). Under the Pilot Scheme, 93 
quarters in the Kasturba Nagar Colony 
in New DeIhl were given wire broad-
casting connections. The amount 
spent on installation was Rs. 8,854 and 
the recurring expenditure is of thEt 
order of about Rs. 550;- per month. 
As the Scheme has proved to be tech-
nically sound, it is being extended to 
the Lodi Colony and its adjoining 
areas when it is expected that over 
2,000 subscribers will avail themselves 
of this Scheme. It would be too early 
to make a full assessment of the 
scheme before the extended scheme is 
fully implemented. 

Survey of Indian Ocean 

'477. Shri D. C. Sbarma: Will t~e 
Prime Minister be pleased to refer to 
the reply given to Starred Question 
No. 523 on the 18th August, 1960 and 
state the further progress made in the 
survey of Indian Ocean by the Soviet 
Ship 'Vitiaz'? 

The Parliameutary Secretary to the 
Minister of External Affairs (8hri 
Sadath Ali Khan): Reports from the 
three scientists who were deputed by 
the Government of India to partici-
pate in research work on board the 
ship 'Vitiaz' have since been received. 
Although there is no immediate use 
that this information can be put to, 
the data collected is valuable in so far 
as it adds to our knowledge of the 
Indian Ocean. This knowledge covers 
plant and animal life as well as the 
location of rich areas for fishing in the 
seas contiguous to our coastline. 
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Small Seale Industries 

• r Shri Ram Krisbau Gupta: 
471. L Shri ChinLamoui Pauigrahi: 

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Starred Question No. 
623 on the 22nd August, 1960 and 
state: 

(a) whdher the small industrialists 
have taken advantage of the Reserve 
Bank credit guarantee scheme for pro-
motion of small seale industries; and 

(b) if so, the States from which the 
smail scale industries have taken ad-
vantage of this scheme so far? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) Yes, Sir. 

(b) By the 12th November, 1980 the 
Reserve Bank of India has reeei~ 
applies :ions for guarantee from the 
following States. 

1. Maharashtrll 
2. Punjab 
3. Rajasthan 
4. Uttar Prlidesh 
5. West B~ngal 
6. Gujrat 
7. Delhi 

Indians leaving African Countries 

r Shrt Shree Narayan Das: 
*C'7t. ~ Shri Radha RamaD: 

l Shrt D. C. SIIa.rIU: 

Will the Prime Minister be pleased 
to stllte: . 

(a) what is the present position 
with regard to persons of Indian ori-
gin leaving some of the African coun-
tries for India; and 

(b>' whetller there hll.! been any 
improvement in the sitlia\lOll? 

TIle Parliamentary Secretary to the 
MinIster of External Mridn (Slarl 
Sadath All KhaJi): (a) arid ('b). All 
far &-5 the GOvernment of India are 
aware, tbere l! no evidence to siJggest 

that these persons wish to leave their 
countries of adoption. Apart from the 
unseltled conditions in the Congo the 
law and order situation in the other 
African territories continues to be nor-
mal. 

~smrii~ ~~ 

.r~ ~ m: 
"'1:;0. (11ft ~I' 0r.il y" ~ : 
~r ~ "'"' ~ if'!) !? 

fu~, ~ <. '" 0 ij; o;r'fr,tf~ -srq.-; ~~ 
t t '" ~ ij; "'3'<'i'( it .rif"f it ~ q(fl;{ '1ft' 
~~f'f.~-sR;r 2i:::('f.'~ 'f.f 

~~f ~ rn ij; W.,· ;I; iIrt it 
~ aiR' iflfr lfllfu ~ ~ ? 

~ "'"' ~ ~ (-n 
WEim Vl) : i~H ~ if 'i1t ii'om 
rfiR"1><'f m.rfu ott f<.q'r~ iiR' ~ ~, 
r;;rni!>'T ~ '1ft' <ifr -~~ t I ff~ 

Industrial Process Instruroell Cs 

"481 j' Shri R. C. Majhi: 
. L Shri Subodh llaDsda: 

Will the Minister of CommerC<! and 
Industry be pleased to rEfer to para 
46 at page 95 of the Annual Report 
of his Mlnisiry for 1959-60 and sUtte: 

(a) by which time the country will 
be able to manufacture the industrial 
process instruments such as pyro-
metres, temperature recorders, control-
lers, thermo-couples and multi-point 
recorders; and 

(b) the total value of thece mate-
riaJS imported in the year 1959-60? 

The Miuister of Industry (Shr! 
Manub1i8l Sliah): (a)The productien 
of these instruments' starting with the 
simple types is exPected to commence 
in 19tH. 

(b) Import figures for these instru-
ments separately are not availal;>le. 
The tOtal value of imports of all sorts 
of measuring, controlling and scienti-
fic and electrieal iDstrumen~3 other 
than photographic, cinematographic 
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and medical instruments and appara-
tus for the year 1959-60 was Rs. 3'67 
crores. 

ForeiPl Goods ia Indian iI'.iarkets 

°W. Shri Barish Chandra Mathur: 
Will the Minister of Commerce and 
IndOOry be pleased to .tate: 

(a) whether Government is aware 
that Bombay, Calcutta and Delhi mar-
kets are full of foreign-made consu-
mer goods of various kinds of luxury 
and non-essential nature; and 

(b) the Government's assessment in 
the matter~ 

The Minister of Commerce (8hri 
Kanungo): (a) and (b). Small quan-
tities of foreign-made consumer goods 
are reported to be available princi-
pally in some sec\ions of the Bombay, 
Calcutta and New Delhi markets. For 
some of these items, small import 
quotas exist. Some items are also 
brought in under the Sports Goods 
Export PromotiOn and Tourist Promo-
tion Licensing Scheme!. The possibi-
lity of few items leakinjt into the mar-
ket as a result of iIleg;timate activi-
ties also exists, in spite of constant 
vigilance by authorities concerned. 

Indian BnsIa_ 8upplyiq Arti-
cles to ChInese 

·"S4. Shrlmati Da Palchoudhuri: 
Will the Prime Minister be pleased to 
state: 

(a) wbether Government's attention 
has been drawn to a news appearing 
in "The Current" dated the Sth Octo-
ber, 1960, in regard to some Marwari 
businessmen supplying food and arti-
cles of daily use to the Chinese army 
of occupation in Tibet; 

(b) if 80, the full facts of the mat-
ter; and 

(e) aelion taken or propo~ed to be 
taken in regard thereto! 

The Deputy MinIster of E:deraal 
Mairs (Shrimatl LakshmI N. Menon): 
(a) to (c). Government have seen the 
repom bilt they have no (rea !IOn to sus-
pect lID,. laice seale smuggling: 

BllllPital at Madrae 

·"85. SM T. B. Vitlal Rao: Will 
Ihe Minister of Labour and EmplOY-
ment be pleased to I'cler to the reply 
~iven to Unstarred Question No. ~90, 

On the lst March, 1960 and state: 

(a) the progreso made up-to-date 
in the consiruction of a 100-bed hos-
pital at Madras by the Employees' 
State Insurance Corporation; 

(b) the total amount spent &0 far; 
and 

(c) when is it likely to be complet-
ed? 

The Deputy Minister of Labe11r &lid 
PllUUlinr (8hrl L. N. Mishra): (a) 
The main hospital building has reach-
ed the lintel level for the major por-
tion of the building. 

(b) RI. 4.·75 lakhs. 

(c) By August 1961. 

Assam itiftes 

(Shri H. N. Muker~: OWol Shrimati !tenD 
Chakravartty: 
Sh.o.; hldrajlt Gupta: 

Will the Prime Minister be plesed 
to state: 

(a) whether it is a fact that the 
Headquarter of the Assam Rifles is 
being shifted to Silchar and the site 
for a cantonment has been selected; 

(b) whether his attention has been 
drawn to public representations that 
in the conditions now prevailing in 
Silehar the proposed cantonment 
should be set up at a distance from 
the municipal limits of the town; and 

(c) i1 so, Government'. reaction 
thereto? 

The ParllameDtary Secretary to the 
Minister of E:rlemal Mairs (8M ~. 
N. Baz&rlj[a): (a)' 'rite Headquarters. 
of the AsSam Rifles is. not being shift-
ed to S;lchu. A Range Headquar-
ters with jurisdiction over a ~ri of 
that Force has, however, heeD 



Written Answers NOVEMBER 25, 1960 Written Answen 

~stablished there. No site for a can-
tonment has been selected in Silchar. 

(b) Representations to this effect 
were received from the West Silchar 
Development and Welfare Committee 
and the Relief and Welfare 'Com-
mittee, Silchar. 

(c) There is no proposal to set up a 
cantonment within the municipal 
limits. The question of the Govern-
ment's reaction does not, therefore, 
arise. 

Sub-soil Water Level in Delhi 

*487 .r Dr. Ram Subhag Singh: 
. l Shri Radha Raman: 

Will the Minister of Works, Hous-
in&" and Supply be pleased to state: 

(a) whether sub-soil water level is 
rising in old Delhi; 

(a) it so, in which areas; and 

(c) the steps being taken by Gov-
. ·ernment to check the rise of sub-soil 
water in those areas? 

The Deputy Minister of Works, 
Housing and Supply (Shri Anil K. 
Chanda): ·(a) No survey has been 
carried out by Government in respect 
of the level of sub-soil water in the 
Old Delhi area. 

(b) and (c). Do not arise. 

Workers in Public Sector 

*488 . .r Shr~ S. A. Mehdi: l Shrl P. G. Deb: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether any scheme has been 
formulated for giving incentive for 
workers in public sector; and 

(b) if so, in which companies the 
scheme has been enforced? 

The Minister of Industry (Shri 
Manubhai Shah): (a) and (b). A 
statement is laid on the Table of the 
House. [See Appendix n, annexure 
No. 12]. 

Extradition ~reaty with Pakistan 

( Shri D. C. Sharma: 
I Shri Ram Krishan Gupta: 

*489. ~ Shri Ajit SiD&"h Sarhadi: l Shri Agadi: 
Shri Wodeyar: 

Will the Prime Minister be pleased 
to refer to the reply given to Starred 
Question No. 488 on the 18th August, 
1960 and state whether the reaction 
of the Government of Pakistan to the 
draft Extradition Treaty which had 
been sent to them has been received? 

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath Ali Khan): No, Sir . 
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Alarm Clocks 

*492. f Shri Ram Krishan Gupta: 
l Shrimati na Palchoudhuri: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether any scheme to estab-
li,h factory at Hyderabad to manufac-
ture alarm clocks has been finalised; 
and 

(b) if so, the details thereof? 

The Minister of Industry (Shri 
Manubhai Shah): (a) Yes, Sir. 

(b) The proposal of Shri C. C. 
Desai, New Delhi for the manufacture 
of 1,20,000 Nos. Time-pieces per 
annum at Hyderabad in collaboration 
with a Swiss firm and a French firm 
was approved in August, 1960. The 
collaboration proposal involves capi-
tal participation and royalty payment. 

Tibetan Refugees 

779. Shri Chintamoni Panigrahi: 
Will the Prime Minister be pleased to 
refer to the reply given to Starred 
Question No. 490 on the 18th August, 
1960 and state: 

(a) whether the proposal to allot 
agricultural land to the Tibetan re-
fugees has been finalised by now; 

(b) the acres of land which are pro-
posed to be allotted to each Tibetan 
refugee; and 

(c) the number of Tibetan refugees 
who have expressed their willingness 
to settle permanently in India? 

The Prime Minister and Minister of 
External. Affairs (Shri Jawaharlal 
Nehru): (a) to (c). It is proposed to 
settle 500 Tibetan refugees on land 
in Bhalukpung in NEFA, and 3000 in 
Periyapatna Taluk in Mysore State. 
The refugees have alreadv arrived at 
Bhalukpung·. Three to 5 ~cres of Ian. 
will be allotted to each family in 
Bhalukpung. In Mysore 5 acres of 
land will be provided to each family 
of five. The refugees will arrive at 
Mysore early in December. There is 
also a proposal to settle about 1200 
Tibetan refugees on land in Ladakh. 
Details of this scheme are being work-
ed out. 

Survey of Contract Labour 

780 .r Shri D. C. Sharma: 
. L Shri Ram Krishan Gupta: 

Will the Minister of Labour and 
Employment be pleased to state: 

(a) whether Government have com-
pleted the examination of the reports 
of the surveys conducted by the 
Director, Labour Bureau, Simla, in re-
gard to the condition of contract 
labour in five selected industries; and 

(b) if so, the result thereof? 

Tbe Deputy Minister of Planning 
aDd Labour and Employment (Shri 
L. N. Mishra): (a) and (b). The 
four reports which have been receiv-
ed are still under examination in con-
sultation with the Ministries concern-
ed. 

Indians kidnapped by Pakistanis 

781. Shri D. C. Sharma: Will the 
Prime Minister be pleased to state: 

(a) the number of Indian Nationals 
kidnapped by Pakistanis from the 
Indo-West Pakistan border since 
April, 1960; 

(b) the number of Indians out of 
them released so far; and 
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(c) the action taken for iettini the 
release at rest of them? 

The Prime Minister and MiniMer of 
External Mratl'" (Shri Jawaharlal 
Nehru): (a) Six. 

(b) Two. 

(c) The delay in the re'ease of two 
kidnapped men is because the Pakis-
tanis claim that they are Pakistani 
nationals. The local authorities have 
now decided to visit their houses to 
discover whether they fall in India or 
}>akistan. The other two are women. 
The Pakistani authorities say that one of them has since married a Pakistani 
national. No information is al yet 
available about the other. 

Production of Automobiles 

782. Shri Morarka: Will the Minister 
of Commerce and Industry be plea.ed 
to lay a statement on the Tahle show-
ing: 

(a) the production of automobiles in 
1950-51 ; 

(b) the plan target for the First 
Five Year Plan, the achievement dur-
ing the same period together with the 
financial allocations and the amount 
actually spent during the First Plan 
period; 

(c) the target for the Second Five 
Year P1an period, the achievement 
made 50 far, together with the finan-
cial allocation under the Second Five 
Year Plan and the amount actually 
spent so far; and 

(d) the reason, if any, for the short-
fall in achieving the physical targets? 

The Minmer of Ind1lStr7 (Shrl 
~ub~ Shah): (a) The PfOduction 
of automobile' during the years 1950 
ancl 19t11 Vi!lB 1(082 Nos. and 22,259 
Nos. respectively. 

(b) and (c). The tar«ets 01 produc-
tion laid down for the First and 

Second Five Year Plans and the actual 
production compare as follows:-

Production targ.uj; Actllal ProductiON 
'iJ.'i" Ik-JI"':" ....... jilt < .. ~ .~~~ 

Y .. r."9~S-S6 1960-61 1955;. 1956 1960 

~ 
~~'u.~ 

irlI.1;~.""Et1ll!lfJ (Jan.-
Sep-

tember) 

Nos. Nl'S. Nos. N,:)!). NOB. 

30,000 65,000 23,084 32,138 38,044 
~ -.- (for 9 

~_ ~,-,,;... mOllths) 

A t the end of December 1955, the 
investment of the six automobile 
manufacturers in the country in lands, 
buildings, plant and machinery 
amounted t. Rs. 7'4 crores. The 
investment likely to be made by the 
end of the Second plan is of the order 
of Rs. <i3' 00 crores. 

(d) The physical target. have some-
what lagged behind in the Second 
Plan period mainly due to the fOTe¥n 
exchange difficulties. 

Motor Cycles and Seooiere 

783. Shrt Morarh: Will the Minister 
of Commerce and Indll8try be pleased 
to lay a statement on the Table show-
ing: 

(a) the production of motor cycles 
and scooters in 1950-51; 

(b) the plan target for the First 
Five Year plan, the achievement dur-
ing the same period together with the 
financial allocation and the amount 
actually spent during the First Five 
Year Plan period; 

(c) the target for the Second Five 
Year Plan period, the achievement 
made so far, together with the finan-
cial allocatlon under the Second Five 
Year Plan and the amount actually 
spent 80 far; and 

(d) the reason, for the short-fall, if 
any, in achieving the physical tarceta? 

The Miaister of Induatry (Sui 
Manubhal Shah): (a) Nil. 

(b) No targets were fixed lor \he 
First Five Year Plan. However, Uae 
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production of motor cycles and 
scooters commenced in the year 1955 
~md th@ achievement during that year 
.and in 1956 was as shown below: 

ProductioN 
Year of Motor Scoot~r$ 

Cycle. 

1955 4 19 536 
1956 1022- 4735 

(c) The target for the Second Five 
Year Plan period was 11,000 Nos. per 
annum. The achievement this year 
up to September, 1960 was 12,233 Nos. 
and it is estimated that by the end of 
the Second Five Year Plan, it will rise 
to 24,000 Nos. per annum. No separate 
financial allocation was made to the 
two industries. However, the fixed 
investment in these industries roughly 
",mounts to Rs. 234 lakhs. 

(d) Does not arise. 

Ball and Roller Bearinp 

784. Shri Morarka: Will the Minister 
-or Commerc@ and Industry be pleased 
to lay a statement on the Table show-
ing: 

(a) the production of ball and roller 
bearings in 1950-51; 

(b) the plan target for the First 
Five Year Plan, the achievement dur-
ing the same period together with the 
financial allocation and the amount 
actually spent during the First Five 
Year Plan period: 

(c) the target for the Second Five 
Year Plan period, the achievement 
made so far, together with the finan-
cial allocation tinder the Second Five 
Year Plan and the amount actually 
iOpent so far; and 

(01) the reason for the shortfall, if 
oany, in achieving the physical targ@ts? 

The Minister of Indastr,. (Shri 
MBDubhai Shab): (a) The production 
in 1951 was 2,34,383 Nos. 

(b) A production target of 1'2 to 1'3 
million Nos. was fixed in the First 
Five YeT Plan:. The actual produc-
tion' in' 1956 Was 1'04 million Nos. No 

financial allocation was made for this 
industry. 

(c) and (d). The target fixed in the 
Second Five Year Plan was 2'4 mil-
lion Nos. This target is expected to 
be more than fulfilled in 1960. Th@ 
investment target was Rs. 50 lakhs 
and the actual investment during th@ 
first two years of the Second Plan 
period was Rs. 26'5 lakhs. 

Power driven PumJIII 

785. Shri Morarka: Will the Minister 
of Commerce and Industry be pleased 
to lay a statement on the Table show-
ing: 

(a) the production of power driven 
pumps in 1950-51; 

(b) the plan target for the First 
Five Year Plan, the achievement dur-
in!: the same period together with the 
financial allocation and the amount 
actually spent during the First Five 
Year Plan period: 

(c) the target for the Second Five 
Year Plan period, the achievement 
mad@ so far, together with the finan-
cial allocation under the Second Five 
Year Plan and the amount actually 
spent so far; and 

(d) the reason for the shortfall, if 
any, in achieving the physical targets? 

The Minister of Industry (Shri 
Manubhai Shah): (a) The production. 
figures are maintained Calendar Year-
wise and in numbers. Production 
figures for the calendar years 1950 and 
1951 are 33,292 Nos. and 47,989 Nos. 
respectively. 

(b) and (c). No specific target "'0 
fixed for power driven pumps for 
the First Five Year Plan. However, 
prrouction at the end of the 1st Plan. 
was estimated around 40,000 Nos. A. 
against this estimate, the actual pro-
duction in 1~6 was 46,881 Nos. 

The target fixed for power driven 
pumps for the 2nd Five Year Plan is 
86,000 Nos. The actual production 
during 1959 was 85,067 Nos. arid th. 
actual production during this year 
(Jan.-Sep. 1960) has been 72,900 Nos. 
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No specific financial allocation was 
earmarked for this industry during the 
1st Plan as well as in the 2nd Plan. 

( d) Does not arise. 

rmn~ ~ ITl1f 19Ii WI<'if If>'T ~ 

'Sc;f, . .n JI1mf m mro : 'flIT 

~(IWIl~~ ~~'I>'t 
FiT ~ fiI; : 

(~) om ~ m- w it ~ ~ 
oil ~ ~ l1'I+mr ~ ifT!f 'I>'t mm 
t f.J'Ifu ~ ~ 'F'ft ~ ~ ~ llft 
~,aT~~~om~ ; 

(~) ~ m- ~ it mr if!t ~ 
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Small Scale Industries in Maharashtra 

787. Shri Pangarkar: 
Minister of Commerce and 
be pleased to state: 

Will the 
Industry 

(a) the number of persons who 
were given training in Business Mana-
gement in Small Industries Service· 
Institutions in Maharashtra during 
1959-60; and 

(b) the expenditure incurred on 
them? 

The Minister of Industry (Shri 
Manubhai Shah): (a) 153. 

(b) A sum of Rs. 210:- has been 
spent towards honorarium to guest 
speakers invited to give lectures. The-
officers and staff attached to the Insti-
tute whose services are utilised for 
imparting training are employed on 
other duties also. Expenditure on 
salaries etc., of the establishment can-
not, therefore, be apportioned 9xclu-
sively for the training in Business 
Management with any degree oC 
accuracy. 

Recording of Events conneetetl "itk 
Mahatma Gandhi's Life 

78t1. Shri O. C. Sharma: Will thi!' 
Minister of Information and Broad-
casting be pleased to refer to the re-
ply given to Unstarred Question No. 
47 on the 1st August, 1960 and state: 

(a) the latest position with regard 
to the implementation of the scheme 
of the All India Radio to record events 
connected with Mahatma Gandhi's 
Life; 

(b) whether they have recorded the 
events relating to Quit India Move-

_ ment; and 

(c) if so, the details thereof? 

The Minister of Information and 
Broadcasting (Dr. Kukar): (a) th. 
fifth radio documentary feature in 
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English entitled "Gandhi and Tolstoy" 
was broadcast on 2nd October, 1960. 

(b) and (c). Not yet, Sir. 

Isotopes 

789. Shri D. C. Sharma: Will the 
Prime Minister be pleased to state: 

(a) the total targets fixed for pro-
duction of isotopes during the Second 
Five Year Plan; 

(b) how far these targets have been 
achieved; and 

(c) whether the targets will be 
achieved during the remaining period 
of the Second Five Year Plan? 

The Prime Minister and MInister of 
External Mairs (Shri Jawaharlal 
Nehru): (a) No targets for the pro-
duction of the isotopes have been 
fixed for the Second Five Year Plan. 
However, it may be mentioned that 
the isotope production in "APSARA" 
has far exceeded that which was 
intended when the reactor was design-
ed. The present production capacity 
for major isotopes is considerably 
above the present demand in the 
country and possibilities of exporting 
them are being explored. 

(b) and (cl. Do not arise. 

Small Scale Industries in 
798. Shri D. C. Sharma: 

Minister of Commerce and 
be pleased to state: 

Rajasthan 
Will the 
Industry 

(a) the number of small industrial 
units established during 1959-60 for 
the displaced persons in Rajasthan; 
and 

(b) the details thereof? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) and (b). The 
information is being collected and 
will be laid on the Table of the House. 

Mip-ation from Ceylon to India 

791. Shri D. C. Sharma: Will the 
Prime Minister be pleased to state 
the number of Indians who have mig-
rated from Ceylon to India since 
August, 1980? 

The Prime Minister and MInister of 
Extemal Mairs (Shri Jawaharlal 
Nehru): Since 27th August 1960. upto 
12th November this year, 1461 Indian 
nationals migrated from Ceylon, 1219 
voluntarily and 242 on receipt of 
'Quit Notices'. 

Release of Wakf Property 

792. Shri D. C. Sharma: Will the 
Minister of Rehabililatien and Minor-
ity Affairs be pleased to state: 

(a) how much of Wakf property in 
Madras has been released so far; and 

(b) what arrangements have been 
made for its proper upkeep? 

The Deputy Minister of Rehabilila-
*Ion (Shri P. S. Naskar): (a) and (b). 
The information is being collected and-
will be laid on the Table of the Lok 
Sabha when available. 

Bharat Sewak Samaj in Utlar 
Pradesh 

793. Shri D. C. Sharma: 
Minister of Planning be 
state: 

Will the-
pleased to-

(a) the amount given to the Bharat 
Sewak Samai for Uttar Pradesh as 
grants during 1959-68 and 1960-61 so 
far; 

(b) the details of the work done-
during the same period; and 

(c) the number of branches of the-
Bharat Sewak Samai in Uttar Pra-
desh? 

The Deputy Minister of Planning 
(Shrl S. N. Mishra): (a) No grant-in-
aid has been given by the Planning 
Commission to the Bharat Sewak 
Samai specifically earmarked for Uttar 
Pradesh during 1959-60 and 1960-61, 
so far. The Planning Commission ior 
giving grant to the Central Bharat 
Sewak Samai for the Lok Karya 
Kshetras programme. Out of this. the 
estimated amount on activities under-
taken in Uttar Pradesh is as follows: 

1959-60 
1960-61 

Rs. 28,918'00 
Rs. 16,700'00 
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(b) The amount provided for each 
Lok Karya Kshetra in Uttar Pradesh 
is spent for promotion of public co-
operation in various development 
activities in the area covered by the 
Kshetras. 

(c) The Planning Commission do 
not have precise information. 

Passports for China 

794. Shrl D. C. Sharma: Will the 
Prime Minister be pleased to state the 
number of Indians who have been 
issued passports to visit China during 
the last three lIlonths? 

The Prime Minister and Minister of 
External Mairs (Shri Jawaharlal 
Nehru): 244 Indians were issued with 
passports valid for travel to China 
during the last three months. This 
number includes 88 Official and Diplo-
matic passports. 

Bharat Sewak Samaj in Orissa 

795. Shr! Kumbhar: Will the MllUs-
ter of Planning be pleased to state: 

(a) the financial aid given to the 
Bharat Sevak Samaj functioning in 
Orissa State during the Second Plan 
period so far, yearwise; 

(b) the names of the branches of 
the Samaj functioning in various dis-
tricts in the State; and 

(c) the amount spent on items 01 
works in each branch during the above 
period! 

The Deputy MInister of PlanDin&, 
(Shri S. N. Mishra): (a) and (c). The 
Planning Commission has given, 
through the Central Office of the 
Bharat Sevak Samaj, grants for two 
1.ok Karya Kshetras as indicated 
below:-

(i) 1956-57 Nil. 
(ii) 1957-58 Nil. 
(iii) 1958-59 Rs. 500'00 
(iv) 1959'-60 R,.6,709·00 
0( .. ) 1960-6 1(SO far) R •• 4.900'00 

The above assistance was given for 
two 1..ok Karya Kshetras (i) in 
Khaira-Balasore District (opened in 
1959)-(ii) Sakhigopal-Puri District 
(1959·60). A grant of Rs. 5,000:- per 
annum is given for each Kshetra on 
the basis of the pattern in the State-
ment laid on the Table of the House. 
[See Appendix II, annexure No. 13]. 

(b) The Planning Commission do 
not have any precise information. 

Tibetan Delegation to U.N.O. 

r Shri P. G. Deb: 
796 J Shri S. A. Mehdi: 

. I Shri Chintamoni Pani&'fahi: 
L Shri Aurobindo Ghosal: 

Will the Prime Minister be pleased 
to state: 

(a) whether the Tibetan Delegation 
to the U.N.O. asked for any facility 
from Government; and 

(b) how much foreign exchange 
was given to them? 

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): Ca) Three representatives of 
the Dalai Lama requested the Gov-
ernment for travel documents and 
foreign exchange; 

(b) Each of them was given foreign 
exchange euqivalent to Rs. 7,5001-· 

Loan. to Displaced Pel'9Ons 

'97. Shri S. M. Banerjee: Will the 
Minister of Rehabilitation and Minor-
ItY Affairs be pleased to state: 

(a) whether those displaced person. 
from East Pakistan who settled in 
U.P., Rajasthan and other States 
except West Bengal were given 
rehabilitation loans so far; 

(b) if so, number of those who 
received such loans; and 

(c) number of those who have not 
received any loan? 

TIle DePuty Minister of Rehabilita-
tIOn (Shri P. S. Nasbr'): (a)' t'O (6). 
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About 1'66 lakh families settled in 
.Assam, Tripura, Bihar, Orissa, Uttar 
Pradesh, Madhya Pradesh and Rajas-
than have been advanced rehabilita-
tion loans. The cases of about 700 
families in Bihar, Uttar Pradesh and 
Madhya Pradesh are under considera-
tion. It is estimated that another 
6,000 families will be given rehabili-
tation loans in Assam and Tripura. 

Okhla Industrial Estate 

798. Shri D. C. Sharma: Will the 
Minister of Commerce and Industry 
be pleased to refer to the reply given 
to Starred Question No. 521 on the 
18th August, 1960 and state the pro-
gress since made in the construction 
of 40 buildings for factories under 
the scheme for the expansion of Okhla 
Industrial Estate, which was entrust-
ed to National Small Industries Cor-
poration? 

The Minister of Industry (Shri 
Manubhai Shab): Out of 40 factory 
buildings under construction, 32 are 
expected to be ready by March, 1961 
and the remaining 8 by May, 1961. 

Agricultural Tractors 

799. Shri D. C. Sharma: Will the 
Minister of Commerce and Industry 
be pleased to refer to the reply given 
to Starred Question No. 494 on the 
18th August, 1960 and state the up-to-
date progress made in connection 
with the manufacture of agricultural 
tractors? 

The Minister of Industry (Shri 
Manubhai Shab): Of the four firms 
licensed for the manufacture of agri-
cultural tractors, one has gone into 
production from September, 1960. It 
produced 20 tractors during that 
month and is expected to produce 50 
tractors during November, 1960. 

The applications of two other manu-
facturers for import of machinery I 
components have. also been cleared 
recen t1y and they are likely to go in-
to production soon. 
13n(Ai)~. 

Sale of Car by a Foreigner 

880 {Shri D. C. Sharma: 
• Shri Raghunath Singh: 

Will the Prime Minister be pleased 
to state: 

(a) whether it is a fact that one 
Mr. Deniel Ambetchew, Third Secre-
tary in the Imperial Ethiopian 
Embassy while going on transfer sold 
his car without necessary permission 
of the Government and was arrested 
while he was due to leave the country; 

(b) if so, the action taken against 
him; 

(c) whether it is a fact that the 
number of such cases is on the 
increase; and 

(d) if so, the steps taken or pro-
posed to be taken to check such 
tendency? 

The Prime Minister and Minister 
of External Affairs (Shri Jawaharlal 
Nehru): (a) Yes, Sir. 

(b) The deal was cancelled and Mr. 
Ambatchew was allowed to leave the 
country after handing over the car in 
question to his Embassy. The facts 
of the case have been brought to the 
notice of the Government of Ethiopia. 

(c) and (d). No, Sir. However, the 
Government have taken steps to 
ensure that attempts to make such 
deals do not culminate in actual 
transfer of ownership of motor cars. 
It is not in the public interest to 
announce details of the steps taken 
or proposed to be taken. 

Beggars 

801. f Shri D. C. Sharma: 
l Shri B. C. Mullick: 

Will the Minister of Planning be 
pleased to state the progress made 
in the studies through research 
schemes instituted by the Planning 
Commission to check the beggar 
menace? 
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The Deputy Minister of PlaImInc been proposed that by legislation vi!-
(Shrl S. N. M.ishra): The Research lage panchayats should be empowered 
Programmes Committee sponsored the to secure compliance with these obU'-
following two studies on the 'Beggar gations. 
problem: 

(i) The beggar problem 4n Metro-
politan Delhi (undertaken 
by the Delhi SchoOl of Social 
Work); and 

(il) The Beggar Problem in Mad-
ras City (undertaken by the 
Madras School of Social 
Work). 

Reports on the two studies have 
been published and copies placed in 
the Library of £he Parliament. 

Irription Works 

802 .r Shri BahadQl' Singh: . l Shri Inder 1. Malhotra: 

Will the Minister of Planning 
pleased to state: 

be 

(a) whether the Planning Commis-
sion has recommended empowerin.~ 
village panchayats through legislation 
to enforce the obligation to be under-
taken in respect of irrigation works 
by their beneficiaries; 

(b) whether any instructions have 
been sent to the State Governments 
to implement these recommendations; 
and 

(c) the progress made in the mat-
ter? 

The Deputy Minister of Planning 
(Shri S. N. Mishra): (a) and (b). Yes, 
Sir. A Memorandum setting out ,the 
suggestions of the Planning Commis-
sion for securing fuller utilisation o! 
manpower resources of rural areas, 
was sent to all the States by the 
Planning Commission in January, 
1960. A copy of the Memorandum has 
already been placed on the table of 
the House with Starred Question 
No. 624 On 4th March, 1960. 

One of the sections of the Memo-
randum refers to the obligations of 
beneficiaries in respect of construc-
tion and maintenance of certain types 
of minor irrigaton works. It has 

(C) The replies received from the 
State Governments indicate that enact-
ment of legislation on the lines sug-
gested is under consideration in Uttar 
Pradesh, West Bengal, Madhya Pra-
desh, Assam and Mysore. Bills have 
been drafted in Kerala and Andhra 
Pradesh. Orissa, Bombay and Rajas-
than are prepared to adopt the sug-
gestions with regard to certain limited 
categories of irrigaton projects. No 
specific comments have been offered 
by Jammu & Kashmir and Bihar, 
while in Puniab, the Act has been 
amended to provide for Government 
doing the work when the beneficiaries 
default in constructing and maintain-
ing field channels and recovering the 
cost. An interim reply has been 
received from Madras. 

Film Production Bureau 

803. { Shri A. M. Tariq: 
Shri D. C. Sharma: 

Will the Minister of Information 
and Broadcasting be pleased to refe!" 
to the reply given to Starred Question 
No. 1046 on the 2nd September, 196() 
and state whether the position regard-
ing the legal questions involved In 
seeting up of a Film Production 
Bureau has become clear by now? 

The Minister of Information and 
Broadcasting (Dr. Keskar): After 
careful consideration, it has been 
decided not to proceed with thi!-
scheme for the setting up of the Film 
Production Bureau. 

Auction of Evacuee Plots in Punjab 

804. Shri Ram Krishan Gupta: Will 
the Minister of Rehabilitation and 
MInority Affairs be pleased to state: 

(a) whether it is a fact that a large 
number of agricultural evacuee plots 
were auctioned during the years 195ir 
and 1959 in Mohindragarh tehsils antt 
towns of Charkhi-Dadri in Punjab; 
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(b) whether it is also a tact that 
the confirmation ot sales has been 
stayed; 

(c) it so, the reasons therefor; and 

(d) approximate date by which 
these sales will be finalised? 

The Deputy Minister of RehablUta-
lion (Shri P. S. Naskar): (a) Yes; 100 
plots. 

(b) No; the sale ot all the plots has 
either been confirmed or rejected. 

(C) Does not arise. 

(b) The sales will be finalised when 
full price has been paid by the PUT-
chasers either in cash or by adjust-
ment against compensation. 

Indian Cement Factory in Pakistan 

805. Shri Ram Krishan Gupta: Will 
the Prime Minister be pleased to 
refer to the replies given to Unstarred 
Question No. 342 On the 22nd Feb-
ruary. 1960 and Starred Question 
No. 250 On the 9th August. 1960 and 
state: 

(a) whether negotiations for the 
purchase of an Indian-owned cement 
factory in Pakistan by the Pakista.l 
Government have been concluded: 
and 

(b) if so, the results thereof? 

The Prime Minister and MinIster 
01 External Mairs (Shri Jawaharlal 
Nehru): (a) No, Sir. 

(b) Does not arise. 

Dams under Dandakaranya Scheme 

806. Shri Chintamoni Panigrahi: Will 
the Minister of Rehabilitation and 
Minority Affairs be pleased to state: 

(a) the progress made in the cons-
truction ot the earthen dams across 
Bhaskal river in Umarkote and Sa~­
tigada river in Malkangiri in Danda-
karanya area; and 

(b) what amount of money has 
been spent so far on these two irri-
gation projects? 

The Minister of BehablIitatiOll ud 
MlnorI.ty Mairs (Shri Mehr Chanj 
Khanna): (a) and (b). The work on 
the construction of the Bhaskal dam 
near Umarkote is likely to be under-
taken in the near future. No work 
could be done during the monsoon. 
As regards the dam over the river 
Sattigada in Malkangiri, the project 
has not been sanctioned as yet. 
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Export of Sole Crepe Rubber 

808. Shri Warior: Will the Minister 
of Commerce and Industry be 
pleased to state: 

(a) whether the question of releas-
ing quota for export of Sole Crepe 
rubber has been decided upon by 
Government; and 

(b) if so, the quantitv fixed? 

The Minister ot Commerce (ShIt 
Kanungo): (a) Yes, Sir. 

(b) The export quota fixed for the 
current year is 100 tons. 

Report of the Economy Committee 
tor Printing 

r Shri S. C. Samanta: 
809. ~ SOO Subodb Hansda: 

l Shri Halder: 

Will the Minister of Works, Bous-
InC and Supply be pleased to refer 
to the reply given to Starred Question 
No. 367 on the 12th August, 1960 and 
state: 

(a) whether the report of the Com-
mittee to improve the quality of 
printing and to effect economy has 
been considered by Government; 

(b) if 10, what are the salient poinr. 
that have been accepted by Govern-
ment; and 

(c) before the Corrrrni tu-e wal 
appointed, what concrete steps were 
being taken to improve the quality 
of printing and to effect economy? 

The Deputy Minlster of Works, 
BousiRg and Supply (Shri Anil K. 
Chanda): (a) The recommendationl 
of the Committee are under exami-
nation in consultation with the 
Ministry of Finance. 

(b) Does not arise. 

(c) Before the Committee was 
appointed, the following steus had 
been taken to :mprove the quality of 
printing and to effe.ct e.conomy: 

(i) Training of Apprentices in 
some of the major Gover,,-
ment of India presses. 

(ti) An Incentive Bonus Scheme 
based on norms of output in 
the Government of India 
Press, New Delhi, as an ex-
perimental measure. 

(iii) Proposal to set up Mechani-
cal-cum-electrical workshops 
in the Government of India 
Presses for efficient mainten-
ance of machinery. 

(i v) Setting up of a Planning 
Section in the Government of 
India Forms Press, Calcutta 
and proposal to set up siro;-
lar units in other Presses to 
streamline production. 

Export of Manganese Ore 

{ 
Shri Vidya ChRran Shukla: 

810. Shri Damani: 
Shri N. M. Deb: 

Will the Minister of Commerce and 
Industry be pIe "sed to refer to the 
reply given to Starred Question 
No. 493 on the ;Sth August. 1960 ar.d 
state: 

(a) wh~:her ~ecommendations re· 
ceived from the Standing Co nmltbe 
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of the Federation of Indian Chatll-
bers of Commerce and Industry re-
garding export of manganese ore have 
since been considered; 

(b) if so, the nature thereof: and 

(c) the actiM taken proposed 
to be taken in the matter? 

The Deputy Minister of Cflmmerca 
aDd lDdastry (Shri Satish Chandra): 
(a) Yes, Sir. 

(b) and (c). After givb;: due 
considera tinn t~ the views e !Cpressed 
1-y the FederatiJn of Indian Chamber:: 
of Commerce and Industry anj o'!1er .• , 
the new Export Policy has been 
announced. A copy of the pr( ss no~<! 
issued in this connec'ion is laid on 
the Table (See Appendix II, al.nexure 
No. 14]. 

Promot;.)n of Exports 

811. Shri Morarka: Will the Minis-
ter of Commerr,e and Industry be 
pleased to state: 

(a) whether Government has consi-
dered the que5tion of reducing the 
number oio ganisations dealing with 
the prcmotion cf Fxpr'rts i" tho iG-
terest of both economy and co-ordi-
nated effort; anu 

(b) if so, wilh whal rtsuH.? 

The Deputy Minister 0' Commerce 
and Industry (Shri Satish Chandra): 
(a) and (b). This question is under 
consideration. 

C.P.W.D. 

812. Shrl Sadhan Gupta: Will the 
Minister of Works, Housing and Sup-
ply be pleased to state: 

(a) whether Government's atten-
tion has been drawn to the statement 
of Secretary of the Overseas Indians 
Association, appearing in the daily 
edition of the STATESMAN dated 
the 3rd September, 1960; 

(b) whether experienced Indian 
Building Contractors from Kenya and 

Malaya were refused registration by 
the Central P.W.D.; and 

(c) if so, the reasons therefor? 

The Deputy MInister of WorD, 
Housing and Supply (Shn Anil It. 
Chanda): (a) Yes. 

(b) No. 

(C) Does not arise. 

Construction of a Hospital In Trlpura 

813. Shri Dasaratha Deb: Will the 
Minister of Works, HOUSing and Sup-
ply be pleased to state: 

(a) whether it is a fact that :lO 
tenders were inviied before glvmg 
contract for the construction of 'he 
20-bed Hospital at Subroom (Tripura, 
this year; and 

(b) if so. the reasons for not invit-
ing tenders? 

The Deputy Minister of Works, 
Housing and Supply (Shri Anil K. 
Chanda): (a) Tenders had been ca:-
led for twice but rejected both the 
times as the ratas received we:e 
considered high. It was fina ly award-
ed (0 a contractor by negotiation on 
the recommendation of th.. Standbg 
Committee of the Territorial CounCIl. 

(b) Does not arise. 

NllKa Hostiles 

f Shri Hem Barua: 
Shri Wodeyar: 
Shri N. R. Muniswamy: 

814. ~ Shri P. R. Patel: 

I Sh~ M. M. Gan~hi: 
Shn S. A. Mehdl: 

I Shri P. G. Deb: 

Will the Prime I\linister be pleased 
to state: 

(a) whether it is a fact that a GraM 
Sevak was killed when Naga hostiI"s 
attacked Kigwema vi:1age, about 20 
miles from K~hima, on the 27th Sep-
tember, 1960; 

(b) whether it is also 3 fact that 
these Nagas have been attacking the 
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border posts and killing army perso-
nnel and ('ther civilians; 

(c) how many such army personnel 
have been killed on the border dur-
in« the last six months; 

(d) whether Government have 
taken any action to strengthen the 
security measClres on the border; and 

(e) if so. what are they? 

The Prime MiBister and Millister of 
External Mairs (Shri JawaharW 
Nebra): (a) Yes. The Gram Sevak 
was killed by a party of some t~n 

Hostiles who entered his house a~d 
shot him dead at point blank range. 
the Table. [See Appendix II, annexure 
have since been arrested. 

(b) Dur;ng the iast few montt>s 
there has been only one case ()r 
attack on our border posts by the 
Naga Hostiles. There have. however. 
been some stray incidents of firing at 
our posts, patrol and convoys. 

(c) Five army personnel and twelve 
dvilians. 

(d) Suit~ble measures have been 
taken. 

(e) The security forces in the area 
have been redeployed to counter the 
hostile moves. 

Colfee 

815. Shri Kalika Singh: Will th!! 
Minister of Commerce anel Industry 
be plea,ed to state: 

(a) the total expend '.tu re incur-
red and measures taken for promoting 
the sale and increasing the consump-
tion of coffee in the country an.i 
overseas during the financial years 
1956, 1957, 1958 aTld 1&59; and 

(b) ~he defects observe::! by Gov· 
ernment in the method of propaganda 
lind other measurE'S taken so far re-
garding promotion of sale and steps 
taken to remove those defects and 
cieficienoies? 

The Minister of Commerce (Shri 
Kanungo): (a) and (b). A statement 
is laid on the Table. [See Appendix 
IiI, annelWl'e No. 15]. 

Newsprint Queta 

81&. Shri Kalika Singh: Will the 
Minister of CODlD.lerce and Industl.,. 
be pleased to refer to the reply 
given to Unstarred Question No. 2259 
on the 7th September, 1960 and state: 

(a) whether the figures of actual 
imports of newsprint in 1959-60 by 
the Indian Express Group of Paper:, 
the Times of India Group, the Hindus-
tan Times Group. the Statesman 
Group and Hindu are now available 
and if so, what are they; 

(b) whether Government maintains 
any record mentionin~ besides net 
entitlement of newsprint in a par:i-
cular year, the actual utilisation of 
the newsprint, so allowed to be pur-
chased by the individual newspaper 
establishments; 

(c) if not, the reasons therefor; and 

(d) bOw the facts relating to price 
page schedule are verified? 

The Minister of Industry (Shn 
Manubhai Shah): (a) No, Sir. 

(b) and (c). Specific record show-
ing the actual utilisation of newsprint 
by the newspapers are not mamtained. 
The newspapers however, furnish 
annual return giving information re-
garding circulation, page area and 
number of pages published. Besides 
this, record is also maintained about 
the regularity in publication of each 
newspaper. A public notice has been 
issued recently asking the newspapers 
to furnish a monthly return of dispo-
sal of wate newsprint in a prescribed 
form which also requires information 
to be given in respect of the consump-
tion of newsprint. 

(d) The facts relating to price pag" 
Schedule will be available after the 
Daily Newspaper (Price and Page) 
Order, 1960 comes into force from the 
12th December, 1960. 

Heavy Machine Tool Plant 

81'7. Shri Kallka Singh: Will the 
:Minister of COlIIJJIerce aad IndllStry 
be pleased to refer to the reply given 
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to Unstarred Question No. 2284 on 
the 7th September, 1960 and state: 

(a) whether the Detailed Project 
Report in respect of the Heavy 
Machine Tools Building Plant is still 
under preparation by Messrs Techno-
export of Czechoslovakia; 

(b) what are the 7 categories c.! 
machines and 22 individual items pro-
posed for production in the prelimi-
nary report; and 

(C) what will be the approximate 
cost of the heavy machines and indi-
vidual items respectively and how 
much saving in foreign exchange and 
in the purchase price is likely to be 
effected as a result of the establish-
ment of the plant? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) Negotiations 
with the Czechs are in progress to 
settle the terms under which the 
Project Report is to be entrusted to 
them. 

(b) The 22 machines proposea for 
production in the Heavy Machine 
Tool plant and their distribution 
among 7 categories are stated below: 

Categories of Machines 
1. Central lathes 
2. Planers 
3. Horizontal borers 
4. Vertical boring and 

Models 
6 
3 
4 

turning mills 3 
5. Plano-milling machines 2 
6. Grinding machines 2 
7. Radial drilling machines 2 

Total: 7 22 

(C) At this stage it is not possibl<! 
to estimate the cost of production or 
purchase price of individual items. 
The saving in foreign exchange likely 
to be effected as a result of the es-
tablishment of the plant would be 
about Rs. 5 to 6 crores, annually. 

Effect of Waces on Agricultural 
Prices 

818. Shri Ajlt Singh Sarhadi: Will 
the Minister of Labour alld Employ-
ment be pleased to state: 

(a) whether the attention of Gov-
ernment has been drawn to the ofR-

cilll paper on the "Effect of Wages OD 
Agricultural Price.s" prepared by the 
Steering Committee on Wages; and 

(ob) if so, the reaction of Govem-
ment thereto? 

~ l)ePllty MiDis&er of Labour 
(SbJi 4bid Ali): (a) and (b). The note 
was prepared by the Labour Ministry 
itself containing available information 
for the guidance of the Steering 
Group on Wages. 

Crafts Museum 

819. Shri Ajit Singh Sarhadi: Will 
the Minister of Commerce and IndDS-
try be pleased to state: 

(a) whether it is intended to house 
the crafts museum in a new buil~ 
at New Delhi; and 

(b) if so, the details of the scheme 
and its approximate cost? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) and (b). It has 
been decided to construct a separate 
building for the Handicrafts Museum 
in Delhi during the Third Five Year 
Plan, at a total cost not exceeding 
Rs. 6 lakhs. The details in regard to 
this building i.e., selection of a site, 
estimates of construction etc. are be-
ing considered. 

Mica Bricks 

820. Shri Aurobindo Ghosal: Will 
the Minister of Commerce and Indus-
try be pleased to state: 

(a) whether the factory for manu-
facturing mica bricks in Rajasthan 
has been closed down; and 

(b) if so, the reason therefor? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) The factory re-
mained closed during the period Jan-
uary-October 1960. It has been re-
opened from the 1st November, 1960. 

(b) The mica bricks manufactured 
by this factory have drawbacks such 
as mechanical strength, high friabili-
ty etc. and thus not in sufficient de-
mand, particularly by the Steel 
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Industry, which reuires insulating 
bricks of very high mechanical 
atrength, capable of withstanding high 
temperatures up to 12000c. 

Civic Administration in PnbUe Under-
takingS 

BZl. Shri Aurobindo Gh~: Will 
the Minister of Commeree and Indus-
try be pleased to state: 

(a) whether Government propose 
to introduce a new type of CIVlC 
administration in the townships of 
public undertakings; and 

(b) if so, what? 

The Minister of IndustlT (Shri 
Manubhai Shah): (a) and (b). The 
ma:ter is under consideration of the 
Government. 

Indian Embassy at Bonn 

r Shri Indrajit Gupta: 
822. ~ Shrimati Renu 

l Chakravartty: 

Will the Prime Minister be pleased 
to state: 

(a) whether a former change 
d'affaires of the Indian Embassy at 
Bonn has be2n removed frerm the 
Foreign Service; and 

(b) the reasons for his removal? 

The Prime Minister and Minister of 
External AJlairs (Shri J'awaharlal 
Nehru): (a) and (b). No, Sir. The 
departmental proceedings are still 
pending. 

Employees' State Insurance Act 

rShri Indrajit Gupta: 
823. ~ Shrimati Renu 

l Chakravartty: 

Will the Minister of Labour and 
Employment be pleased to state: 

(a) whether the Mazagaon Dock, 
Bombay, has been exempted from the 
Employees' State Insurance Act as 
from 1st April, 1960; and 

(b) if so, the reasons for such ex-
emption? 

The Deput,. MinIster of PlaDning 
and Labonr and Employment (Shri 
L. N. Mishra): (a) and (b). The Dock 
was treated as having gone out of the 
purview of the Employees' State in-
surance Scheme due to a misunder-
standing. Instnu:tions have been is-
sued to bring it back into the Scheme, 
and the workers wince given bene-
fits as if there has been no interven-
ing gap of non-coverage. 

Cement Plant 

r Shri Indrajit Gupta: 
82! -< Shrimati Renu 

l Chakravartt,.: 

Will the Minister of Commerce aIld 
IndustlT be pleased to state: 

(a) the reasons for permitting an 
Export-Import Bank loan for a new 
cement plant in private sector; and 

(b) whether priorities have been 
set down for the types of industries 
in the private sector which will be 
considered eligible for foreign loans! 

The Minister of Industry (Shri 
Manubhai Shah): (a) and (b). While 
the cement industry is one of high 
priority, sO far there has been no 
Export Bank loan utilised for foreign 
exchange by any cement unit. 

The Export Import Bank has been 
permitted, however, to grant a rupee 
loan of Rs. 55 lakhs with the approval 
of the Government of India to Mysore 
Cements Limited in connection with 
the establishment of cement factory 
at Ammasandrara in Mysore State. 
This rupee loan comes out of the PL 
480 counterpart funds which are be-
ing operated by the Export Import 
Bank. The Mysore Cements Limited 
have raised Rs. 115 lakhs through 
their capital issue and the balance of 
Rs. 55 lakhs of their estimated re-
quirement of Rs. 170 Iakhs was pro-
vided by this loan. 

Dry Milk Powder 

825. Shri Kunhan: Will the Minister 
of Commerce and Industry be pleased 



2315 Written AnstDers AGRAHAYANA 4, 1882 (SAKA) Written ATl8tDl!'7's 2316 . 

to refer to .the reply given to Unstar-
red Question No. 1772 on the 30th 
August, 1960 and state: 

(a) whether the enquiry into the 
alleged black marketing of dry milk 
powder has since been completed; 

(b) if so, details thereof; 

(c) whether those responsible have 
been punished; and 

(d) if so, the nature of action 
taken? 

The MiDJster of Industry (Shri 
Manabkai Shah): (a) The enquiry in-
to the alleged marketing of dry pow-
der has since been completed. 

(b) The Chairman of the Saghan 
Kshetra Samati, Tajpur conducted 
the enquiry and examined 8 witness-
es from Tajpur. He concluded from 
the evidence that 60 cartons of "Care" 
Milk Powder were black marketed. 
Details of the rate at which, and the 
party to whom, the milk powder was 
sold could not be ascertained. He 
also made the following recommenda-
tions in his report:-

(i) That th e cost of 60 cartons of 
milk powder at market rate 
should be collected from the 
Secretary of the Saghan 
Ksherta SamatL 

(ii) Inasm uch as the milk pow-
der was meant for free dis-
tribution and not for sa e, the 
Kshe'ra Samati should buy 
60 cartons of available milk 
powder from the market and 
distribute it in place of the 
powder black-marketed. 

(iii) Legal advice should be 
sought to institute proceed-
ings against the Secretary, 
who was responsible for the 
black-marketing. 

The Yojana Samiti of the Saghan 
Kshetra has accepted the above re-
commendations. 

(c) and (d). The Secretary of the 
. Saghan Kshetra Sarnati has sinae been 

expelled from office and further 

action against him will be taken after 
obtaining legal advice in the matter. 

c;~~. '"~ mf: <m ~ 
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Indian AllUDinium Company 

827. Shri Kodiyan: Will the Minis-
ter of Commerce and Industry be 
pleased to state: 

(a) whether the Indian Aluminium 
Company LCd., Alwaye (Kerala) has 
applied to the Central Government 
for permission to expand the Com-
pany; 

(b) ·if so, the nature and extent of 
expansion proposed by the Company; 

(c) whether Government have taken 
any decision about the application; 
and 

(d) if so, the nature of the decision 
taken? 

The Minister of Industry (Shri 
Manuhhai Shah): (a) to (d). The 
Indian Aluminium Co., Ltd., Calcutta, 
have applied for a licence under the 
Industries (Development ani Regula-
tion) Act, 1951 tor substantial expan-
sion of their existing aluminium 
smeiter at Alwaye (Kerala) from 
about 5,080 metric tons to 10,850 met-
ric tons per annum. The application 
is under consideration. 
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Fire ID Pure Jbaria COlliery 

828. Shri Subiman Ghose: Will the 
Minister of Lattoar and Employment 
be pleased to state: 

(a) whether underground fire re-
.ducing the coal seams below to ash 
had taken place in Pure Jharia Colli-
ery (Bihar) in early October, 1960; 

(b) if so, whether the fire has been 
extinguished; 

(c) whether a number of people 
fled from the quarters for subsidence; 

(d) the loss suffered by the manage-
ment; and 

(e) what steps Government have 
1aken in the matter? 

The Deputy Minister or Planning 
.and Labour and Employment (Shri 
L. N. Mishra): (a) and (b). The under-
ground fire is an old one which start-
ed in the extracted portions of No. 10 
seam in 1955. It has not yet been 
extinguished. 

(c) No. The block of quarters which 
subsided on 'th October, 1960 had 
been vacated in good time. 

(d) The underground work has 
been stopped since June 1959. No 
loss in the total output has been re-
ported. 

(e) On the advice of the Chief 
Inspector of Mines, the Coal Board 
are flooding the affected area from a 
nearby rivulet and by pumping ex-
eess water available in the adjoining 
mines. The fire is also being blank-
eted on the surface. 

Japanese Delegation on Cottage and 
Small Scale lDdustries 

829. Shri Ram Krishan Gupta: Will 
the Minister of Commerce and IDdus-
try be pleased to refer to the reply 
given to Starred Question No. 780 on 
the 25th August, 1960 and state the 
nature and details of Government 
decisions taken on the recommenda-
tions of the inter-Ministerial Commit-

tee on the report of the J apan~ 
Delegation on cottage and small scale 
industries? 

The MiDister or IDdnstry (Shrl 
Manubhai Shah): A statement is laid 
on the Table. [See Appendix II, an-
nexure No. 16]. 

Irrigation Projects 

SSO. Shrimati na 
Will the Minister of 
pleased to state: 

Palchoadh1ll'i.: 
Planning be 

(a) whether it is a fact that the 
Planning Commission have suggestecl 
to State Governments to evolve a 
programme of action for improving 
financial returns from the irrigation 
projects in their respective areas dur-
ing the Third Five Year Plan; 

(b) if so, the adual details of the 
suggestions; and 

(c) the reaction of the State Gov-
ernments thereto? 

The Deputy Minister of PlanninC 
(Shri S. N. Misbra): (a) Yes, Sir. 

(b) The suggestions conveyed are 
as given below:-

(i) State Governments were ad-
vised to speed up and maxi-
mise the utilisation of irriga-
tion facilities by the adoption 
of suitable measures, viz., 
synchronisation in the pro-
grammes for the construction 
of headworks, canals, distri-
butaries, water-courses and 
field channels; co-ordinated 
efforts by Departments, such 
as Irrigation, Agriculture, 
Community Development, 
etc.; setting up development 
blocks in project areas; set-
ting up aemonstration farms; 
economical use of canal 
water; supply of improved 
seeds; fertilisers; etc. The in-
crease in the area under irri-
gation thUs hl'ought about 
would improve financial 
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returns from the irrigation 
works. 

(ii) While there has been consi-
derable increase in the value 
of crops produced as a result 
of irrigation, and mainten-
ance costs have also &really 
increased, there has not been 
a commensurate increase in 
the water rates, which, there-
fore, require upward revision. 
The existing water rates 
should also be reviewed I 
revised with a view to bring-
ing in greater unifonnity in 
different regions or irrigation 
systems in individual States. 

(iii) In States where water rates 
are optional, there should be 
n compuhory water cess 
leviable on the entire area for 
which irrigation facilities are 
provided, irrespective of 
whether water is taken by 
cultivators or not. 

(iv) Early necessary steps should 
be taken for promoting and 
enacting legislation for better-
ment levy in States where it 
does not exist; and for the 
enforcement of the legislation 
in States where it has already 
been passed. 

(c) A statement showing the sum-
mary of replies so far received from 
varioUs State Governments is placed 
on the Table of the House. [See 
Appendix n, annexure No. 17]. 

Tea PlantaUon in Palampur 

831. Shrl Daljit Singh: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) the acreage of tea plantation in 
Palampur, Punjab during 1959-60; 

(b) whether it has increased from 
-the previous years; and 

(c) if not, the reasons therefor? 

The MJnis&r of Commerce (Shri 
Kanungo): (a) 8,068'87 acres. 

(b) and (c). There has been no in-
crease. No application for extension 
of tea area was received by the Tea 
Board from the estate owners in 
Kangra district. 

PhIzD's Campaign In U. K. 

832. Shri Hem Barua: Will the 
Prime MiBJster be pleased- to state: 

(a) whether it is a fact that efforts 
are still made by a section of the press 
in the U.K. notably The Observer to 
revive the Phizo Campaign in Britain; 

(b) if so, whether a letter written 
by Mr. M. A. Hussain, the then acting 
High Commissioner of India in the 
U.K. was published on the 28th 
August, 1960 issue of The Observer; 
and 

(c) if so, the broad outline of this 
letter? 

The Prime Minister and Minister of 
Extemal Affairs (Shri .rawaharlal 
NebnI): (a) It is true that a few 
newspapers have given some publicity 
to Phizo's activities in the U.K. The 
press in general have not, however, 
taken much interest in him. 

(b) Yes. 

(c) In an editorial in the Observer's 
issue of August 7, 1960, under the 
caption "India's Frontier" it was al-
leged inter-alia that "Mr. Nehru had 
brushed aside too casually Mr. Phi-
zo's very grave and detailed charges 
of large-scale massacre and other 
atrocities". 

Shri M. A. Hussain wrote to refute 
these insinuations and also quoted 
from the P.M.'s statement to the Lok 
Sabha of the 4th August, 1960, in 
which Phizo's baseless allegations had 
already been dealt with. 

Price of Robber 

{ 
Shri Narayanankutty 

833, Meno.: 
Shri Maniyaagadan: 

Will the Minister of Commerce ad 
Industry be pleased to state: 

(a) whether any representation hu 
been made by rubber growers in 
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Kerala for increasing the price of 
rubber; and 

(b) if so, what decision has been 
taken on the sazne? 

The Minister of Commeree (Shri 
IanUD&'O): (a) Yes, Sir. 

(b) Since the prices of raw rubber 
have been fixed, very recently, after 
a fresh investigation ot cost ot pro-
duction by the Tariff Commission, 
Government do not propose to review 
the prices' so fixed. 

Industrial Estates in Keraia 

8M. .f Shri A. K. Gopalan: 
l Shrl Kunhan: 

Will the Minister of Commeree and 
Industry be pleased to state: 

(a) how many industrial estates 
have been set up in Kerala; 

(b) how many of them are fully 
working; and 

(c) what are the reasons for the 
partial working of the estates? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) Six industrial 
estates at Pappanamcodo, Kollaka-
davu, Ettumanoor, Ollur, Olavakot 
and Palayad have been set up. 

(b) All sheds have been allotted. 
Production has commenced in most of 
the sheds. 

(c) Does not arise. 

Subsidy for Replanting Rubber 

835 .f Shrl A. K. Gopalan: 
. l Shri Maniyangadan: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether Government have re-
ceived any memorandum from the All 
Kerala Rubber Growers' Association 
regarding the implementation of the 
enhanced rate of subsidy for replant-
ing rubber; and 

(b) If so, what action has been. 
taken on the memorandum? 

The Minister of Commeree (Shri 
Ianungo): (a) A Memorandum on the 
subject was received from the Akhila 
Kerala Rubber Karshaka Samgha-
dans, Punalur, Kerala. 

(b) As all relevant factors had al-
ready been taken into consideration 
before issuing orders regarding en-
hanced rates of subsidy for replantinjt 
rubber, no revision thereot is con-
templated. 

Bye-products of Salt 

836. Shri Koratkar: Will the Minia-
ter of Commeree and Industry be 
pleased to state: 

(a) whether it was brought to the 
notice of Government by any Govern-
ment agency that the residue of the 
salt industry called bittern which is 
incessantly thrown into the sea, is 
very rich in invaluable salts like 
potassium chloride and magnesium 
SUlphate, elc.; and 

(b) if so, whether Government have 
any intention of starting any industry 
based on bye-products of the ~alt 

manufacturing industry in the public 
sector? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) The Salt Experts 
Committee (1950) and the Salt Com-
mittee (1958) drew attention to the 
potentialities for the recovery of bye-
products from bitterns. 

(b) The Hindustan Salt Company 
Limited and· the Rajasthan Govern-
ment propose to recover sodium sul-
phate from Sambhar and Didwana 
respectively. Experiments for the 
recovery of potassium chloride at the 
salt works in Tuticorin have also been 
undertaken. At the Government Salt 
Works at Kharagoda recovery ot 
magnesium chloride and magnesium 
sulphate has been entrusted to a pri-
vate party. 
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Trade UDicms of C.P.W.D. 

837.Shri Tup.maDi: Will the Min-
ister of Works, Housing and SuPP17 
be pleased to state: 

(a) the names of recognised Trade 
Unions of Central Public Works De-
partment workers in Delhi as on the 
15th September, 1960; 

(b) whether the recognition of any 
Union has since been withdrawn, and 
if so, the reasons therefor; 

(c) whether the re~istration of any 
Union has been cancelled, and if so, 
when; and 

(d) whether the unregistered Trade 
Union continues to be recognised, and 
if so, the reasons therefor? 

The Deputy Minister of Works, 
Housing and Supply (Shri AniI K. 
Chanda): (a) The recognised Trade 
Unions of the Central Public Works 
Department workers in Delhi as on 
the 15th September. 1960 are as fol-
lows: 

(1) Central P.W.D. Workers' 
Union, New Delhi; 

(2) Central P.W.D. Employees' 
Union, New Delhi; and 

(3) All India C.P.W.D. (Electri-
cal & Mechanica:) Employees' 
Union, New Delhi. 

(b) The recognition of the Central 
P.W.D. Workers' Union, New Delhi 
has been withdrawn with effect from 
24-9-1960 for participating in the 
strike which was declared illegal, 
under the Essential Services Main-
tenance Ordinance. 1960. 

(c) It is learnt that the registration 
of the C.P.W.D. Employees' Union, 
New Delhi, was cancelled by the Re-
gistrar of Trade Unions with effect 
from 1-9-1960, but that the union has. 
however. again been registered on 
2-11-1960. 

(d) The question as to whether the 
old recognition of the Union should be 
withdrawn, is under consideration of 
Government. 

Import of Deu.tal Goods 

838. Shri Achar: Will the Minister 
of Commerce and Industry be pleased 
to state: 

(a) whether representations have 
been made to Government by the 
Dental Council of India that import 
of dental goods and artificial teeth 
should be increased; 

(b) whether Government are aware 
of the hardship caused by the reduc-
tion of imports of dental goods; and 

(c) whether Government would re-
view the situation and allow an 
increase in the imports? 

The Minister of Commerce (Shri 
Kanungo): (a) Yes, Sir. A representa-
tion was received from the Dental 
Council of India, New Delhi urging, 
inter alia, the enhancement of the 
import quota of artificial teeth from 
10% to 25% and of dental goods from 
120% to 300%. 

(b) In view of the liberal imports 
of dental goods and also of indigenous 
production, no undue hardship is 
likely. 

(c) Does not arise. 

A.I.R., Cuttack 

839. Dr. Samantsinhar: Will the 
Minister of Information and Broad-
casting be pleased to state: 

(a) the average time allotted in a 
month for Odissi, Karnatic and Hin-
dusthani, both vocal and instrumental 
music separately, in 1959 in AU India 
Radio, Cuttack; 

(b) whether it is proposed to extend 
time for "Ddissi music in Cuttack 
A.I.R. centre in view of the fact that 
better Karnatic and Hindusthani 
music is being presented from other 
AI.R. centres; 

(e) since how long there is no pro-
ducer entirely for Drama at Cuttack 
A.I.R. and the reasons thereof and 
when one would be appointed·; 

(d) how many members are there 
in the Programme Advisory Comrnit-
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tee who have special interest in 
drama and music. either vocal or 
instrumental; 

(e) whether there is any member 
in the Local Audition Colnmittee who 
has knowledge in Odissi and also folk 
music of Orissa; and 

(fl on what basis members to the 
above Committee are selected? 

The Minister of Information and 
Broadcasting <Dr. Keskar): (a). The 
average time allotted in a month dur-
ing 1959 for various forms of music 
broadcast from Cuttack Station was 
as follows: 

mts. 
Oriya Music Vocal 1494 

Instrumental 10 
Hindustani music Vocal ISII 

Insturmental 93% 
Kamataka music Vocal 1%0 

Instrumental 360• 

(b) The present quantum of Oriya 
music is considered adequate. 

(c) There is no Drama Producer at 
AIR, Cuttack, since September 1960 
when the incumbent of the post was 
transferred from the Station. The 
post has been advertised and an 
appointment will be made in the near 
future. 

(d) There are four members on the 
Progcamme Advisory Committee 
attached to the Cuttack Station of 
AIR who have special interest in 
music and drama. 

(e) Yes, Sir. 

(f) Members of Local Auditwn 
Committee are selected on the basis 
of their standing, knowledge and 
interest in music and as far as possi-
ble from among connoisseurs who are 
not professional musicians. 

Handloom Weavers 

840. Shri Tangama.ni: Will the 
Minister of Planning be pleased to 
state: 

(a) whether representatives of 
handloom weavers met the Minister 

and members of the Planning Com-
mission on 20th September, 1960; 

(b) if so, the nature of represen-
tations; 

(e) whether it is a fact that they 
demanded increased allotment for the 
'11hird Five Year Plan and greater 
facilities for export; and 

(d) if so, the action taken by 
Planning Commission in this regard? 

The Deputy Minister of Plannin&" 
(Shri S. N. Mishra): (a) Some repre-
sentatives of the handloom weavers 
met one or two Members of the 
Planning Commission individually on 
the 17th September, 1960. 

(b) and (c). The representatives 
submitted a memorandum which 
contained certain suggestions in 
regard mainly to the target of cloth 
production for meeting internal 
requirements and exports under the 
Third Plan, reservation of the fields 
of production between the organised 
and t..'J.e decentralised sectors of the 
industry and an increased allotment 
for the handloorn industry. 

(d) The suggestions have been 
noted. 

Naga Hostiles 

841 .! Shri Raghunath Singh: 
. \. Shri Assar: 

Will the Prime MinIster be pleased 
to stale whether it is a fact that a 
lance nayak and an assistant driver 
received bullet injuries when a gang 
of Naga Hostiles fired on a jeep of 
the Eastern Frontier RLlies which wa3 
moving on the Imphal-Tamu Road on 
6th November, 1960? 

The Prime Minister and Minister of 
External Mail'!! (Shri .Jawaharlal 
Nehru): Yes. 

The jeep was sniped at by the Naga 
Hostiles at about 1530 hours While on 
its way from Imphal to Tamenglong 
in Manipur. A lance nalk and the 
driver of the jeep suffered bullet 
injuries. Reinforcements were rushed 
from the nearby post and the area 
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was searched. The Hostiles, however, 
managed to escape. 

IluJastrial Survey of Rajasthan 
842. Shri Karni Singhji: Will the 

Minister of C_erce a.nd IIldustry 
be pleased to state: 

(a) whether Govevnunent have 
received any blueprint of economic 
·and industrial survey carried out in 
Rajasthan; and 

(b) if so, the details thereof? 
The Minister of Commeree (Shri 

Kanungo): (a) No, Sir. 

(b) Does not arise. 

Visit of Netaji Subhasb Bose's 
Daughter to India 

843. Shri Aurobindo Ghosal: Will 
the Prime Minister be pleased to state: 

(a) whether the daug.'J.ter- of 
Netaji Subhash Chandra Bose has 
intimated her desire to come to India' 
and ' 

(b) if so, when? 

The Prime Minister and Minister of 
External A1I'airs (8hri J'awaharlal 
Nehru): (a) and (b). Yes, the 
daughter of Netaji is likely to visit 
India in December this year. The 
date of her arrival is not known. 

1Z hrs. 
MOTION FOR ADJOURNMENT 

'" Sf'mf 'fh: ~ (rr,~) ': 
~lf I'fl[~, f~;;fT if ~ ~ <ro:ff 
~if<'flif anJ lfiiJ ~ SJil;n: 'liT ~ 
11ft ~ ~. fijp; ~ ~ f,f,,;;fT 11ft mf;~ Elf'l'f'fT 

1l'~ ~r-l i!fT ~;r'RT ~ ~ ~ 1 \m 
~;tr if ~ ~ ~'Ii ~l'R' SffiIT<f flflIT 
'iT I 'frf<'flfflk ~ i( 0 'f.'{q if>:: 'I<: >;fr 
iii<'!' tri!.fT triT ~ f;rn if r:.'i..~ ~ '" 
~.rr tfrtr"" gtt ? q'h f~~ ;;r;;r, 
R<iI' 'filI'ft,,<:, ~o <iTo m<: ito ~~o 
<iTo ~ Elf~;iT tfnr.r'T if ~~ 
~ I llW 'l'<: ~ WI! ~~ g~ ~ ~ 
fl;rm ~ if 1ft 'if'ff ~ I flf~<ft 'I>'l' 
~rf;q 11'1J' ~T ~ ~ I ~ ~ f.m;r 

<t:"{ifr if~ ~ f'li ~ ~;tf if fcr;rn: 
f~··lfr ;;ri'ir I 

Mr. Speaker: No separate vichaT ia 
going to happen here. Some persons 
want some kind of thing to be done in 
this country and they have some peace-
ful demonstrations. Whenever it is 
apprehended that it may interfere 
with peace and order, then, certainly, 
police wi1l take action. Some hon. 
Members have tabled some adjourn-
ment motions ..... 

Shri S. M. Banerjee (Kanpur): Sir, 
I have another adjournment motion. 

Mr. Speaker: I know that. Not one .. 
I know that almost every day the hon. 
Member tables some adjoununent 
motion. I am aware of that. I have 
referred to all the adjournment 
motions. It is a matter of law and 
order. If hon. Members want a parti-
cular thing they can move a resolution. 
If they want a suba let them do so. 
This is not the way in which to be-
have. 

Again and again, if they are prevent-
ed from commg to Parliament House 
there is trouble. If they come into 
Parliament -House there is greater 
trouble. What is it that can be done? 
I can never understand that. (Inter-
ruptions) . Tear gas does not stop at 
our instance. An attempt was made 
here to prevent them coming too near 
the Parliament House. Brickbats and 
other things were thrown. It is all 
there in the newspapers. Everyone 
knows it. In spite of trouble being 
there on the spot the Police took 
action. Some of them were beaten 
and this is what happened. Instead 
of thanking them we are trying to 
move adjournment motions against 
them. This is rather curious. I do 
n<lt know whether we can get along 
here. All of us will have to stand out-
side as p01icemen and then adjourn 
the proceedings of the House and 
carry on. This is coming to that. In 
right manners what I expect is this. 
Centam1y. the Opposition is entitled 
to bring it to the notice of the House. 
Whenever Government does it pro-
perly, even then, there is an accus--
ation. 
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[Mr. Speaker] 
Apart from this I would not take 

_any reference what GQvernment 
_has done--I am interell,ted in seeing 
that the Parliament House is safe-
guarded. Therefore, hereafter what I 
would say is, whatever may be the 
nature of the demonstration, they 
ought not to be allowed to come with-
in a furlong roundabout the Parlia-

-ment House. Otherwise, we have the 
disadvantage of having the tear-gas. 
The hon. Prime Minister had to come 
out and I had to be rubbing my eyes. 
But this is inescapable. Whoever uses 
the tear-gas cannot command the 
tear-gas to stop at a particular point 
and not spread here and there. 

In these circumstances, this is an 
-ordinary matter of law and order. If 
those people want to have a suba and 
go about it of course, they can do so 
. peacefully in other ways. Therefore, 
I have disallowed these motions. (In-
teTT'Uptions) . 

This is likely to create a tense situ-
ation unnecessarily. The matter of the 
police and the brickbats is stated here. 
I do not know if the brickbats were 
thrown over our Parliament anyone 
of us will stand. Under these 
circumstances, I have rightly dis-
allowed these motions. There is no 
occasion for them. We cannot do 
anything more than what the Police 
were doing. There is no good entering 
into this discussion, I request hon. 
Members not to press their adjourn-
ment motions. I have disallowed 
them. 

Shri S. M. Banerjee: I have not 
asked about tihis adjournment 
motion. I have another. 

Mr. Speaker: I will allow some 
other adjournment motion some other 
day. Next item, papers to be laid on 
the table. 

REPORTED DISTURllANCES IN A COLLIERY 
NEAR AsANSOL 

Shri S. M. Banerjee: Sir, there is 
another adjournment motion. I haYe 
not received any intimation about 
that 

Raja MaheDdra Pratap (Mathura): 
Sir, I have to say ..... . 

Mr. Speaker: The hon. Member 
cannot have a special Pat'liament and 
a special session for himself. Every 
time I find that he is trying to take 
advantage. He cannot rise like this ... 

Raja Mahendra Pratap: Sir, I have 
every right to say that ... 

Mr. Speaker: The hon. Member baa 
no right to stand when I am standing. 
I have disallowed the other adjourn-
ment motion also. 

Shri S. M. Banerjee: But I have not 
received any intimation, Sir. 

Mr. Speaker: I now say it is dis-
allowed. 

Shri S. M. Banerjee: This is not a 
matter of law and order, Sir . 

Raja Mahendra Pratap: He is stand-
ing, Sir. (InteTT'Uptions). 

Mr. Speaker: Order, order. To-
morrow I will ask the Labour Minis-
ter to say what exactly has happened. 
With respect to this matter the Labour 
Minister may say tomorrow what has 
happened. Not tomorrow, the next 
day. 

The Deputy Minister of Labour 
(Smi Abid Ali): Just now I can gin 
it, Sir. 

Mr. Speaker: Yes. 

Shri Abid Ali: Two employees of 
the company working as peons were 
doing the business of money-lending 
and charging a high rate of interest 
to the extent of 25 per cent. To give 
protection to this business of theirs 
they organised a trade union and got 
the support of some communists in the 
area. Accordingly, the union was 
affiliated to tihe ArTUC. With this ad-
ditional power, these money-Ienders-
cum-trade union organisers tried to 
snatch the pay packet of a worker 
who was not in a position to pay the 
debt. And his claim was that he had 
paid more than double the amount 
which was lent to him. These money-
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lend·.:-r peOll:;:~ organisers of th€' union 
mercilessly bea; the w"rker. Th",.e-
upon other workers resented bhis high-
handedness and a scuffle followed re-
sultiilg in breach of peace and dislo-
cation of the work. The We~t Bengal 
Government are taking appropriate 
steps in the matter to restore peace in 
the area, ISO that the colliery may 
iltart working again fully. 

Shrl S. M. Banerjee: I want to know 
one thing. Sir. 1 would have moved 
lln adjournment motion even on the 
19th, the day when the firing took 
place. I d,d not do it because one 
of the hon. Members of this House, 
Shrimati Renu Chakravartty visited 
that place to make an on-the-spot in-
vestigation. She has sent a telegram 
now. We expected this ..... 
• tor:. f"om the hon. Minister right 
from the beginning; but the facts are 
utherwise. (Interruptions). I did not 
distlurb the hon. Minister. Let me 
proceed; let t..'!ere be discipline. 

The Special Correspondent of the 
Statesman recently visited that parn-
eu lar area. This is in the Statesman. 
Now, about 600 workers who are not 
members of the Union are out of job. 

Shri Raghunath Singh (Varanasi): 
What is all this? 

Shri S. 1\'1. Banerjee: There is a 
partial lock-<>ut in that particular 
Satgram colliery which is supposed to 
be one of the biggest collieries, there. 

One side of the story is that the 
money-lenders formed a union. where-
liS our information is that the agent 
of that particular colliery is a money-
lender himseU. (Interruptions). Th. 
facts are. 

Mr. Spe'lke!': Order, order. So far 
as the colliery is concerned. un less it 
is a government colliery, the Partia-

'. meat cannot go into the matter. There 
is absolutely no casualty. Every small 
matter cannot be brought ·here. If 
there is ·some dispute. there will be 
lock-outs. there will be strikes. 'This 
is purely a matter of law and order. 
'Somewhere somebody. one of the 
workers or nol lends money ·and 

there is some scuffi.e. Should Parlia-
ment, standing for the whole of India, 
go into these small matters? (Inter-
ruptian). No, no; this is too trivial a 
matter for this House to be takell 
note of. 

8hri S. H. Banerjee: There is n. 
enquiry in that area. 

·Mr. Speaker: The West Bengal Gov-
ernment is making enquiries. 

8hr! S. M. Banerjee: The mines are 
under the Central Government. Th. 
Regional Commissioner tkere has not 
consulted the Union representatives at 
all. These facts will go into the 
papers that it is only a question of 
money-lenders. It is a questio,,- of the 
running of the mine. 

Mr. Speaker: I .am not going t. 
allow tua t. Let us await the <'esults . 
(Interruptions). Order, order. I RIll 

not satisfied that the Central Govern-
ment should rush immediately ther .. 
and be answera.le to this HoUSe foc 
some small trouble that arises there. 
The hon. Minister has stated facu. 
Of course, they are refuted. Now, 1Aa 
West Bengal Government is lookin~ 

into the ma1ter and taking step<;. 

Shri Abid Ali: They are doing the 
.needful to restore peace and order i. 
that area. (InteT1'1Lptions). 

Shri Tangamani rose-
Mr. Speaker: I am not going .. 

allow all this. 
Now, let us go to the next item, 

Papers to be laid on the Table. Shri 
Manubhai Shah. 

Shri TangamaDi (Madurai): From. 
the newspaper reports what we find 
is this . '. (Interruptions). 

Raja Mahendra Pratap: Sir . . . 
Mr. Speake!': Will tloe hon. Member 

sit down or not? 
Raja Mahendra Pratap: When OIH' 

opinions are not heard, I better leave 
the House. 

'12.09 hI'S. 
Ra;a Mahendra Pratap then left t"_ 

ROuse. 

····Expunged, as 1)raered by :the Chair.. 
U72 (Ai) LS--4 
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PAPERS LAID ON THE TABLE 

Notifications under Centnl Silk Board 
Act, Notific8!tion re: Conunittee on 
Low cost car and AnilUal Report of 
Praga Tools Corporation Ltd. 

The Minister of Industry (Shri 
llanabhai Shah): Sir, I beg to lay 
on the Table-

(1) A copy of each of the following 
Notifications under sub-section (3) of 
Section 13 of the Central Silk Board 
Act, 1948:-

(i) G.S.R. 1291 dated the 5th Nov-
ember, 1960 making cerain 
further amendments to be 
Central Silk Board Contribu-
tory Provident Funds Rules, 
1955. 

(ii) G.S.R. 1326 dated the 12th 
November, 1960 making cer-
tain further amendments to 
the Central Silk Board Rules, 
1955. 

(iii) G.S.R. 1327 dated the 12th 
November, 1960 making cer-
tain further amendment to the 
Central Silk Board Study 
Leave Rules, 1955. [Placed i .. 
LibraTlJ, See No. LT-2485160J. 

(2) A copy of Notification No. A.E. 
Ind. 1 (90)/60 dated the 20th October, 
1960 regarding the appointment of an 
Expert Committee on the manufacture 
of a low cost car in India. [Placed in 
LibraTlJ, See No. LT-2466!60J. 

(3) (a) A copy of the Annual Report 
of the Praga Tools Corporation Limit-
ed, Hyderabad, for the year 1958-59 
aloll.g with Audited Accounts and the 
comments of the Comptroller and 
Auditor General thereon, under sub-
~ion (l) of SeetiOfl 689 of the Com-
panies Aet, 19$. 

(b) A copy of the review by the 
Government of the working of th .. 
'sbove Corporation. [Placed in LibrllTlJ, 
See No. LT-2467/601. 

12.18 hno 
CALLING A'l"I'ENTION TO MATTER 

OF URGENT PUBLIC 
IMPORTANCE 

IMPORT OF COCONU~ OIL AND COPRA 

Shri Kunhan (Pllighat--Reserved-
Sch. Castes): Sir, under Rule 197, I 
beg 10 call the attention of the Minis· 
ter of Commerce and Industry to the' 
following matter of urgent public im-
portance and I request that he may 
make a statement thereon: 

"The situation arising out of the 
policy of the Government allow-
ing exporters of groundnut oil to 
import coconut oil and Capra," 
The Deputy Minister of Conmrerce 

and Industry (Shrl Satish Chandra), 
Sir, it is 1l pages long; shall I read 
itr 

Mr. Speaker: Not necessary, He may 
lay it on the Table, 

Shri Satish Chandra: Sir, I beg to 
lay the statement on the Table of the 
House. 

STATEMENT 

Coconut oil is not allowed to be 
imported and the question of its im-
port bv the exporters of groundnut oiT 
does not arise. 

2. Groundnut oil has been an im-
portant source at ee:rn:ing' fOreign ex-
change which in the year 1955 amount-
ed to about Rs, 21 crores. Though th .. 
production of ground'nut improved in 
subsequent years it became dIfficult 
to export groundnut oil on account of 
high internal prices and severe com-
petition in foreign markets. 

3, It was decided sometime ago to 
link the export of groundnut expeller 
cake carrying a good margin of profit 
with the export of' groundnut oil to 
compensate the loss incurred' in seJlfug-
the oil at international prices. The 
gap between the internal and world' 
prices widened' further during the 
current year and this link of ground'-
nut expeller cake became ineffective. 

4. The landed cost ot imported coprll 
i.. much lower than its local price .0 
that the actual users at crushers, who 
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eet import allocatioll!l enjoy a high 
margin of profit. It was felt that part 
fll the profit. earned on imported 
eopra for which appreciable amount 
of foreign exchange is spent should 
also be linked with the export of 
gt'oundnut oil. 

5. Tenders were, therefore, invited 
to quote the minimum quantity of 
~opra to be imported against the ex-
port of each ton of groundnut oil. This 
was done to provide an additional in-
centive to the usual export allotment 
of 3-1/2 tons of expeller cake for eaoh 
ton of oil. 

6. The total quantity of lowest 
tenders which have been accepted 
comes to only 175 tons of copra at the 
rate of half ton for each ton of ground-
nut oil to be exported. This quantity 
is negligible in comparison to the total 
import of copra which was about 
90,000 tons in 1959. 

7. It is obvious that the small qaun-
tity of 175 tons is not likely to affect 
the copra crushing industry in any 
way. Government will, in formulating 
any scheme for promotion of exports, 
ensure the supply of imported copra in 
reasonable quantites to the actual 
crus.'lers. 

1%.11 hn. 

BUSINESS OF THE HOUSE 

Tlle MbUster of Parliamentary 
Afratrs (Shri Satya Narayan Sinha): 
With your permission, Sir, I rise to 
atmounce that Government Business 
in this House tor the week com-
lIl<mcing 28th November, 1960, will 
~nsist of:-

(1 ) Further clause-by-c1ause 
cOnSidera tion and passing of 
the CQrnpanies (Amendment) 
Bill, 1115', as reported by 
Joint Committee. 

(2) Consideration and passing of 
the Preventive DewntiOJl 
(Continuance) Bill, 1960. 

(3) Discussion and voting of the 
Supplementary Demands for 
Grants (Railways) for 1960-
61. 

(4) Consideration and passing 
01:-

Indian Post Office (Amendment) 
Bill, 1960; 

Railway Passenger Fares (Am-
endment) Bill, 1960; 

Industrial Employment (Stand-
ing Orders) Amendment 
Bill, 1960; 

Prevention of Cruelty to Ani-
mals Bill, 1960 as passed by 
Rajya Sabha. 

(5) Discussion on the Report of 
the Direct Taxes Administra-
tion Enquiry Committee, 
1958-59 and the memorandum 
of dissent, conunents, and 
reconunendations by Shri 
G. P. Kapadia on the Report, 
laid on the Table of the House 
on the 21st December, 1959 
and the statement of the Fin-
ance Minister on the more im-
portant recommendations of 
the Enquiry Committee, laid 
on the Table of the House on 
the !JIh September. 1960. on 
a motion to be moved by Shri 
S. M. Banerjee and others on 
Tuesday, the 29th November. 
at S P.M. 

(6) Discussion under Rule 193 of 
the Rules of Procedure and 
Conduct of Business in Lok 
Sabha to be raised by Sardar 
Iqbal Singh and others on 
the Indus Waters Treaty laid 
on the Table of the Lok Sabha 
on the 14th November. 1960. 
on Wednesday, the 30th 
November at II P.M. 

8hrt Braj ltaj Singh (Firozabad): 
You were pleased to say that two no~ 
day-yet-narned motion would be 
taken up every week. Next week. we 
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are taking up two motions. This 
week we are taking up only one. 
Therefore, may we request you to 
i'mpre,;s upon the Government to take 
up the third motioll next week? 

Shri Satya Narayan Sinha: It wu 
agreed that we should take up one 
no·day-yet-named motion every week. 

~Ir. Speaker: The other day in the 
Busine~ Advisory Committee, hav-
I.ni regard to the fact that there are 
e.s many as 60 no-day,...yet.mamed 
motions On reports placed before the 
House which are sought to be dis-
cussed, a sub-committee was appoint>-
ed to go into this matter. I know 
that there is not enough time to have 
a discussion on every one of these 
reports. We tried to find out it it was 
possible to have two motions a week; 
Government had already agreetl to 
one motion being taken up thiB week. 
Whenever we are tree and there i.! 
light work, we will try to have two. 
Otherwise, we will normally have 
one. 

Shri Satyanarayan Sinha: We are 
committed to one motion every week. 

Mr. Speaker: Now and then the 
House may sit tor some time more 
and the Government also may agree. 

Shri T. B. Vittal Rao (Khammam): 
The report of the Direct Taxes En-
quiry Committee is the subject matter 
of one of the no-day-yet-named 
motions. We request that the Gov-
ernment may brinlt forward a motion 
80 that we can have at least one full 
day. 

Mr. Speaker: There is no meaning 
in throwing the responsibility upon 
the non-official Members and make 
them ask for no-day-yet-named 
motions in which case there will only 
be two hours. Normally, when reports 
are placed on the Tabl!' of the House, 
in respect of important reports. 1Ihe 
Government mU8t themselvel brine 

motions for consideration of those re-
ports as, for instance, in the case 01. 
the report of the ComtIlissioner for 
SchEdu11'd Castes and Tribes. I conli-
der this Taxation Enquiry Committee 
Report is one such case w'here the 
Government must move a motion 
themselves. There is no meanine In 
asking the Opposition to do so for a 
couple of hours. I shall discrimina Ie 
betv.'een one and the other and try 
to put those which the Government 
must sponsor and the others which 
can be sponsored by the non-official 
md ... 

Shri Satyanarayu SiIlha: In !l<)lll.e 
cases we do 10. 

Mr. Speaker: This may be conal-
dered. 

Shri Satya Narayan Sinha: Because 
the hon. Members are so alert, let 
them mOVe these motions .. (Inter-
ruptiO'll$ ) 

Shri Ma!\llD!y (Dhenkanal): May I 
make a submission? 

Mr. Speaker: For how long? 

Shri Mahanty: You will appreciate 
that the Indus Water Treaty is agitat-
ing the minds of the people and the 
Government must come forward with 
this motion. If only two hours are 
allotted to this on account at beilll 
sponsorl'd by a Private Member, no 
justice can be done to it. Already in-
justice has been done by not bringing 
up this matter before the Parliament. 
If we are given only two hours now, 
no justice can be done to it. I sub-
mit that the Government may come 
up with this motion and sulftcient time 
may be allotted for It. 

Mr. Speaker: Very well. The' (Joy-
ernment will note It. 
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12.16 hH. 

TRIFURA EXCISE LAW (REPEAL) 
BILL· 

The Mblister of BeTe.ae aD. CiTil 
Expenditure (Dr. B. Gopala Bedd1): 
Sir, I beg to move for leave to in-
troduce a Bill to provide for the re-
peal of the Tripura Excise Act. 

Kr. Speaker: The question is: 

"That leave be granted to in-
troduce a Bill to provide for the 
repeal of the TriplUa Excise Act." 

The motion WLS adopted. 

Dr. B. GopaIa B.eddi: Sir, I be, to 
introducet the Bill. 

lUi. lin. 

COMPANIES (Al4ENDMENT) 
BIlk-d. 

Hr. Speaker: The House will now 
take up further clause-by-c1ause con-
•• dcracion of the Bill further to 
amend the Companies Act, 1958, as 
reported by the Joint Committee. Shri 
G. D. Somani may continue hU speech. 

8hri SollWli (Dausa): My amend-
ments Nos. ~ 115, 116 and 117 to claUM 
No. 70 read as follows: 

Pa,e 36,-

after line 24, add-

"Provided that before direct-
ing a special audit of the com-
pany's accounts, the Central Gov-
ernment shall give notice to the 
rompany of its intention to ap-
point a special auditor latin, the 
reaSOll3 theretor and give the 
company an opponunity to ahow 
cause why such special audit 
should not be directed and if the 
Central Government is reasonably 
satisfied with the explanation, the 

(Amettdment) Bitt 
~aid special audit 5hall not be 
directed. 

(IA) Where the Central Gov-
ernment makes an oraer under 
sub-section (I), the company or 
any person aggrieved thereby may 
apply to the Court aiainst such 
order and the Court may, if it 
thinks fit, vacate such order after 
,iving the Central Government an 
opportunity of being heard." (~) 

Page 37,-
omit lines I to 7. (95) 

Page 37, line 9,-

after "Central Government" insert-

"shall furnish a copy of the 
report to the company and". (96) 
Paee 37,-

fOT lines 14 to 18, substitu.te-
"receipt, that Government ihall 

send to the company a report with 
its comments thereon and requlre 
the company either to circulate a 
copy of the report or iUch extracte 
thereof ai the Central Government 
may indicate to the members or 
to have the report or saeh eXtract. 
read before the company at it. 
next lIeneral meeting." (97) 

I may iRY that I am not opposed to 
the principle underlyinll this clause. 
I am opposing this clause as in IIl7 
opinion this clause ia neither nacea-
aary nor desirable and it will do more 
harm than good. r liatened very 
carefully to the arrumen ts put for-
ward by Shri Morarka and Shri 
Nathwani yesterday supporting thJ. 
clause but I respectfully submit that 
I .till remain unconvinced. I had 
opportunities to function as chairman 
of certain investigation committees 
appointed by the Jrlinistry to investi-
gate the a1!airs of certain textile com-
panies which had come to grief anel 
the members associated with me In 
such committees and I felt that no 

·Published in the Gazette of India Extraordinary, Part II-Section 2, 
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useful purposes was served ·by these 
investigation committeesjcarrying out 
a sort of post mortem about the affairs 
of companies which had already 
reached a stage where no remedy is 
possible or feasible. 11 action has to 
be taken, it had to be taken at an 
earlier stage. Under those circum-
stances, I am not opposed to any 
action which the Government may 
take to ensure that no company comes 
to grief due to mismanagement or 
other factors. But what I want to 
sulmlit is that in my opmlOn this 
action is neither necessary nor will it 
serve the purpose for which the 
clause has been inserted here. 

Hon Members are aware that this 
clause' did not form part of the origi-
nal Bill. nor was it recommended by 
the Sastri Committee. This proposal 
was mooted by certain han. friends in 
the Joint Committee and was, ot 
course, accepted by the Committee. I 
do not raise any quarrel so far as this 
aspect of the procedure Is concerned, 
but I would like to submit that I do 
not agree with the plea that was put 
forward yesterday that this is some 
50rt of a compromise between two ex-
treme_the circumstances under 
which no action need be taken and the 
circumstances under which the inves-
tigation into the affairs of a company 
may be ordered. Out of these two ex-
tremes it has been pointed out that 
this is really a very satisfactory com-
promise. But I would like to say that 
so tar as the reputation or creditwor-
t,hiness of any company is concerned 
it does not make the slightest differ-
ence whether the Government takes 
action to appoint a special auditor to 
go into the affairs of that company or 
the Government appoints an investiga-
ti()n committee to investigate the 
affairs of the working of that com-
pany. So far as the reputation or 
creditworthinesa of the company is 
concerned the damage is equal in both 
the cases. 

Therefore, purely from the negative 
point of view this compromise does 

not at all serve any purpose inasmuch 
as the damage to the reputation and 
creditworthiness of the company will 
be equal whether the Government or-
ders a special audit by a special 
auditor or orders the appointment aI. 
an investigation committee. On the 
orther hand, looking from the positive 
point of view, this is nothing more 
than a sort of a fact finding enquiry 
to which the special auditor is en-
trusted to find out the various aspect.; 
of the company's working. So far a& 

the actual action to be taken again~ 
the company is concerned, that action, 
again, has to be taken under the var-
ious other powers which the Govern-
ment already enjoys under the COII-
panies Act and also the Industries 
(Development and Regulation) Act. 

My submission, therefore, is that 
this clause does not give to the GOT-
ernment any other extra power thaa 
those enjoyed by the Government 
already under the various oth~ 
clauses of the Companies Act as well 
as the powers enjoyed by the Govern-
ment under the Industries (Develop-
ment and Regulation) Act. What .I 
would like to ask the hon. Minister is, 
whether this sort of a fact finding en-
quiry could be conducted otherwise 
than by having this public appoint-
ment of a special auditor. It has t. 
be announced by way of a Press note 
by the Government that they have 
appointed a special auditor 10 go intw 
the affairs of a particular company. 
My suggestion is that the same fact 
finding enquiry can be conducte4 
either by the Registrar ()r by any 
other Gftlcer of the ComPIlnY Law 
Department to fh'ld out the nature aI. 
the. data and c1etails which the special 
aud.ttor wu supposed to find out dur-
ing the course of his special audit aI. 
the accounts of the company. 

Sir, the mischief or the injury t. 
the reputation and creditworthiness of 
any company about whose affairs th" 
special auditor later on may have no-
thing to complain will be avoided It 
this fact fincl.ir\g details could be founi 
out by a method other than the one 
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contemplated in the clause under dis-
oeussion. My submission is that there 
~annot possibly be any difficulty for 
the Registrar or for the Company Law 
Department to ask for such explana-
tions or such details either from the 
auditor appointed by .the shareholders 
.or from the management of the com-
.pany in the light of the printed 
.balance-sheet of the company. The 
printed balance-sheet and accounts of 
·the company does indicate in a broad 
outline the financial state of the com-
pany concerned., and if on the basis 
.of that balance-sheet any further ex-
planation or details are necessary, na-
turally. the Registrar has not only 
got the powers to ask for- explanations 
but he can also ask for records and 
accounts books of the company to .e 
produced before him. He can then 
'make such enquiry as the special audi-
tor is supposed to make. 

Sir, one of the criteria laid down to 
'8ppointed a special auditor is that. if 
rthe Government is Gf the opinion that 
the work of the company is not car-
ried on on sound business principles or 
'prudent commercial practices it can 
cappoint a special auditor. I do not 
think it win bl! possible for 
'any auditor or any special audi-
·tor to give his judgment whether 
·the working of any company 
is going on on these lines. I beg to 

... ubmit, it is rather very vague, it can-
· .. ot be defined and it gives certaiI 
'powers to the Government wbich cer-
'tIIinly ~annot be exercised in any pre-
ci~e manner, 

Another criterion'is that, if the 
working of any company i!I likely t. 
·cause any injnry to the trade or in-
dustry the Government can appoint a 
'special auditor. May I, Sir, In this 
'connection, enquire one thing? Sup-
posing there is a very efficient unit in 
'any industry and that efficient unit 
-chooses to undersell its goods com-
'pared to various other industrial units 
of that industry then that underselling 
by that efficient unit may also cause 
a lot of injury to the rest of the m-
dustry. Is it contemplated that be-

-cause a unit wbich is very efficient, 
-which has got a very modern JIUIclU-

Bill 
nery, chooses to undersell its manu-
f!U:tured goods, at prices much loy. 
than what its other competitors cld. 
afford to sell and thereby the under-
sale by that efficient unit can cause • 
certain amount of injury to the other 
units of the industry, it will be the 
duty of the special auditor to go into 
the working of that efficient unit and 
take action under this clause? I think, 
Sir, it would be quite an absured 
proposition to do So. 

Shri Naushir Bharucha (East Khan-
desh): If it is an uneconomic rate 
war, would it not be doing an injury 
to the nation? 

Shri Somani: That is not contem-
plated under this clause. The purpose 
of this clause is not to go into the 
question of uneconomic competition or 
uneconomic rate war, whatever yOll 
may call it. That is something elSIe 
which has to be dealt with by some 
other action 01 the Government. The 
present clause is only inserted to en-
sure that the mismanagement of any 
company is not allowed to continue 
and whenever the Government leelll 
that there is cause for action then it 
can appeint a special auditor. What 
Shri Bharucha has in mind is certain-
ly not relevant to this clau5e, 

Then, the question about solvency of 
the company has also been referred to . 
That, again, is hardly to 'be helped by 
the appointment of any special audi-
tor; if anything, the appointment ~ 
a special auditor will only cause fur-
ther damage to the solvency of tb~ 
company and the ccmi.pany will be Pllt 
to unnecessary loss and inconvenience. 
It was arcued yesterday that if the 
special auditor clears the airairs of the 
company, then the company at tha. 
stage will come out with flying co-
lours. That does not serve the pur-
pose. The damage is already dOne, 
and the management of that company 
which may not at all be guilty of any 
mismanagement will have to suffer 
simply because the order for a special 
audit has been issued. 

My point in stressing al1 this is, that 
wllile you C8" serve the same PUl'p08." 
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of makL'l!: all possible enquiries about 
the working of a company through the 
office of the Registrar ·~r any other 
officer of the Company Law Adminis-
tration, it w:ll be something too pre-
mature to appoint a special auditor 
only to find OU: L'nt there is no cause 
for action. If genuinely there is a 
case for action, then I say that it is 
not the special audit which will help 
the Goven1ment to take action. Then 
it is the appointment of an investiga-
tion committee, the appointment o~ 

some directors on the Board on behalt 
of the Government or action under 
certain other powers which are avail-
&ble to the Government under the 
Indian Companies Act that will help 
1I1e Government. This power which is 
being sought to be taken will not help 
lhe Government when they have to 
deal with real mismanagement cases 
of the corporate sector. The powers 
are already there under the Com-
panies Act or under the Industries 
(Development and R('gulation) Act. 
Those paw",.s can certainly be utiiised 
much more effectively than by tha 
appointment of a special auditor. So 
why caUSe ·this ur~'lecessary embar-
l"S$C!!lcnt and publicity for a company 
on a slight suspicion which might 
arise bv one reason or the other. So 
long ~ you can get the same thing 
tiane in various other ways, by a de-
partmental enquiry, by an investiga-
tion or by the Registrar going into the 
4ietails of the worlting Of the company, 
I see absolutely no justification for 
imposing a special audit into the 
affairs of any company. 

Then, it is also indirectly, more or 
1_, a reflection an the work of the 
existing auditor. If the existing audi-
tor is at fault, by all means the Com-
pany Law Department can take action 
and ask for explanation from that 
auditor. Certainly all auditors func-
tion under certain code of conduct, 
ethics and, naturally, there is enough 
remedy 90 far as the defects· or defi-
ciencies of the functioning of the 
auditor are concerned. There is abso-
lutely nO reason why any other out-
.de auditor should be imposed on a 

company simply because something 
comes to light. My complaint, and 
my submission in the past has always 
been that the Government are already 
armed with various powers under the 
various Acts. What is required is to. 
take action in really se-rio1.l.S ca:;es al1d 
to take an effectlVe acLlOn It is no 
USe going on arm.:ng with powers 
which are not utilised and which are 
not necessary and which naturally 
add. to the apprcL.~ThSivn of the various 
interests concerned. We are to pre-
sent on the threshold of certain ambi-
tious programmes of industrial deve-
lopm~nt in the private sector where-
the foreign investors are also to play 
a very dominant and a very important 
role, and it is, therefore, in the con-
text of the need to do everything pos-
sible to encoUTage the productive en-
terprises as far as possihle and not to 
create any discouragement :)1 .. !:'" S'ort 
of measures which are likely to pl'ove 
as a deterrent to the capital formation 
or to t..'le investment capital from 
abroad. that I plead with :Ill n,e ear-
nestness that I can corrmmr.d L'ut the 
purpose for which this cIause is being 
sought to be inserted can be served 
very satisfactorily and to the same 
extent by taking recourse to the var-
ious other measures. Indeed, so far 
as any action that the Government 
want to take against any company i, 
concerned, it is not the statutory obli-
gation; today, an industrial unit C3n-
not afford to ignore the advice of the 
Government. Many other actions are 
taken by the industry in a voluntary 
manner simply on the advice of the 
Government and there is no reason for 
going on adding to the statutory 
powers. 

What is sought to be done can be 
dane by various other ways. I there-
fOre submit that this clause is un-
necessary and that it will cause a lot 
ot difficulty and unnecessary appre-
hension in the minds of those who are 
engaged in the corporate sector. T 
therefore plead that this clause is not 
necessary. 
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Shri Jhunjhunwala (Bhagalpur): 
Mr. Speaker, Sir, I do not want to 
take the time of the House by repeat-
ing the arguments which have already 
been advanced by various hon. Mem-
bers. The previous speaker has dwelt 
at length on the necessity or otherwise 
of L"is new clause. There is only one 
point which I want to m~ke regard-
ing this clause. I fully agree with 
what the previous speaker said, and 
if thi" clause should at all be there, I 
would say that there is great force in 
what Shri Masani has said, namely, 
that the company should be given an 
opportunity to show cause as to why 
the special audit is necessary. As I 
said before, there is no necessity for 
this clause, but, if at all the Govern-
ment thinks that this clause i. neces-
sary, then, the amendment given by 
Shri Masani should be taken into con-
sideration 

While replying on the general con-
sideration o~ the Bill. the hon. Minis-
i€'l' said that if this opportunity i. 
given to the company, in that case, 
the company might do away with the 
record and the informat;:)n which i. 
necessary to get from the company 
",ill not be available. If that is 90, I 
would say that there is no necessity 
for this clause at all. Under section 
234 the registrar has got full powers 
to ask for any information that h" 
wants. If the Government thinks that 
the power which is given to the regis-
trar under section 234 is not suft\clent 
to ask for information which is re-
quired, then a small amendment to 
section 234 may be made. The exist-
ing provision lays: 

"Wher", on perusing any docu-
ment which a company is required 
to submit to him undl!r this Act, the 
Re~istrar is of opinion ... ". 

would like to suggest that the 
words "on any information received 
by him" may be added after the word 
required. 

']ben, section 234 (4) lays: :.. 

Bill 
"If the cQrnpany, or any such per-

son as is referred to in sub-section. 
(2) or (3), refuses or neglects to 
furnish any such information or ex-
pianation,-
(a) the company, and each 
person, shall be punishable 
fine which may extend to 
rupees in respect of each 
offenc~;" 

such. 
with, 
fifty 
iuch 

This may be deleted. Then, in the· 
place of the word "Court" in sub-
clause (4) (b), the word "Govern-
ment" may be substituted, so that the· 
clause may read like this: 

"(b) the Government may, on the 
application of tlle Registrar and 
after notice to the company, make 
an order on the company for pro-
duction of such documents as, in the 
opinion of the Government, may 
reasonably be required by the Re-· 
gistrar for the purpose referred to' 
in sub-section (1) and allow the 
Registrar inspection thereof on such 
terms and conditions as it thinks 
fit." 

My point in referring to this section 
is this: . the object for which the new 
section for special audit is being intro-
duced is th;..t: L any i!lformation comes 
to the Government and on the basis 
of that inf;>;:mation the appointment. 
of an auditor in necessary, in that 
case, the Government may direct 
any speciaJ audit. Shri Masani says 
that unless the company is given op-
portunity to explain why the special 
audit is necessary, the special auditor 
ihould no~ be a!,pointed. I fully agree 
wi'll him and say that if the Govern-
ment wants that a spee;al a:.ldit is 
necessary, the registrar may be given 
the power ~.) a3k for information not 
enly regarding the document which 
comes to the custody of the registrar 
but also such information which might 
be given to the registrar, and tne re-
gistrar may have power to ask for any 
information reiarding those materials 
which come to the notice of the regis-
trar. 

Under sub-section (4) (b), the Gov-
ernment may empower the registrar 
with such. powers to call for any other' 
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infonnation as may be necessary, So, 
my point is that instea.f of putting in 
this new claus "-Clause 234B, the 
Government can take power to direct 
the registrar to ask for any infonna-
tlon to inspect or give him such in-
structions as to the way in which he 
should take the infonnation, The pur-
-pose wiIl be equally served by acced-
ing to my suggestion. That would 
avoid multiplication of more and more 
clauses which would make the whole 
law complicated. When the purpose 
can be served by the existing law, it 
should not be the policy of the Go .... -
ernment to make more and more 
stringent provisions of the law and 
tL'1necessarily create a scare in the 
minds of the public. Just as my hon. 
friend Shri Somani said, it should be 
the policy of the Governmnt to ad-
-minister the law properly rather than 
make more and more new laws. 11 
the existing laws are properly ad-
ministered, I do not think there will 
be any necessity for bringing in thil 
new clause. 

With these remarks, I would say 
that this clause is not at all necessary. 
I think the purpose can be served by 
introducing one or two amendments 
of three or four' words, by giving the 
necessary power to the Registrar 
whereby even the purpose of Shri 
~asani's amendments will be served 
by that and there will be no scare in 
minds of the public as the Registrar 
will ask for infonnation as he does at 
present in his usual course under sec-
tion 234. 

Shri Tangamani (Madurai): I rise 
to support clause 70 which has been 
introduced after sO much deliberation 
'by the Joint Committee. It is true 
that the clause in the present form has 
not appeared in the original Bill, but 
there are several other clauses Where 
the intention of clause 70 has been 
made abundantly clear. When the 
new clause was introduced the criteria 
for appointment of special auditor 
nave been very clearly laid down after 
continuous discussion in the Joint 
-ConUnittee. 

I submit that amendments Nos. 8 to 
12 and Nos. 94 to 97, which are more 
or less same, are not conceived pro-
perly, because as Shri Morarka him-
self pointed out yesterday, the appoint-
ment of a special auditor gives really 
mor" protection to the companies which 
are functioning properly and where 
there is solvency. By this clause, we 
are introduc;ng a new section 233A. 
which says: 

"Where the Central Government 
is of the opinion-

(a) that the affairs of any com-
pany are not being managed in 
accordance with sound business 
principles or prudent commercial 
practices; or 

(b) that any company is being 
managed in a manner likely to 
ca USe serious inj ury or damage to 
the interests of the trade, industry 
or business to which it pertains; 
CII' 

(C) that the financial position of 
any company is suca as to endlUl-
ger its solvency, 

the Central Government may . 
etc. 
During the first reading itself, seve-

ral Members referred to the observa-
tions in the annual reports of the com_ 
pany law administration where they 
pointed out how even where the 101-
vency of the company is not sound, 
dividends were also declared. Instance. 
alter instances were given. I am Rot 
going in to it. Even after the special 
auditor is appointed, all that the Gov-
ernment says is, the special auditor 
will have the same powers as the 
audito:r who is appointed under sec-
tion U7. the only clliferenee beinr that 
he makes his report to the Gavem-
ment instead of to the shareholders. 
Sub-clause (5) makes this clear. The 
powers of an auditor have been defin-
ed in section 227 and wherever there 
has been ambiguity, that has also been 
removed. 

To show how much carefully the 
Joint Committee has gone into the 
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matter, I would refer to certain obser-
vations made in the Sastri Committee 
report. In para 97, they say: 

"Section 227 (5) consists of one 
sentence running into 17 closely 
printed lines, which it is difficult 
to interpret. The intention of the 
draftsmen evidently is, where a 
company by virtue of other statu-
tocy provisions applicable to it is 
not required to disclose certain 
matters which under this Act the 
company is required to disclose, 
the balance sheet would neverthe-
less be regarded as presenting a 
true and fair view of the com-
pany's affairs, provided that th~ 

relevant statutory provisions are 
specified therein. This simple mat-
ter may be expressed in a few sim-
ple words." 

This directive in the report has been 
embodied in a very able manner in 
claUSe 68. I must compliment the 
«raftsmen for this. Clause 68 (c) says: 

"(c) for sUb-section (5), th~ 

following sub-section "hall be sub-
stituted, namely:-

.. (5) The accounts of a com-
pany shall not be deemed as not 
having been, and the auditor's 
report shall not state that those 
accounts have not been, properly 
drawn up on the ground merely 
that the company has not dis-
clesed certain mattel'll if-

(a) those matters are such 
as the company is not required 
ta disclOSe by virtue of any 
provisions ccntained in this or 
any other Act, and 

(b) those provisions are 
specified in the balance sheet 
and profit and loss account of 
the company." .. 

My point is, ev~n though We have 
appointed a special auditor, we are not 
clothing him with extraordinary pow-
ers. Shri Morarkll has rightly said 
that this really enhances th~ pnstlge 
of the auditors. In th~ fitst instance, 
the auditor will be much more careful, 

because he knOWI there will be a 
checking auditor under clause 70 under' 
certain circumstances. This also 
creates confidence in the minds of th~ 
general public and fear in the minda 
of thOse people who may not I'UJI 
the affairs of a company in accord-
anc~ with sound hu.;:iness principles. 
Apart from that. thi, is a very 
salutary provision and a reference to 
section 227 will make it clear that 
those who have drafted this amending 
Bill have applied their minds care-
fully. 

The objection raised by Shri Masani 
is this. His amendment says: the fol-
lowing proviso should be added: 

"Provided that before directing 
a special audit of the company'. 
accounts, the Central Government 
shall serve a notice on the com-
pany indicating the reasons why it 
proposes to appoint a special audi-
tor and shall /(ive the company an 
opportunity to show cause why 
such special audit should not be 
directed if the company shows 
such case to the reasonable satis-
faction of the Central Government, 
the said lPecial audit shall not be 
directed." 

My submission is this kind of oppor-
tunity is given in other instances. Her~ 
it is an extraordinary case. As SOOIl 
as we interfere under clause 70, the 
reasons are implied. If for any other 
matter We are going to interfere, there 
are other provisions. This is a spe-
cial provision which will instil confi-
dence not only in the minds of the 
general public, but also in the mindl 
of those who are running the admin-
istration oi the company on sound 
bw;iness princjples. Under the circum.. 
stances, I submit that amendments a 
10 12 and similar amendments 94 to 
97 should be rejected and tRe clause 
should be adopted a. it i,. 

Shri N. R. Meisw3"'y (Vellore): 
Sir, we can advance arguments both 
for the retention and alsO for the eU· 
mination of this clause. The accepted 
prmiee usually varies from person ta 
person and from plaee to place. How 
far sound bUSiness pritlCiples 01' pru~ 
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dent commercial practices are to be 
borne in mind and how they are to be 
implemented is more of a subjective 
nature. We know that banks have 
been periodically checked by the 
Reserve Bank of India. We alsl) know 
that the Registrar of Co-operative So-
cieties or the Deputy Registrar occa-
sionally lays his hands on the accounts 
of the co-operative societies in various 
parts of India. Still, so far as the 
internal affairs of the company is con-
cerned, it is purely an autonomous 
body and any interference from the 
Government or from anybody else will 
create some sort of scare in the minds 
of the people. The object for which 
this clause is introduced is only to 
safeguard the interests of the share-
holders, and We all appreciate the 
principle. But if there is some an-
nouncement that there is mismanage-
ment of accounts in a company, or the 
commercial practice conducted by !l 
company is not on a sound business 
principie, certainly that would create 
!l sca.-e. In the end, it is quite possible 
that the auditor may be satisfied that 
the accounts are quite correct. But We 
may not be able to restore confidence 
Or allay the misgivings of the people or 
the shareholders once a special audit 
is ordered and it creates a scare. 
Therefore, though I do not agree with 
the wording of the amendment lug-
eested by Shri Masani, still I would 
say that some cia media course should 
be thought of by the Government. 

Now, take the case of co-operaU"e 
societies or banks. The accounts of 
the banks are periodically examined 
by the Reserve Bank. In the same 
way, the Registrar ot Co-operative 
Societies examines the accounts of co-
operative societies. In the same way, 
there can be a periodical check of the 
accounts of the companies by the Gov-
ernment. It can be a special audit or 
sudden audit, whatever it may be. 
Suppose some information is received 
by the Government or the Company 
Law Administration as regards certain 
aspect! of the working of a company 
which are not very conducive to that 
particular company, they can orller an 

audit without announcing it in the 
paper or in public. If an announce-
ment appears in the paper, the reputa-
tion of the company might b2 jeopar-
dized and ultimately the company may 
fail. So, in the larger interests of the 
firm and in the larger interests of the 
shareholders also, no publicity should 
be given to such an audit. We have 
seen several cases where officers have 
been arrested for doing something 
which is in the interest of the admin-
istration. Then an enquiry is held 
and the officer contends tblat what he 
has done is in pursuance of his official 
duties. Ultimately, what happens is 
that the officer is put on some trial and 
later on he is declared innocent. In the 
same way, there are finn~ and firm~, 
belonging to various categories. Sup-
pose a firm does some mischief, which 
is detrimental to the interesb of tJ.'>e 
shareholders, there is necessity for ap-
point:ng a'l auditor. But an announce-
ment about special audit creates 
thunder and lighting in the minds of 
the people and, ultimately, there may 
be no downpour of ra~n. Govern-
ment have got every right to have a 
special audit or concurrent audit, 
whatever it may be, but they should 
not give publicity to it. Because, 
every firm is supposed to have its own 
autonomy to conduct its adminis-
tration in its own away. If the 
conventional method is being depart-
ed from by the company, that would 
be rectified by the company in its 
own way. Of course, the jugglery 
in the maintenance of accounts should 
be stopped. I am quite ignorant 
of account, because I do not know 
why a debit is actually shown as a 
credit, a credit as a debit and ultimate-
ly by some other entry that is wiped 
out. It is not discernible to an ordi-
nary man. We have to see that there 
are no vagarles or juggleries in the 
maintenance of accounts. For that we 
have got the Company Law Admin-
istration, which Is an e%pert body. If 
• report comes either from the share-
holders or responsible quarters that 
the accounts of a company are mis-
managed, Government should analyse 
and scrutinise such reports and then 
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order an enquiry. That enquiry can 
very well be made without creatin, a 
scare among the people, particularly 
the shareholders. 

8hri Achar (Mangalore): In the 
general discussion I have supported 
the clause on special audit. But here 
I would like to make a submission, 
with all humility, as to the actual 
wording and the effect that the section 
will have on the company. Firstly, 
this clause on special audit says 
"Where the Central Government is of 
the opinion". How exactly the Cen-
tral Government comes to an opinion 
is not clear from this section. It can-
not be intuition or omniscience' it 
must be based on some reports, ' re-
turns or information. It it is based 
on them, well and good; nobody will 
have any objection. It is not likely 
that always this audit may be ordered 
only on the basis of those returns or 
reports; it is likely, sometimes, to be 
?n some information given by some 
mterested persons, probably a mino-
rity section of the shareholders. It 
may happen that, in some cases, a 
person wants to create some scare in 
the minds of the people and so he mav 
send a report. Not that Governme";t 
will always act on this report imme-
diately; but a possibility is there. So. 
my submission is that nobody should 
be allowed to set the law in motion 
without a corresponding responsibility 
or obligation. A person should not be 
allowed to make a statement and then 
get out with it. Suppose an IIudit is 
ordered on the basis of a report. Then 
the company suffers in reputation, 
shares go down and many things hap· 
pan. So. such a contingency should 
not be allowed to happen. If a per-
lIOn makes a report, he must be 
made fully responsible for t~at. For 
example, in the ordinary course of 
law, if a search warrant is to be 
issued, it must be supported by 
evidence. So, if a person makes a 
.report on a company, it should be on 
,affidavit for which he would be crimi-
nally liable. This is necessarv so that 
Government need not act on 'some in· 
formation which, later on, may be 
found to be absolutely without any 
bas's. 

Bil! 
Secondly, I feel that before a special 

audit is ordered proper notice shonld 
be given to the company. It is on. 
of the basic principles 'of jurisprudenee 
that no person should be condemned 
without being heard. Of course. the 
special audit assumes there was an 
earlier audit. Even then, the order-
ing of a special audit means cert. 
serious steps being taken by the Go,,· 
ernment It is a very delicate matter. 
When that rum our is afloat. the shares 
rnay go down and people ;"'ay suffer. 
So. on such matters, before orderin& 
an audit, a prima facie case must be 
made out; I de not say a conclusive 
case. The notice can be given evea 
three days before the date of audit. 
So, I support the amendments of Shri 
Somani and Shri Masani to that ex-
tent; not to the full extent. I am not 
in full agreement with those amend-
ments, because I feel the audit is 
necessary but I say that it should not 
be done without notice. I was sur-
prised to hear even an experienced 
lawyer like Shri Bharucha saying that 
if a notice is given then the docurnen. 
may not be forthcoming and evidence 
may not be forthcoming. I can under· 
stand that sort of argument from a 
person who is not an experienced 
lawyer. So far as a compapny ie can· 
cerned. we know what is the nature 
of the d09ument that is going to be 
examined. 

There is already an audit report. 
The account books have already beeJl 
produced. The documents are there. 
If they are changea. that itself is a 
condemnation. That is the end of the 
matter. I presume that there is a pre-
vious audit and there is a previous 
auditor's report. If that is so, I sult-
mit that this short notice being given 
will not increase the scope. I would 
go a step further and say: Does the 
Government think that it will ever be 
possible that the companies would not 
corne to know that the Government iii 
contemplating special audit. JrnowinC 
as We do the present adJninistratiOll.? 

13 hr!!. 

I would give an instance of my oft 
personal experience during the salt 
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SlltllagTllha days. Those days the 
administration was much stricter. They 
had better control. Vwas in charge of 

. the satllagraha. I remember that before 
something was contemplated or even 
thought of in the Collector's office, the 
information would come to our camp. 
So I feel that this will be one more 

. source of revenue to the concerned 
people. Nothing more. From that 
point of view also it is not practical. 

Not only that, I would go a step fur_ 
ther. What is the power that this spe-
cial auditor has got? He has the 
power only of an ordinary auditor. H 
really the Government wants to be 
very strict about this matter, the spe-
cial audito~ must be given all the 
necessary powers to go with a search 
warrant. He can take the police, 
break open the doors and locks, if 
necessary. That is if you really want 
to make this section effective. As it 
is, it is practically of no use. As a 
lawyer I feel that it is absolutely in-
effective if it is with the intention 
of seeing to it that the other side is 
not allowed to concoct things. If we 
really want it to be effective, it has 
to be changed. The power of an ordi-
nary auditor will be absolutely insuffi-
cient. You must arm him with police 
powers. if necessary, to go to the pre-
mises, break open the doors and the 
boxes and arrest people if they ob-
struct. That sort of power must be 
.:iven. 

Is it necessary to have such a provl-
zion: that is, to have special audit? A3 
I said, I am in favour of special audit. 
I do not want to take more time. I 
·have taken sufficient time of the House. 
The only point that I want to impress 
i. that there must be a prima facie 
case to show that there is justiftcation 
10r this. 

An ar~ent was put forward that 
.special audit may mean a reflection on 
. the first audit. I do not agree with 
thla. Take the case of the judiciary. 
The first judge comes to a decision and 
against that there is an appeal to the 
Hjgh Court. That is no reftection on 
llie first court. Similarly, if there i8 

an audit and if We ask for a second 
audit by another gentleman, it does 
not mean that there is any reftection 
on the first audit. If really there are 
circumstances and if a prima facie case 
is made out, I can understand a spe-
cial audit being done. But I feel that 
the clause as it stands is against the 
ordinary principles of jurisprudence . 
You cannot condemn a person without 
giving him an opportunity to show 
whether there is a pTima facie case 
or not. I have no doubt in my mind 
that apart from anything else, it would 
harm even innocent people who may 
suffer due to this. 

Shri H. N. Mukerjee (Calcutta-
Central): Sir, this provision in regard 
to special audit is in our view one of 
the most welcome innovations which 
have been made by the Joint Commit-
tee. I participate in the discussion only 
in order to reiterate our support to 
new clause 70 where this provision has 
been put in. 

I did not have personally the advan_ 
tage of participating in the work of 
the Joint Committee and I do not know 
the factors which were brought to 
their notice, but I have tried to look 
up the annual report on the working 
of the administration of the Companies 
Act for the year ended the 31st March, 
1959 and from the chapter in relation 
to company accounts and audit I have 
discovered material enough to justify 
the provision of special audit as has 
been made by the Joint Committee. 

There is no question of damning aU 
auditors or all companies. My hon. 
friend, who just now spoke, was refer-
ring to the desirability on the part of 
the Government to break open all the 
doors if things are bad enough. It 
may be that occazionally the Govern-
ment may haVe to break open all the 
doors, but for the time being it appears 
that Government does not want to go 
the whole hog and therefore all th • 
provisions that reasonably can be 
adopted without too much detriment 
to the companies which are now in 
operation are being sought to be 
adopted by Government. That is why 
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Government wants to make sure that 
in the conditions of our country, at the 
rate at which we can progress accord-
ing to the Government's own compu-
tation, there should be certain provi-
sions not only in regard to ordinary 
audit, which is already there under 
the law, but also special audit because 
circumstances warrant that kind of 
apecial provisions. 

There are auditors in Our country 
who surely look upon their jobs and 
profession as one of great value and 
propriety and therefore they behave 
very well. There is no question of 
condemning all auditors of all compan_ 
ies, but the fact remains from the 
working of this, as the report for 1959 
says, that the new obligations for 
auditors which were implicit in the 
change in the law in 1956 were not 
appreciated by a large number of 
them. That is why on page 99 of this 
Report, it was said: 

"An examination of the com-
pany accounts duly audited by the 
auditors and filed by the com-
panies discloses that there is as 
yet no adequate realisation of 
this obligation by a majority of 
the auditors." 

It is because in the conditions of our 
country it is not possible to secure a 
condition of things where the compan-
ies would behave properly and the 
auditors also would behave corres-
pondingly-it is because of that-that 
some kind of special steps are neces-
8llry. 

We have discovered that in relation '0 very big companies the auditors are 
faced with a tremendous temptation 
because, professionally speaking, of 
their desire to be associated with the 
work which they have been doing in 
relation to these very big companies 
and they know also that these very big 
I'Ompanies occasionally take recourse 
'" practices which have to be cloaked 
over by some kind of professional 
j.ustification. In order to keep their 
jobs, 90 to speak, only to ensure that 
their occupation is not gone occasion-
ally they have to kotow to the inter-
ests of those who manipulate scenes 
:from behind. I am very sorry, but 

Bm 
that is the condition of things in our 
country, which is why SO many egre-
gious cases in regard to company dir-
ection haVe come to our notice. 

Then again, an idea of a correct and 
fair assessment of the position of the 
companies finances has not been 
appreciated by a very large number of 
auditors. A correct and fair assess-
ment of the position of the company 
implies not only that the interests of 
the company and the interests of the 
shareholders alone have to be taken 
into consideration but the interests of 
the country's economy at large have 
also to be taken into consideration. 
Even in British practice I find from a 
quotation from a statement by one, 
Mr. W. G. Campbell. that even in 
Britain they recognise that in excep-
tional cases the economic interests of 
the country have to be taken into con-
sideration by the auditors when they 
certify that a correct and fair state of 
the financial position has been given 
out by a particular organisation. In 
our country. today, the economic in-
terest, of the country as a whole, is 
of paramount importance. But, to the 
rather narrow and inhibited view of 
the auditors and similar people, in 
general, in our country, that idea has 
no position in the picture. Therefore, 
there have been many deviations from 
the best traditions of Audit practicft 
and the department of Company law 
Administration has pointed out how 
failure of duty of auditors has taken 
place in a rather calamitous manner. 
The auditors have sometimes made 
statements which were demonstrably 
untrue. So many other instances of de-
fault have been listed on pages 102 
and 103 of this report. We are also 
told that the department investigated 
failures on the part of auditors and in 
II cases, after hearing the explana-
tion of the auditors concerned. and 
after considering all the circumstances 
of the case. the Government decided 
not to file any complaint arainst them. _ 
They were, however. duly warned. 
Eight cases were referred to the Dis-
ciplinery committee of the Institute of 
Chartered Accountants for suitable 
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action. Two cases Wfre under exami-
nation in the departnlent at the end of 
the year. We know very well that 
1!ometimes. the department also is not 
quick enough in finding the guilty. BlIt, 
even the departrnen t has discovered so 
many case, of failure by auditors in 
the pursuit of their ordinary jobs. 
·Therefore. in spite of the Act of 195e 
loaving laid some special responsibility 
On the Auditors. it is VQry necessary 
tpat we .ave to take other extraordi-
nary measures. This idea of special 
audit has commended itself to the 
Joint Committee, and that is provided 
for in the report which has come to 
us. I do not think that any company 
is going to be jeopardised on account 
of this provision. I am sorry I did not 
hear Shri M. R. Masani this morning. 
I remember him saying earlier that if 
a special audit i. ordered in relation 
to a particular company. that com-
pany'. name would be mud and that. 
therefore. we should not order special 
audit without giving tAat company 
prior opportunity. so to speak. of de-
fending i:self. I do not happen to 
agree with Shri M. R. Masani's pro-
·position. After all, the inierests of the 
country as a whole are very much 
more important than the reputation 
which a particular company might 
have. and perhaps, it is better that the 
reputation of many companies which 
operate today had turned to be mud. 
not only in common parlance, but also 
in the eyes of the Government of the 
day. so iha t they can take special steps 
in regard to the operations conducted 
by these companies. Besides, I do not 
see why the interests of the share-
holders should be jeopardised if there 
is a special audit. Because, even 
·though there may be certain manipul-
-ations and manoeuvres going or in the 
'stock exchange. that should not affect 
the interests of the shareholders when a special audit is ordered and ihe Gov-
'ernment comes into the picture to see 
·to it that the company is put on the 
·proper road. and the total interests of 
-the economy are subserved by the 
'opo!ration of special audit. I feel that 
jn view of the inadequaCies of ordinary 

audit, even thoueh the Act of 1956 
tried to make certain improvemen t8 
in that regard, the provision for special 
Audit at the discretion of the Govern-
ment is extremely inlpc;t'bant. This is, 
therefore, a provision which we sup-
port with every enthusiasm. 

The Minister of Commerce (Shri 
Kanungo): This clause introduces a 
new section with a new provisign and 
therefore. it is natural that it will 
create a certain amount of apprehen-
sion. At the outset. I might say that 
the Government is not anxious to be 
armed w!th power, more than is 
absoluiely necessary. Because. when 
there are powers. whatever they are, 
the Government is always answerable 
in the exercise of these powers. There-
fore. I do not believe any Government 
would like to expose itself to opportu-
nities of bemg accused and offering 
explanatlOns for their actions. 

"''hen we see the evolution of the 
legi,lation regarding corporation, not 
only in our cQu!1tnry, but in other 
countries aloo. we find that various 
measures of regulations be 'COme 
necessary from time to time as cOln-
Dlexities of operation develop an. 
also opportunities are taken by the 
more unscrupulous elements in 
society to act in a manner which is 
not conducive to the well-being of the 
corporations themselves. The Govern-
ment is certainly armed with adequate 
powers of investigation a, envisaged 
in the various sections. 237 onward •. 
But. 1he Government is also hams-
trung. What I mean to say is this. Ac~ 
cording to Smi Somani, the Govern-
ment has large powers. The powers 
that Parhamen t has conferred on the 
Government are severely limited end 
in actual practice it has been founs 
that the powers are not so adequate. I 
shall give one example. Section 237 of 
the Companies Act of 1956. which eivea 
powers to the Government along with 
the courls and to the company rea •• 
as follow,: 

H. • • • •• the Central Government 
(8)' shali ippqint one or ~~ 

competent persons as inspectors to 
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investigate the affairs of a company 
and to report thereOn in such 
manner as the Central Government 
may direct, it-

(i) the company, by special reso-
lution, or'-

Here, the initiative is with the com-
pany. 

(ii) the Court, by order, declares 
ihat the affairs of the company 
ought to be investigated by an ins-
pector appointed by the Central 
Government; 

These are the unlimited powers of in-
vestigation of the corporation itself 
and the court. Later on, in sub-clause 
(b), when it comes to the powers of 
the Ceniral Government, says that the 
Central Government may do so on its 
OWn motion it in the opinion of the 
Cen tral Government there are cir-
cumstances suggesting-what are those 
circumstances. 

"(i) that the business of the 
company is being conducted with in-
tent to defraud its creditors, mem-
bers or any other persons, or other-
wise for a fraudulent or unlawful 
purpose, or in a manner oppressive 
of any of iis members, or that the 
company was formed for any frau-
dulent or unlawful purpose; or 

(ii) that persons concerned in the 
formation of the company or the 
management of its affairs have in 
connection therewith been guilty of 
fraud, misfeasance or other mis-
conduct towards the company or 
towards any of its members; 

(iii) that the members of the 
company have not been given all 
the information with respect of its 
affairs which they might reasonably 
expect, including information relat-
ing to the calcuJetion of the com-
mission payable to a managing or 
other director, the managina: 
agent 

Only if these conditions are satisfied, 
can Government on its own motion 
order an investigation, which is cer-
1372 (Ai) LSD-5. 

Bill 
tainly an elaborate process of investi-
gation, for which there are adequate 
powers. There can be circumstances 
where these serious acts of fraud, mis-
feasance etc., have not happened; but 
there are less objectionable operations. 

8hri M. R. Masani (Ranchi-East): 
Such as what? 

8hri Kanungo: Such as defined in 
the clause itself. 

8hri M. R. Masani: That is no u3e; 
too vague. 

8hri Kanungo: It is not so vague. I 
am coming to it. Mind you, the pre-
sent clause does not give powers to 
Government for all the elaborate en-
quiries; it only gives powers to Gov-
ernment to appoint an auditor, a 
chartered accountant, and his audit 
has to be like any other auditor, with 
a little power added to it at the dis-
cretion of the Central Government 
regarding production of document. 
and that sort of thing. The clause 
says: 

"(a) that the affairs of any com-
pany are not being managed in ac-
cordance with sound business prin-
ciples or prudent commercial prac-
tices; or 

(b) that any company is being 
managed in a rnsnner likely to 
cause serious injury or damage to 
the interests of the trade, industry 
or business to which it pertains; or 

(c) that the financial position of 
any company is such as to en-
danger its solvency." 

Shri Masani wes apprehensive that 
these conditions under which the audit 
can be ordered were rather vague and 
might be used arbitrarily. I would 
mention that it is not so vague because 
these conditions are fairly understood 
by the profession and by ·the auditors. 

I would merely mention that in the 
Select Committee of the UK Parlia-
ment, where the question was being 
discussed about the nature of audit, or 
special audit, by Government, of what 
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we call public unIMrtakings, the Insti-
tute of Chartered Accountants them-
selves suggested that -these matters 
might be looked into. The following 
matters could be looked into on the 
instructions of Government: 

"Lack of proper administrative 
end financial control on revenue and 
expenditure, including purchasing 
procedures, assets and liabilities; 

Substantial capital expenditure 
incurred which was intended to be 
productive, but which had not prov-
ed productive or upon which an ade-
quate return has not been received; 

Expenditure incurred which is of 
an extravagant or wasteful nature 

. judged by normal commercial prac-
tice and prudence; 

Any other matters concerned with 
the financial administration of the 
undertaking which appear worthy of 
special note." 

Shri M. R. Masani: Surely there can 
be no comparison between a Govern-
ment investigating its own companies 
as in that case and investigating other 
people's businesses as in our case. 

Shri Kanuugo: I have mentioned 
this-because, as I said, it refers to only 
public undertakings, 

Shri M, R. Masani: It is has no rele-
vance. 

Shri Kanungo: It is assumed that the 
shareholders can take care of their 
own affairs. In bct, that is the basis 
of the Companies Act. Unfortunately, 
the 1956 Act had to be passed because 
the shareholders were not able to 
exercise the rights inherent in them. 
That relates not only to this particular 
provision. As Shri H. N. Mukeriee has 
pointed out, the conditions in our 
country are such that the bulk of the 
shareholders are not in a position to 
effectively ensure their rights. Let us 
not argue about it, because that was 
the reason for the Companies Act 
becoming so elaborate. Possibly some 
time in the future entrepreneurs and 
managing personnel, by whatever 

name they are called, will be more 
social-minded, and there will be no 
occasion for invoking any of the pro-
visions of the Act as it stands today. 
But conditions being as they are, we 
have to face the situation as it arises. 

Therefore, the reason for incorporat. 
ing this new section in the Act is this. 
that we do not want to go in for an 
elaborate investigation as con tern . 
plated in the existing sections. As Sht'l 
Somani has rightly pointed out, the 
investigations with which he has been 
associated as also others almost be-
come post-mortem investigations when 
no remedy can be applied. If timely 
remedies can be applied, not by Gov-
ernment necessarily but by the share-
holders even or by other agencies; 
conditions will not come to tha t stage, 
and it is exactly to meet such situa-
tions that these powers are being 
taken. One of the functions under this 
section will be taking a sort of preven-
tive or prophylactic action. No ac-
tion is going to be taken on that. All 
the action arising out of this special 
or any other audit or other circums .. 
tances can only be taken in court. Thp. 
whole struture of the Act is this, that 
no penalty, barring what you call pro· 
cedural penalties, can be imposed by 
Government as such. All penalti~ 
are to be imposed by courts. This is, 
as Shri Somani as rightly said, 1l 
fact-finding work. Today this fact-
finding work can be done only under 
the powers of ordering investigations 
end appointment of inspectors. With-
out going to that drastic stage, this is 
a provision by which facts can be elu-
cidated, and those facts may enable 
the shareholders to correct their own 
affairs, or, if necessary, Government 
can launch a prosecution. Government 
cannot take any action otherwise. 

It has been argued that the Regis-
trar, under section 234. has ample 
powers, and that can serve this pur-
pose. Section 234 says: 

"(1) Where. on perusing any 
document whiCh a company is re-
quired to submit to him under this 
Act. ... " 
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That means the Registrar's power is 
confined to those obscurities and 
doubts which he finds in the docu-
ments which are required to be filed 
by the company with the Registrar, 
and nothing more. Therefore, bet-
ween the Registrar and the Inspector, 
this is really a very mild form of in-
vestigation and fact-finding for a 
prophylactic purpose, so that more 
drastic action mav not become neces-
sary by the Government, and this i8 
largely in the interests of the corpor-
ations themselves so that they may 
not come to grief. 

The argument has been advanced, 
and rightly' so, that the party should 
have an opportunity of showing cause 
before any aCtion is taken. I would 
merely submit that under section 237 
the hands of Government are com-
pletely unfettered. It only says that 
the Government may take action if in 
its opinion there are certain circum-
stances. In such cases, I can assure 
the House that this power has not 
been exercised without asking the 
company for an explanation. I can 
also assure the House even today 
normally, the powers under this clause 
70 will not be exercised, that means, 
special audit will not be ordered with-
out giving an opportunity to the parties 
Or without the parties being informed 
of it. But I may also make it clear 
that in special cases, in extreme cases, 
to which I need not make a reference 
here. because -cases are there, and 
people who are in the business and the 
legal world know about them, where 
quick and immediate action Is neces-
sary, it has got to be taken. 

I can also assure the House that 
these powers would not be exercised, 
as has been suggested, by any sub-
ordinate officer as such. So far, all the 
powers of investigation normally under 
section 237 have been used only under 
the final orders of Government, not 
by any oarticular officer at whatever 
level. Apart from the broad principle 
that the Minister is responsible for 
the actions of any officer at whatever 
le'Vel, these powers of investigation 

Bill 
can be used only by the Central Gov-
ernment, and Central Government 
means, on the responsibility of the 
Minister; the normal practice SO far 
has been that that MInister is con-
sulted. 

Further, it is our intention that in 
Hormal cases, where we think fit, we 
mighl consult the commission also, 
which is an independent body, because 
section 411 gives powers to Govern-
!Dent to refer any matter to the com-
mission, annt contains the words 'on 
all other matters whiCh may be re-
ferred to the commission by the 
Central Government'. 

Therefore, though the prOVISIons of 
the section as it has been proposed may 
look rather severe, they are tempered 
by the procedures that I have Indicat-
ed, and some of these procedures can 
a~so be laid down In the rules ..... . 

Shrl Morarka (Jhunjhunu): Temper-
ed by your assurances. 

Shrl Kanungo: ..... so that these 
things will not be lightly dealt with. 

I am very grateful to Shri Somani 
who has clearly indicated the scope of 
this section, namely that it is merely 
fact-finding in character. 

It has been said that the reports of 
such investigations should be made 
available to the company Or the cor-
poration as the case may be, as 
qilickly as possible.' 

Sub-section (6) of the proposed sec-
tion 233A read3 'hus: 

"Provided that if the Central 
Government does not take any 
action on the report within four 
months from the date of its receipt, 
that Government shall send to the 
company either a copy of, Or re-
]c·:c.,t extract from, the report ... " 

So, the period of four months is a 
statutory limit. That means that Gov-
ernment cannot delay for more than 
four months, but I believe that It will 
be possible to do so much earlier, 



Companies NOVEMBER 35, 1960 (Amendment) Bill 2370 

[Shri Kanungo] 
where no action is taken. Where 
court action is necessary, I can only 
assure the House that extracts of the 
report may be made available. But, 
in certain cases, it may not be made 
available, because it might prejudice 
action in courts. 

I believe, in the broad context of 
the happenings of the last several 
y"ars, and in the background of the 
rather wild conditions which prevailed 
before 1956, and in view of the ex-
planations that I have offered, namely, 
that this section is much milder than 
what it is imagined to be, this Bill 
will allay the suspicions and appre-
hensions of people, and I believe that 
after a year, the House will have an 
opportunity to judge whether the.e 
powers have been used arbitrarily or 
not. 

Therefore, I commend the clause as 
it has emerged from the Joint Com-
mittee, for the acceptance of the 
House. 

Mr. Speaker: Need I put the amend-
ments "to the vote of the House? 

Slirl M. R. Masani: Yes. 

Mr. Speaker: I shall now put 
amendments Nos. 8, 9, 10, 11 and 11 
to fhe vote of the House. 

Amendmeft.t$ Nos. 8 to 12, mo11ed "" 
24th Novembe.-, 1960, were put 0114 

negatived. 

Mr. Speaker: I shall now put the 
clause to vote. 

Shri Kanunc'o: think there are 
some other amendments by Shr! 
Somani also. 

Shri Somani: I am not moving them 

Mr. Speaker: The question is: 
''That clause 70 stand part of the 

Bill." 

The mot;on was adopted. 
Clause 70 was added to the Bill. 

Mr. Speaker: We shall now take up 
the next group of clauses, namely 
dllllSes 72, 74, 711, 77 and 7P. 

There are no amendments to c1auae 
7:l. Clause 71 has been adopted al-
ready. So, I shall put clause 7:l to 
vote now. 

The question is: 

''That clause 72 stand part of 
the Bill". 

The motion was adopted. 

Clause 72 Wa.! added to the Bill. 

Mr. Speaker: Clause 73 has already 
been adopted. Now, We come t. 
clause 74. 

Clause 74-- (Amendment 01 .ectioa 
240) 

Shri Naushir Bharucha: I beg to 
move: 

Page, 42, afte-r line 20, insert--

'(cc) in sub-section (5), the 
brackets, figure and word "(2) or" 
shall be omitted;'. (63). 

Clause 74 seeks to amend section 2.0 
dealing with production of documentli 
and evidence. It is being provided. 
now that: 

"It any such person fails with-
out reasonable cause or refuses--

(a) to produce to an inspectDl' 
any book or paper which it is bia 
duty under sub-section (1) to pro-
duce; or 

(b) to appear before the inspec-
tor personally when required to 
do so under sub-section (2) or to 
answer any question which is put 
to him by the" inspector in pursu-
ance of that sub-section; 

the inspector may certify the 
failure or rernsal under his hand 
to the court .... ", 

and tTie court would take action 
against su~h persons. 
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My .object in moving this amend-
ment is to see that the party who 
appears before any such inspector 
should not be made to answer quea-
tions which are likely to incriminate 
him. I do not know whether indirect-
ly by the amendment of section 240 
we could bring thIs in .view of the 
fact that under article 20(3) of the 
Constitution, a person is exempted 
from answering questions which are 
likely to incriminate him. So my sub-
mission is that where a person says 
that an answer would incriminate 
him, he should not be compelled to 
give answer to such a question. Whe-
ther he is a company inspector or for 
the matter of that anybody e'se, he is 
• person in authority. So I request 
the hon. Minister to look into this 
more closely. 

Shri Kanungo: We have thought 
over it, but in view of the possibility 
of such a provision offending against 
article 20 of the Constitution and in 
view of the judgment of the Supreme 
Court in what is known as the Hari-
nagar Sugar Mills case, we find that 
it may not be appropriate to put in 
this provision. 

Mr. Speaker: Is the hon. Member 
pressing his amendment? 

Shrl NausbJr Bbarucha: No. 

Mr. Speaker: Amendment No. 63 is 
not pressed. 

The amendment was bll leave with_ 
drawn. 

Mr. Speaker: The question is: 

"That clauae 74 stand part of 
the Bill". 

The motion was adopted. 

C!a1tse 74 was" added to the Bm. 

Clause 75- (Insertion of new section 
240A). 

8hri Naashlr Bharucha: I beg te 
move: 

Page 43,~fte .. line 14, Cldd--

"Provided that no books or 
papers aeized by an Inspector 
under lub-section (2) shall be de-
tained In his custody for a longer 
perlod than sixty days without 
obtaining the permission of the 
Magistrate". (64). 

Clause 75 inserts a new aection, 
240A, and that deals with seizure of 
documents. So far as the wording of 
this new section is concerned, there 
is no doubt that a provision of tms 
character is necessary. I suppose it is 
part and parcel of any legislation 
which deals wrth investigation of a 
criminal character. But there is ab-
solutely nothing in this section to say 
that the inspector seizing the boo~ 
of account should return them to the 
company within a particular period of 
time. -

I ifIlite appreciate that Government 
are faced with two difficulties. If they 
provide for a time-limit, it is conceiv-
able that the investigation may not be 
Over within' that period and the time-
limit may have to be exceeded. 
Secondly, 'there is the other difficulty, 
that if they do not provide for a time-
limit, probab,y a lethargic inspector 
may keep the books of account inde-
finitely and unnecessarily cause in-
convenience to the company. 

As I have said all along, so far as 
this Companies' Act amendment leg-
islation is concerned, I am of the view 
that sufficient and adequate powers 
must be vested in the Government or 
the Company Law Administration; but 
at the same time, avoidable incon-
venience must not be caused. In this 
particular case, I feel that there should 
be imposed on the inspector an obli-
gation to be diligent; at the sam.e 
time, the contingency should be guard-
ed against that in case of an incom-
plete investigation, they should have 
sufficient time to complete it. 

Therefore, I have put down this 
safeguard, that in the first instance, 
automatically the inspector should 
have 60 days time to carry on hi. 
investigation. But later on, if it be-
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l",me! necessary, to have more time, 
It should be incumbent on him to 
apply to the Magistrate for extension, 
in which case the Magistrate will take 
into consideration relevant facts and 
lee, probably after issue of a notice to 
the company, whether there is any 
juscification for detention of the books 
of account. 

May I point out that while this new 
clause relatine to seizure of documents 
is very important for investigation, it 
is equally important that the day to 
day business of the company must also 
proceed? Detention of the book:! of 
account must virtually bring the busi-
ness to a standstill. No company can 
carrYon business if its books of ac-
count are seized and indefinitely de-
tained. 

Therefore, I have moved thi&; amend-
ment as a precautionary measure-,-- It 
will make the inspector more dilieent 
in pursuing the investigation; at the 
same time, it will give him reasonable 
time to complete the investigation. If 
there is an exceptional case, the bur-
den should be pat on the inspector to 
ask for extension of time and not for 
the company to make an application. 
After all. the inspector knows how 
tar the inspection has proceeded. I 
would then ask Government to look 
in to the fila tter. 

Shri Kanungo: appreciate the 
point made by Shri Nau.hir Bharucha. 
It was also discussed at the earlier 
stages and it was decided that certain 
safeguards had to be there to ensure 
the quick return of documents which 
were no; necessary and to see that 
the inspection or investigation was 
not unduly prolonged. But we are 
faced with a situation that an investi-
gation may take years. I do not want 
to mention cases, wt there are in-
vestigations which are taking more 
*,n two years and are likely to take 
aome time more. at course, I must 
atanit that this situation has arisen 
because the present powers and pre-
sent procedures are not adequate. All 
I can say is that we can provide by 

issue of departmental instructions for 
the quick disposal of cases. Beyond 
that I cannot go. 

8hri Naushir Bharucha: Will de-
partmental instructions be issued to 
this effect that any inspector requir-
ing more than a stipulated time must 
approach the head of the ComPany 
Law Administration for extension of 
time? 

Shri Kanungo: We will issue 
instructions to the effect that a.n 
inspector who require. more time 
should get orders from an offtcer at 
the higher level. 

Shri Naushir Bharucha: I am not 
pressing my amendment, No. 64. 

The amendment WlU, by leave, with-
drawn. 

Mr. Speaker: The question is: 

"That clause 75 stand part ot 
the Bill". 

The motion was adopted. 

Clause 75 WlU added to the Bit!. 

Clawe 77 was added to the Bit!. 

Clause 79-: (Substitution Of new 
section fOT section 250) 

Shri M. R. MasanI: I beg to move: 

Pages 44 to 46,-

fOT clause 79, &1lbstitute-

'79. Amendment of Bectiol\ 250.-
In section 250 of the principal 
Act,-

(8) after sub-section (2), the 
following sub-sections shall 
be inserted, namely:-

(2A) (1) Where as 8 result of 
transfer of share. of a com-
pany, a cha.nge 

(a) in the composition Of the 
Board of Directors, or 

(b) where the managing agent Is 
an individual of themall.ag1ng 
agent, or 
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(c) where the managing agent is 
a firm or a body corporate, in 
the constitution of the mana-
ging agent, 

of the company may take 
place any members of the 
company who claim that such 
change would be prejudicial 
to the interest of the Company 
may apply to the Court for an 
order under this section pro-
vided such members have a 
right so to apply in virtue of 
section 399. 

(2) If on any such application the 
Court is of opinion that any 
such chance would be preju-
dicial to the interests of the 
company, the Court may by 
order direct that the voting 
rights in respect Of those 
shares shall not be exercisable 
by the transferees of those 
shares or any persons claim 
ing through or under them for 
such period not exceeding 
three years as may be .peci-
fled in the order. 

(2B) (1) where any members of 
a company have reasons to 
believe tl1,at a transfer of 
shares in a eompany is likely 
to take place whereby a 
change 

(a) in the composition of the 
Board of Directors, or 

(11) where the managing agent is 
an individual of the managing 
agent, or 

(C) where the managing agent is 
a firm or a body corporate, in 
the constitution of the mana-
ging aglm!, 

of the company may take 
place, such members may 
apply to!) the Court for an 
order under this section pro-
vided they have a right to 
so apply in virtue of section 
399. 

(2) If on any such application the 
Court is of opinion that any 
such change would be preju-
dicial to the interests of the 
company, the Court may by 
order prohibit the transfer of 
shares in the company for 
such period not exceeding 
three years as may be speci-
fied in the order",' (13) . 

My amendment is in the form of a 
substitute motion for the present 
clause. 

Mr. Speaker: Let me find out which 
are the other amendmen ts to be 
moved. 

Shri Nathwani (Sorath): I beg to 
move: 

Page 44, line 8,-omit "or other-
wise". (89) 

Page 44, line 15,-foT "three 
to 39 and 1 to 10 respectively. 
(90) . 

Page 45,-omit lines 6 to 10. 
(91) . 

Shri Naushir Bharueha: I beg to 
move: 

'Page 44, line 15,-fOT "three 
years" substitute 
(65) 

"one year". 

Page 44,---{1.jter line 15, add-
"Provided that the said period of 
one year may, with the sanction 
of the Court, be extended to not 
more than three years". (66). 

Page 45, line 23,-for "three 

years" substitvte "one year". (67). 

. Page 45, after line 24, add-

"Provided that the said period of 
one year may, with the sanction 
of the Court, be extended to not 
more than three years". (68) 

Shri Somam: I beg to move: 

Page 44,---{1.fter liRe 15, add-
"Provided that the Central Gov-
ernment shall not take any action 
in pursuance of this sub-section 
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if the company in general meeting 
so decides by a resolution passed 
by a tow_thirds majority.". (98). 

Mr. Speaker: Theose amendments 
and the clause are belore the House. 

Shri M. R. Masani: Sir, I was saying 
that my amendment No. 13 substitutes 
a new clause in place of the present 
clause. It covers the same ground but 
arrives at a different solution. Where 
the composition of the Board of 
Directors or the individual personali ~y 
of the managing agent or the composi-
tion of the managing agency firm is 
substantially changed as a result of a 
transfer of shares, this clause drafted 
by Government gives the Government 
a chance to intervene, again arbitrari-
ly, without any set criteria except 
their own opinion to say that a trans-
fer of shares may not take place for 
as long a period as 3 years. My 
amendment meets the same situation 
by suggesting that a minority of 
shareholder, who would be 100 or 
1/10th of the number of shareholders 
as under section 399, should have the 
right, in such a situation, to go to a 
court of law and ask for an order 
restraining the transfer of shares for 
the same period of time. 

Behind, this difference lies a very 
profound philosophical and profound 
practical difference. The difference is 
this. How do you deal with what you 
call a take-over bid? Let me say at 
this stage that there is nothing wrong 
whatsoever in shares changing hands 
and in the management of companies 
passing from one set of hands to 
another. It would be a very sad say 
for this country if all businesses were 
frozen in the hands of those who con-
trol them today. The essence of 
joint-stock enterprise is competition 
which is the law of efficiency. Where 
a particular management does not 
prove itself to be efficient by the yard_ 
stick of profit, it gives way to some-
body else who can do a better job of 
that particular enterprise. And if that 
safeguard was not there and if all 
owners were guaranteed the rights 

of management for eternity, we would 
soon have a country of bankrupt com-
panies and without any production. 
Therefore a change in the composition 
of management is a good thing. We 
must keep that in our mind when we 
deal with certain aberrations that take 
place in that situation. 

I I!oncede that there may be occa-
sions where unscrupulous groups may 
try to corner the shares of a parti-
cular company, not wi.h a view to 
taking over the management for the 
proper development of the enterprise 
but in order to milk that company, to 
shut it down or to prevent some pro-
cess and so on. When such a thing 
takes place, which is called a take-
over bid, not of a good kind but of a 
bad kind, then the poor shareholders 
or a minority of them should have the 
right to go to a court of law and ask 
for protection. In other parts of the 
Act that right is given to 100 share-
holders or one-tenth of the number of 
sharehouders--a minority of one out 
Of ten. 

They should have a right to go to a 
court of law, a body which can be 
expected to exercise a judicial attitude 
which, certainly, the government of 
the day cannot be trusted to do at all 
times. Therefore, we have to deal 
with the situation, which is contem-
plated in emergency cases, where the 
protection of the shareholders of the 
company becomes necessary. It is 
the court, at the instance of the mino-
rity, a group of sha:reholders Or a 
majority group, that should be able to 
intervene and not the administration 
of his right in what is caled a right's 
between my amendment and the gov-
ernment clause. 

The clause is clearly expropriatory 
in its nature. It divests people of 
their rights. Not only is the share-
holder divested of the right in his 
present shares but he is also 6tivested 
of lies right in what is called a right's 
issue and for as long a period as three 
years the government department is. 
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arbitrarily given the right to expro-
priate the people of their vested rights, 

Shri Nathwani: That right is already 
there in the existing Act. 

Shri M. R. Masani: But here it is in 
a new context; and that expropriatory 
principle is further extended. I am not 
going to Justify every part of the Act 
of 1956. Some of its provisions may 
be deficien t and such defects may be 
liable to the same, criticism. 

8hri Nathwani: The power of Gov-
ernment expropriate does not seem 
to be extended as you appear to make 
it out because it is there under sub-
section (1). But in subsequent sub-
sections such power is not given. 

8hri M. R. Masani: I am not at the 
moment comparing the old section, 
Maybe there is something in what the 
hon. Member says. I respect his study 
of this matter which is much more 
profound than mine. What I am esta-
blishmg is this: That for three years 
the Government is entitled to prevent 
the exercise of certain property rights, 
I am told that this particular veto or 
expropriatory action might even be in 
nolation of article 31 of the Constitu-
tion of the RepUblic. That, however, 
ia a matter for the courts of law, ulti-
mately, to decide. 

The test given in the clause is also 
objectionable. The test given is tha t 
the take-over bid may be against "the 
public interest", I think that again is 
obJectIonable. The public interest has 
nothing to do with the ownership of a 
particular property or the control of 
a particular management. It is the 
shareholders' interest and the interests 
of the majority or minority of the 
shareholders and of the enterprise that 
we are concerned with in Company 
Law. This bringing in of "public in-
terest" which varies with every man's 
intelligence and every man's point of 
view or ideology is unknown to, com-
pany law. That 'is' not sound. '!'here-
fore, this reference to public interest, 

BiU 
in my view, is irrelevant. The interest 
of the company, of the shareholders 
and also of the minority of share-
holders is the real test. 

From this point of view I oppose the 
present clause and move that the 
clause embodied in my amendment 
No, 13 be substituted for the present 
clause. 

8hri Nathwani: I rise to support my 
amendments Nos. 89, 90 and 91. The 
first amendment seeks to delete the 
two words 'or otherwise', in sub-
section (1). It seems to give powers 
to the Central Government to issue 
directions which are of a very drastic 
nature. 

At the outset, I want to emphasise 
this aspect that the powers which are 
conferred under this section are of a 
very drastic nature, even of an expro-
priatory nature. Of course, under 
sub_clause (2) (d) the holders of 
shares are prohibited from receiving 
even rights issue shares. It is in this 
context and against this background 
that we have to see the provisions 
which are mentioned in this sub-
clause which would enable the Gov-
ernment to exercise these powers. 

In the original section power has 
been I!:iven to Government to issue 
these directions in connection with any 
investigation under sections 247, 248 
and 249 so that before Government can 
exercise any of these powers investi-
gation had to precede, In the light of 
that investigation or explanation or 
information collected by Government, 
Government was to form its opinion. 
Ita opinion had to be formed regarding 
two matters; on., is, that there is good 
reason to find out the relevant facts 
about skares. The facts about shares 
are these. Who are the owners of the 
shares in the company or who are the 
real person. in charge at any ml!na_ 
ging agency company or who are the 
real Secretaries or the TheasurersT 
These are the relevant facts. In sub-
stance, who controls the company or 
the managing agency firm or companJ\, 
whatever it might be. 
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Even after investigation or infonna-

tion was called for, if Government was 
not able to decide about the owner-
ship of these shares, then, Govern-
nlent was authorised to take the 
oaction indicatod in one of the several 
ways. This \ ~s a salutary check. 

Now, we find that two more 
-words are added. It says; 

"wherever it appears to the 
Central Government whether in 
connection with an investigation 
under the three sections mention-
ed or otherwise.". 

14 hn. 

.so, without going through the pre-
liminaries of sections 247, 248 or 249, 
Government can exercise these 
powers. I emphasise that this is not 
an ordinary power. This is a 
very drastic power. Are we going to 
.confer these powers on the Govern-
ment even without resorting to these 
preliminaries? Even discretion is 

.never made absolute. If it is absolute 

.discretion, it is dubbed as absolute 
tyranny. Therefore, di 'cretion is to 
be exercised according to law, accor-
ding to justice and according to well-
.defined principles. Law has reached 
its finest moment of achievement when 
it sought to regulate discretion of even 
kings, of oftl.cers and even Judges. 
'!'here is always danger in giving an 
unfettered discretion. As the provi-
'sions stand at present, these powers 
·can be exercised even before the Gov-
~ment has conducted an investiga-
tion in the manner indicated. In the 
absence of such an investigation, it is 
open to the Government to say: we 
have come to a particular opinion; we 
have fonned this opinion. The danger 
.of arbitrariness IIRd absolutism lurks 
there and our amen~ent seeks to do 
. away with it. I hope the hon. Minis-
ter will give due consideration to this 
aspect of the matter. 

Then, I come to my second amend-
ment-No. 9 which seeks to do away 
...nth sub-section (3) altogether. The 

reason is not that I am very much 
against the provisions. I feel that 
there is considerable overlapping and 
these powers are not necessary. If as 
a result of transfer of shares change 
III the composition of the board of 
directors Or change in the managing 
agency is likely to take place then the 
Government can pass one of the two 
orders specified in this sub-section. 
But are there not ample powers under 
the other provisions of the Act? I 
shall briefly advert to them. Section 
346 clearly states that no change in 
managing agency will remain in force 
for more than six months unless it is 
approved by the Central Government. 
Therefore, every change in the 
managing agency has to be approved 
by .he Central Government. This 
further power, therefore, seems to be 
unnecessary. Likewise, section 409 
says that if, as a result of transfer of 
shares, there is likely to be change in 
the. management which would preju-
dICIally dect the interests of the 
company, Government can pass an 
order asking such a change not to 
take effect. Are these powers not 
sufficient or enough? If they are not, 
what are the reasons? We would 
like to be satisfied before such 
drastic powers are taken. Again the 
expression "public interest" used here 
is wide. Public interest may be that the 
quality of the goods to be produced 
may suBer; maybe, the price may 
fall or the labour interests may su1fer. 
Then, under the Industrial Regulation 
and Development Act, you have got 
ample powers. Are these powers not 
suftl.cient to meet the kinds of con-
tingencies that would be vislt8lised' 
Therefore, unless the Government 
gives cogent reason for equipping 
itself with these additional powers, 
we are not inclined to fJ,ve these 
powers . 

Now, I come in our amendment No. 
91 which seeks to do away with sub-
clause (2) of clause (3). We are 
objecting to the l\8Cond kind of power . 
!tsays here: 
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"No resolution passed or action 
taken to effect a change in the 
composition of the Board of 
directors ...... shall have effect 
unless confirmed by the Central 
Government." 

This power visualises that a resolu-
tion has been passed and therefore a 
roange has taken place in the composi-
tion of the board of directors. If so, 
it conflicts with what is stated in the 
main part because it says: "whereas 
as a result of transfer of shares a 
roange in the composition Of the 
managing agency is likely to 
take place ...... " It says that thii 
state of afl'airs is likely to arise. But 
here we find that a resolution has 
been passed; a change has taken place; 
director has been appointed or re-
moved. If this is the state of affairs, 
we fall to understand the reasonable-
ness of this kind of power being con-
ferred upon the Government. If we 
go to the clause as it stood in the 
Bill as it was introduced, we 'do not 
find this kind of power. There it 
{joes not visualise the second kind 
of power at all. It is uncaJlea for. 
unnecessary and does not fit in with 
the state of affairs. Therefore, I 
submit that all these amendments 
which are moved by us shoul'd be 
{july considered by the hon. Minister. 
With these words, I commend our 
umendmentB. 

Sbri Morarka: Mr. Speaker, I think, 
that clause 79 is one of the most im-
portant clauses and deserves very 
serious consideration of the House. 
Under this clause you are not only 
interfering with the managerial rights 
of shareholders but you are also abro-
gating their proprietory rights and 
therefore this clause 79 commends it-
eeIf for the special attention of the 
House. 

14.0. lin&. 

[MR. DEPU'I"I' SnAxEII in the Cn+-1 

Before I come to the amendment; 
which my hon. friend Shri Nathwani 
has just moved-they stand in our 

joint names-I would like to make a 
few general remarks about this clause. 
When I spoke at the time of general 
debate On this Bill, I said something 
about the proxy-pirates and also about 
protecting good management from the 
harassment of what I call blackmailers 
and professional shareholders. 

I think, Sir, one can boldly ask of 
this Government to give such protec-
tion to the company management 
against such undesirable elements 
particularly when the entire Company 
Act is designed to impose so many 
restrictions and sO many shackles on 
the management. You have ,given 
rights to the shareholders, you have 
given special rights to the minority 
shareholders and you have protected 
them-rightly, if I may say so-
against the oppression of the majority. 
Having done that, I think there is an 
equal duty on the part of the Gov-
ernment to give protection to the 
management, that is the board of 
directors and others from these un-
desirable elements which are now 
eoming uP, 

If I mistake not, there are only two 
sections in the Companies Act which 
give some such protection to the com-
pany management. One of them is 
section 250 which, Sir, we are 1l0W 

proposing to re-write by clause 79. 
The other is section 409 to which my 
hon. friend Shri Nathwani made a 
brief reference just now. But even 
the provisions of these two sections do 
Dot go for enough because they do not 
give any protection against black-
mailers or proxy pirates. The only 
protection they gave Is against the 
people whom I may call "corporate 
raiders". 

Sir, this clause of corporate raiders 
Is not so unknown in this country now 
lis it used to be before, and it is now 
fast coming up. The country's eco-
nomy has sutrered under the attacks 
of these corporate raiders. I would 
like, therefore, to say in some detail 
about these corporate raiders, because 
I would very much wish that the 
Government take note of their activi-
ties and make enough provisions 
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against the activities ot lIuch corporate 
raiders, proxy pirates and also pro-
fessional blackmailers. 

It is not so easy, in the first place, 
to distinguish a corporate raider be-
cause he does not bear any special 
identifying marks. As a matter ot 
fact, there are only two chief charac-
teristics Of a corporate raider. One 
is, he has money or an access to 
money and, secondly, he has a nose 
tor the special situation. Then with 
the help of professional finders he just 
finds out his target i.e. the company 
which he is going to attack. He finds 
a company after he applies certain 
tests. Those tests have been very 
well enumerated by an American 
writer, and I think this House would 
benefit by making a note of how these 
corporate raiders are functioning 
there and how the same thing is being 
applied in a lesser degree in this 
country. 

What are those tests which a cor-
porate raider applies before he launch-
es his attack? He selects a company 
which has got accumulated cash re-
serve, i.e. cash reserve which is not 
!mmediately needed by the company 
or the cash reserve more than what 
is needed for its actual business pur-
poses. Secondly, he selects a company 
the shares of which are quoted, at a 
price lesser than their actual worth, 
in the market. Thirdly, he selects a 
company which has got hidden assets. 
Fourthly, he selects a company where 
the management shares have got 
some option, i.e. where the share-
holders are entitled to have further 
!hares because of their holding cer-
tain shares. Fifthly, he generally 
attacks a company which has got a 
very weak board of directors, where 
there is conftict of opinion amoJIC the 
directors. 

Dr. M. S. Aney (Nagpur): 'Weak' 
means 'corrupt'? 

Shrt Moraro: Not -necessarily cor-
rupt, 1mt where the directors them-
.elves do, not,hold many shares aIld 
they are always at the' mercy of the 

,eneral body etc. Sixthly, another 
test is, negligence on the part of the 
Ihareholders and a company ot which 
the shareholders are widely spread. 
If the shareholders of a company are 
widely dispersed over a wide area and 
they are not likely to come together, 
that is one type of company which 
this corporate raider attacks. Seventh-
ly, the final test applied is on the 
working results of a company. In 
order to create some sort of dissatis-
faction among the shareholders he 
lelects a company which though 
otherwise sound does not show fairly 
good working results. 

Mr, Deputy-Speaker, Sir, these are 
the characteristics for which, as 1 
said, this corporate raider has a 
special nose. Once he selects hi; 
target, the company which he ;. 
go.ing to attack, with the help of hi, 
professional finders, his next st., 
begins. His next task is to accumu-
late the shares of that company. He 
goes on purchasing the shares oi 
that company. He does not, 
generally, purchase the shares 
in his own name. He purchases 
shares in the name of benamis or, 
what is called in America, in the 
"street name". After having purchas-
ed the shares he takes his third step. 
That is, he comes out in the open. It 
is made known that he is the person 
behind all these purchases, he has got 
the controlling interest or, in any 
case, the dominating voice. He makes 
that announcement and the veil 01 
secracy is pierced. 

Then comes the final stage. In the 
final stage he goes to the board ·ot 
directors, uninvited mostly, and makes 
a demand for representation in order 
to safeguard the interests of share-
holders, whom he has never met and 
for whom he is never concerned. 
When that demand is refused-which 
is naturally likely to be refused-
he enters into what is known as the 
'proxy contest'. When he enters into· 
the 'proxy contest' and the proxy 
battle starts, 99 out of 100 times he is 
successful in pUshing out the old. 
tfitoectors who knew somethmg abaut.c 
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the company management and instaJl-
ing himself there. 

Shri Naushir Bharueha: DOell he 
justify clause 791 

Shri Morarka: I fully justify clause 
79 subject to our amendments moved 
and I shall try to justify OUr amend-
ments also. 

Shri Tangamani: You are spealrin, 
against your amendment. 

Shri Naushir Bbarucha: So tar. 

Mr. Deputy-Speaker: He will qualify 
his observation when he comes to hi. 
amendment. 

Shri C. B. Pattabhi Raman (Kum-
bakonam): He spoke about proX1 
pirates even during the general dis-
cussion. 

Mr. Deputy-Speaker: That was very 
interesting. 

8hri Morarka: What I am saying ia, 
the powers given under clause 79 are 
powers which are necessary, in a way, 
to safeguard the rights ot a good 
management. Those powers need cer-
tain qualifications, they need certain 
curbs. You cannot leave them en-
tirely to the whim ot the bureaucracy. 

I was speaking about the corporate 
raiders. A corporate raider tunction. 
in three ways: (1) He risks his o~ 
money. Though his activities are un-
desirable, still one may not find tault 
with him because. after all, he ia 
prepared to risk his own money and 
undertakes such an adventure. (2) 
His second way ot functioning is, he 
resorts to what is known as "corporate 
pyramiding"; he invests the tunds of 
one corporation in another, ot a 
second one in the third, of the third 
in the tourth, ot the fourth in the 
fifth and like that he goes on buildin, 
up a pyramid. 

Shri Tangamani: Like Mundhra. 

Shl·j Morarka: That is how he 
makes the €'Iltire structure weak. It 
one link hreaks the entire edifice col-

Bill 
lapses. (3) The third way he tunc-
tions is, he does not either invest hi. 
own money to a large extent, nor doea 
he resort to building up a corporate 
pyramidal, he only collects a group ot 
share brokers or, what you may can, 
financiers. They form a group and 
they start either purchasing shares or 
canvassing proxies. Here, the major 
interests does not belong to anybody. 
It is a group, and then, their purpose 
is only very temporary, and that is, to 
upset the regular management of the 
company, so that their own directors--
representatives may get in without 
any substantial stake in the company 
nor are they likely to ha.,. allY mlt-
stantial stake in future. These are 
the various activities of the undesir-
able corporate raiders which are being 
resorted to, to a great extent in other 
countries and to a smaller extent even 
here. I think that the intention be-
hind sections 409 and 250 was mainly 
this: that before the management ot 
B company is upset, you must satisfy 
yourself that the persons who are 
coming in are the genuine investo1'8 
and that they represent really aggri-
eved shareholders who want a change 
in the management ot the company 
an1:l that they are not coming in the. 
form of corporate raiders. 

Now, as I said in the beginning, this 
corporate raider does not wear an:r 
special dress or has any special identi-
fication mark. How is the company 
to idl!'lltify them? The American 
authorities have laid dOwn one test 
and that is a very sure test. It was 
to ascertaih the period for which he 
had been holding the shares. That 
test, according to them, is a very sure 
yardstick. 11 the person has been 
holding the shares for a long time and 
has been tying his fortunes with the 
tortunes of the company, he cannot be 
called a corporate raider. But, if a 
person just entered only three or six 
months ago and wants to dictate the 
terms to the company and disrupts 
the man3igement and· takes over the 
company, then certainly he would 
have the characteristics ot a corporate 
raider. I think, apart f.rom the Gov-
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ernment preventing such corporate 
raiders, there should be a provision 
in the company law itseJ! where a 
duty must be cast upon the manage-
ment also to the effect that whenever 
they come to know of any such acti-
vity the management must take all 
the shareholders into confidence. 

Shri Naushir Bhameha: How are 
,-lOu to define 'corporate raiders'? 

Shri Morarka: I am afraid 
Member is not listening to 
have been saying. 

the hon. 
what I 

Shri Naushir Bharueha: You are 
casting an obligation on the manage-
ment. 

Shri Tangamani: The hon. Member 
has been developing the point about 
the kind of evaders. Is it not proper 
then, that the two words which have 
been added in this amending clause, 
namely, 'or otherwise", are absolutely 
necessary? 

Shri Morarka: I hope to satisfy the 
hon. Member, before I sit down, about 
this amendment.! would request 
him to wait and if he waits for a few 
more minutes, I am sure to attempt °to 
give him such satisfaction as I am 
capable of. I was saying that a duty 
should also be cast upon the company 
to inform the shareholders about the 
activities of the corporate raider. But 
how are the companies to know about 
itT I think there are certain means 
by which the companies can suspect ... 

Shri Naushir Bharueha: How will 
the hon. Member legally define a cor-
porate raider! 

Shri Morarka: I said that one has to 
distinguish between a genuine inves-
tor and a corporate raider. I went 
further and said that there is only one 
test laid down by ihe American autho-
rities and that test is the length of 
time for which the person has been 
holding the shares. Anyway, let us 
leave that point there for the time 
being. I go further and say that a 
company has certain means of know~ 
ing or of smelling a situation where 

such a raid is likely on the company_ 
What are those means? First, some 
abnormal activities in the shares of 
the company. Any company can 
know whether on the stock exchange 
the shares are being sold or bought 
in a normal way or in an abnormal 
manner. Secondly, whether the 
share traIL<fers are being received 
as usual in the ordinary course or 
whether there is concentration of 
transfer in particular names. Thirdly, 
there is what is known as the finan-
cial community. If the company is 
alert, it can also listen to the rumours 
in the financial community. These 
rumours are often very helpful in 
knowing whether there is going to be 
any attack On a particular company. 
Finally, whenever there is a demand 
from a company for a list of share-
holders or of any other document of 
that nature, the compan/ may suspect 
that there is going to be either a 
proxy battle or a raid On th'"' '~:npany. 
Therefore, under such CirCL!'lLtances. 
I think. the company must feel warn-
ed and take the shareholders into con-
fidence and give them the information 
and alert them against such activities 
oJ the corporate raider. 

I was saying something about pro-
fessional blackmailers" These are 
the people who have no real interest 
in any company; they purchase one or 
two shares which in some of the com-
panies. the share value being only 
Rs. 10 or even less, they acquire for 
nominal investment 

Shri Naushir Bharueha: We under-
.tand all these a5pects. What is he 
trying for through his amendments? 
When is he coming to his amend-
ments? 

Mro Deputy-Speaker: He is coming 
to his amendments. 

Shri Morarka: Sir, I think it is your 
province, and Shri Naushir Bharucha 
is not the Speaker of the House. He 
.hould not make inroads into your 
domain. However, I was referring to 
the professional blackmailers and 
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when I was about to say something 
more, I cannot understand why my 
h~n. friend wanted me to stop. I 
personally consid~r that it is a very 
important aspect, especially when we 
are legislating for these companies 
and when we are giving so much pro-
tection to the minority shareholders, 
whose cause Shri Naushir Bharucha 
champions so very validly and so ap-
proximately, I think I have a right to 
say something also on behalf of 
managements and also seek the pro-
tection of this House fc~ l heir proper 
and good management. 

These professional blackmailers are 
becoming increasingly a menace. 
These people have no interest but 
they procure one or two shares to 
attend a general body meeting or to 
receive balancesheets and then create 
trouble and bad blood among all the 
other shareholders. Sometimes these 
people are outsiders! sometimes they 
are ex-employees and disgruntled 
directors or some such other interest-
ed persons. The ultimate aim of 
these persons is this: to resell their 
shares at a high premium. I have 
!mown these things, and if anybody is 
interested I can give a number of 
instances where a person makes him-
self a nuisance-he has just a nuisance 
v·alue-and then the company direc-
tors who do not want to fight, gene-
railly call these people and say, "You 
sell your shares" and they pay even a 
higher price and purchase them. 

My point is, while in lection 250, we 
have made certain provisions regard-
ing the corporate raiders, we have 
made no provision at alI against the 
professional blackmailers, or, what I 
.ned the other day, the proxy pirates. 
Since my hon. friend Shl'i Naushir 
Bharucha is anxious to speak and he 
wants me to come to my amendments, 
I will bow down to his wishes and 
come to my amendments Nos. 89, 90 
and 91. There three amendments ltave 
been moved by my han, friend Shr! 
Nathwani and he explained the pur-

pose behind them. The only point 
that I wish to make is, section 250 is 
the operative section for sections 247. 
248 and 249. Sections 247, 248 and 
249 relate to the investigation about 
the ownership of shares. If the 
ownership of certain shares is not 
known, then, under section 250, the 
Government can impose certsin res-
trictions. Unless one carries on some 
investigations under sections 247 to 
249, how is one to know whether the' 
ownership of a particular share is 
known or not? You must make some 
enqUIries. Suppose you want to find 
out the facts about certain shares, un-
less you make some enqUIries and 
call upon somebody to give the in-
formation, how are you to know whe-
ther it is benami transaction or he is' 
the real owner or whether 
he is not the owner at all of those' 
shares? I .think that as soon as you, 
find the real owner of the shares--
when the ownership of the shares is; 
known-whatever other consequences 
may follow, you cannot take action 
under section 25&(1), In other words, 
yet! ,'-'mot deprive a shareholder o'! 
his propritory rights if the proprietor 
of the shares is not known, But once 
the proprietor is known you may 
deprive him of his rights of control 
and rights of management. You can-
not, however, interfere with his pro-
prietary rights, namely the right to 
receive dividends, the right to receive 
right shares and the right to receive 
a share in the assets of the company 
in case of liquidation, etc, Without 
there being a prima facie investiga-
/Ion, i.e. investigation under one of 
the three section" ho'", are you to 
know whether there is ~"Y real owner 
of the shares or not. 

Mr. Deputy-Speaker: Will the han. 
Member like to continue next day, or 
will he like to conclude now? 

Shri Morarka: I shall continue on 
the next day. 

Mr. Deputy-Speaker: H' will con-
tinue On Monday. The House will 
now take up non-official business. 
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COMMITl'EE ON PRIVATE MEM-
BERS BILLS AND RESOLUTIONS 

SEVENTY -SECOND REPORT 

Shri Jhulan Sinha (Siwan): Sir, I 
beg to move: 

"That this House agrees with 
the Seventy-second Report of the 
Committee on Private Members' 
Bills and Resolutions presented to 
the House on the 23rd November, 
1960." 

Mr. Deputy-Speaker: The question 
is: 

"That this House agrees with 
the Seventy-second Report of the 
Committee on Private Members' 
Bills and Resolutions presented to 
the House on the 23rd November, 
1960." 

The mot'on was adopted. 

Mr. Depllty-Speaker: Shri T. C. N. 
Menon-Absent. Shri Vittal Rao. 

14.33 hrs. 

INDUSTRIAL DISPUTES (AMEND-
MElliT)' BILL 

(Insert'on of new Chapter VAA) bll 
Shri T. B. Vittal Rao 

Shrl T. B. Vittal RaG (Khammam): 
Sir, I beg to move for leave to intro-
duce a Bill further to amend the In-
dustrial Disputes Act, 1947. 

Mr. Deputy-Speaker: The question 
is: 

"That leave be granted to intro-
duce a Bill further to amend the 
Industrial Disputes Act, 1947." 

The motion was adopted. 

Shri T. B. Vittal Bao: Sir, I intro-
duce the Bill. 

lZ.33! hrs 

EMPLOYEES' PROVIDENT FUN'D8 
(AMENDMENT)' BILL 

(Substitution of new Section for 
Section 6) bll Shri T. B. Vittal Rao 

Shri T. B. Vlttal RaG (Khammam): 
Sir, I beg to move for leave to intro-
duce a Bill further to amend the Em-
ployees' Provident Funds Act, 1952. 

Mr. Deputy-Speaker: The questioa 
il: 

"That leave be granted to intro-
duce a Bill further to amend the 
Employees' Provident Funds Act, 
1952." 

The motion was adopted. 

Shri T. B. Vlttal Bao: Sir, I intro-
duce the Bill. 

lU4 bra. 

CHARITABLE TRUSTS BILL' 

BII Shri Ram Krishan Gupta 

Shri Ram Krishan Gupta (Mahend-
ragarh): Sir, I beg to move for 
leave to introduce a Bill to provide 
for the better supervision and ad-
ministration of charitable trusts. 

Mr. Deputy-Speaker: The question 
is:' 

"That leave be granted to intro-
duce a Bill to provide for the 
better supervision and administra-
tion of charitable trusts." 

The motion was adopted. 

Shrl Ram Krishan Gup:a: Sir, 
introduce the Bill. 

'Published in the Gazette of India Extraordinary Part 1I-<;ectio-
dated !I.5-11-1960. , _ . 
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12.Ml 11ft. 
BAN ON EXPORT OF CATl'LE 

FEED BILL 

Mr. 
Singh 
Sinha. 

B1/ Shri Jhulan Sinha 

Deputy-Speaker: Shri Ajit 
Sarhadi: Absent. Shri Jhulan 

Shri T. B. Vittal Rae (Khammam): 
What happened to the first Bill! 

1\Ir. Deputy-Speaker: The mover a 
not present. 

Shrl T. B. Vittal Rao: Generally we 
aSK the Members whether they would 
be present and then we put their Bill 
on me Order Paper. 

Mr. Deputy-Speaker: If in spite of 
Our asking and his answering, he re-
mains absent, what is to be done? 

Shri T. B. Vittal Rao: Only those 
Members' Bills are put on the Order 
Paper who say they will be present 
in the House to move them. 

Mr. Depu:y-Speaker: I agree with 
the hon. Member. This hon. Mem-
ber must have been asked whether 
he would be present and he might 
have answered also. But after 
answermg, iI he is absent, what could 
be done? 

8hri Jhulan SiDha (Siwan): Sir, 
beg to move: 

''That the Bill to provide for a 
ban on export of cattle feed in the 
country be taken into considera-
tion." 

As would appear tram the State-
ment of Objects and Reasons this Bill 
is intended to pin-point the attention 
of the House to the deteriora :ion of 
the cattle wealth of our country. The 
most anomalous position is that in-
spite of the paucity of ca~tle feed in 
the country, its export has not been 
banned and it is still being allowed 
to be exported with the result that 
the stock of cattle in this country is 
deteriorating, the peT capita consump-
tion of milk is going down and the 
health of the whole cattle stock ill 
1372 (Ai) LS-6. 

suftering tram which it ill very difti-
cult to recover, if adequate steps are 
not taken in time. 

I would in this connection read a 
few lines from the Yo;ana, now pub-
lished under the auspices of the 
Planning Commission: 

'The livestock population at 
India is 30 crore, out of wh;ch 
COWs and bullocks number HI 
crore and buffaloes 5 crore. A 
cow supplies. on an average, 50 
maunds of milk a year and a bul-
lock helPs to harvest an average 
of ten maunds of crops per year. 
According to this calculation, the 
income from a cow will be equal 
to the total income derived from 
5 acres of land. Dr. F. Ware has 
estimated that "Indian cattle. in-
spite of the fact that they are un-
economically exploited, yield an 
annual income of over Rs. 1,265 
crare, wh;ch is more than the 
value of India's cash crops. Dr. 
S. Dutta has estima'.ed that the 
total contribution from animal 
labour put to agriculture and other 
operations in India equals Rs. 1500 
crore." 

It would thus apear that this is a 
matter of very great importance in-
volving a sum of about Rs. 2,700 cra-
res. According to the computation of 
the Planning Commission the annual 
deficit of cattle feed is about 258 per 
cent. In spite of this we have been 
exporting from year to year not only 
hundreds of thousands of tons of cat· 
tle feed and concentrates, which 
means our taking them away from the 
mouths of cattle which are already 
starved. I have been able to collect 
certain figures from the FOTeign Trade 
and Navigation of India. This report 
shows that in 1953-54 we exported 
cattle feed to the tune of 6,883 toILI 
valued at Rs. 10,36,785; in the follow-
ing year, the export went up to 64,523 
tons valued at Rs. 1!?,92,585: in the 
subsequent year, that is 1955-56, the 
export increased to 2,31,427 ton. 
valued at Rs. 6.9'1,00,374. The figures 
for the next three years are equally 
revealing, which show that the ex-
port is mounting up year after year. 
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[Shri Jhulan Sinha], 
For the three years I have quoted, the 
source is Foreign Trae and Navigatian 
of India, 1955-56. The figures for 1957 
to 1959 which I am now quoting are 
in answer to a question on the Boor 
of this House. 

Dr. M. S. Aney (Nagpur): What ia 
their source? 

Shri Jholan Sinha: Their source is 
the official source. For 1957, the 
quantity of oil cakes, meal and vege-
table residues allowed to be exported 
from this country was to the tune of 
77,000 tons valued at Rs. 217 lakhs. 
For 1958, the export went up further 
to 2,36,000 tons valued at Rs. 745 lakhs. 
The latest figures available with me 
are for the 11 months January to Nov-
ember, 1959; during this period, the 
export was 447,000 tons valued at Rs. 
1652 lakhs. This is in respect of oil 
eakes, meal and other vegetable resi-
dues. There are other cattle feed also 
which are allowed to be exported. 
They are as follows, according to an 
answer given on the floor o~ this 
House. In 1957, 6787 tons valued at 
Rs. 13 lakhs; in 1958, 9118 tons valued 
at Rs. 14 lakhs; during January to 
November, 1959, 21,773 tons valued at 
Rs. 43 lakhs. This is the appalling 
figure of export of cattle feed allowed 
every year from this country, when 
our own cattle, including bovine spe-
cies, which are estimatecl to be 16 cro-
ress in value as I have just cited. This 
cent deficit in the cattle feed alone, 
apart from fodder and other things 
which we are not discussing today. 

In cat ·.1e feed like oil cakes, guar 
and other concertrates the deficit is 
28 per cent and stilI we are exporting 
not only hundreds and thousands of 
tons, to the tune of rupees seven cre>-
res in value as I have just cited. This 
is the position, which it is very diffi-
cult for me to understand, compre-
hend and appreciate. The cattle stock 
of our country is yielding such an 
enormous income every year not only 
by giving milk and other things which 
are benefiting the public health in 
this country, but by also helping in 
carrying on agriculture and as draugM 

catue. But this community is ignored 
and ill -fed in the way I have just cited 
This is a position which this House 
and this country can never appreciate. 

This is not the only thing to which 
I intend to draw the attention of the 
House. The other aspect of it is that 
production of milk and milk product. 
in this country is going down in such 
an alarming way that the attention of 
the House has got to be drawn to it. 
I am quoting some figures from Mar-
keting of Milk Report, 1941 and India", 
Livestock Statistics, 1956. The im-
port of milk and milk products in 
1939-40 was 7826 tons of milk, 187 
tons of butter, 2699 tons of ghee and 
482 tons of cheese, valued at Rs. 80. 8~ 
lakhs. The latest figures available 
with me are far 1955-56. They are: 
45,381 tons of milk were imported in 
1955-56. The import of butter had 
risen from 187 tons to 639 tons. The 
import of ghee has not risen, but gone 
down by 400 tons; it was 2699 tons in 
1939-40 and 2229 tons in 1955-56 The 
import of cheese rose from 482' tons 
in 1939-40 to 672 tons in 1955-56. The 
total value of imports for the latter 
year is Rs. 1119' 87 lakhs as against 
Rs. 80' 85 lakhs in 1939-40. 

On the one side we are exporting 
cattle feed, which is the mainsty for 
the cattle in this country and on the 
other side we are importing milk and 
milk products. The production of 
milk in this country is going down 
and so per capita consumption. We 
have to import such huge quantity of 
milk and milk products. This h quite 
anomalous position. It is a thing to 
which our attention should be special-
ly given and the position remedied. 

Some other things also have to be 
taken into consideration in this regard. 
I am quoting from the Planning Com-
mission's report: 

''The Planning Commission has 
estimated that the quantity of 
fodder available is about '18 per 
cent of the requirements, while 
the available concentrates and 
feed would suffice only for 28 per 
cent of the cattle." 
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So, I am. aorry; I said 26 per cent was 
the deficit, which is wrong. Only 26 
per cent is available in thia country. 
Still, in spite of this alarmingly low 
position of cattle feed in this country, 
we are exporting it. Only 28 per 
eent of the total requirements of cattle 
feed is available in the country, ac-
.arding to the Planning Commission 
ttself; it ia not my figure. That means 
12 per cent is still lacking and that is 
why our cattle are detariorating every 
liay in quality and quantity also. 
These are certain basic facts of the 
situation which hue to be taken note 
.t. 

Then. there is an article called guar, 
which does not grow in any part of 
the country, but which grows in large 
• uantities in Rajasthan, Punjab and 
aertain parts of U.P. The value elf this 
article is estimated to be to the extent 
Rs. 50 lakhs per year. That is the 
main cattle feed in the part I have 
just mentioned. The export of guar 
was banned in February, 1957. But 
eertain considerations weighed with 
the Government-we do not know 
what those considerations were-and 
the ban was lifted in December 1957 
Only ten months before the ban wa~ 
imposed on the ground that it is a very 
yaluable cattle feed and so, it should 
Dot be exported. After some months 
the ban was lifted, po "sibly On the 
,round that it will earn us some dol-
lars from America. But the export of 
guar is going to give US foreign ex-
mange only to the extent of about Rs. 
50 lakhs per year. The earning of 
that much dollar is not so beneficial 
when compared to the deterioration of 
the cattle wealth of the country be-
eause of the widespread definciency in 
eattle feed, which in its turn means, 
ieficiency in cultivation and in respect 
.t traction power. 

I have been able to come across 
eertain reports saying that guar is al-
lowed to be exported only after ex-
traction of something and chuni and 
bhusa are left behind a. cattle feed. 
But that argument is not very con-
Yincine. Leaving out chuni and bhusa 

and exporting the rest to a foreigJl 
eountry is not good. 

Because of the deteriorating cattle 
wealth of this country our milk sup-
ply is also dwindling. Heavy exports 
of cattle feed and heavy import of 
milk and milk products into the coun-
try is not a position to which we can 
reconcile ourselves. I have, therefore, 
taken this oportunity to bring this 
position to the notice of the House to 
request the House to consider this 
Bill in this light and impress upon the 
Government the desirability and the 
urgent necessity of putting a ban on 
the export of cattle feed from this 
country so that the cattle wealth of 
this country may grow richer and 
richer and result in the growth and 
development of agriculture . 

With these words, I commend the 
Bill to the acceptance by the House. 

Mr. Deputy-Speaker: Motion moved: 

''That the Bill to provide for a 
ban on export of cattle feed in the 
country be taken into considera-
tion." 
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Shri Oza (Zalawad): While I am .. 
complete sympathy with the senti-
ments of the Mover of this Bill, I aD. 
afraid it will be my painful duty .. 
oppose it. 

I entirely agree that next to agri-
culture, animal husbandry ill the mo8t 
k.dus~ry in this country, an4 
with that is connected the im-
provement of the lot of people resid-
ing in the rural areas. So long _ 
animal husbandry is not improved te 
the extent that it can support the eCo-
nomy of the people employed in a~ 
culture, I think the standard of livin, 
of those people will not go up, and 
therefore we should do everythin, 
possible to promote the improvement 
of cattle in the country. But we shall 
have to do it in a more scientific and 
rational way. If we are carried away 
by sentiment, I am afraid we will not 
go forward, and perhaps we will jeo-
paradise the interests of the eattle 
themselYl!e. 
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~ was said once upon a time, the 
problem of the cattle in this country 
Is how to decrease their number. U 
we extend the argument of Shri Jhulan 
Sinha that we should not export an,.-
Uting which is required here .... 

Shri Jhulan SiDha: May I remove 
a misapprehension? I never said that 
all that is required here should not be 
exported. I said oil cakes and con-
eentrates required for our cattle should 
IIOt be exported. 

Shri Oza: So long as we do not have 
arllicient cattlefeed concen~rates. we 
Ihould not export them. That is what 
be says. If you extend the same 
argument to human requirements, 10 
long as a single child in this country 
goes ill-clad., we should not export 
cloth; so long as a single human being 
in this country does not have sufficient 
carbohYd rates by way of intake of 
augar we should not export sugar. There 
are so many vegetarians in this coun-
try the fat content of whose diet is 
mainly vegetable oil. So, so long as 
they do not have vegetable oil in 
lufficient quantities we should not ex-
port oil. It will come to this. Then 
• backward economy like ours can 
never develop. If we want to step up 
exports and earn foreign exchange for 
bringing in plant and machinery, we 
bave to tighten our belts and forgo 
our requirements for some time. 
Similarly, it may be that our cattle are 
not getting concentrates in sufficient 
quantity at present, but if we put a 
ban on exports, I am afraid the con-
eentrates will not find their way to 
the mouths of cattle. The lot of the 
cattle will not improve, only we will 
lose earning foreign exchange. 

H we want to improve the lot of 
eur cattle. we should be very careful 
about the policy th"t We adopt. We 
Ihould discard falSe and shaIlow senti_ 
ment and go ahead in a 
rational manner. Shri Jhulan 
8inha said there were 30 crares of 
eattle in the country, out of which 111 
QI"Ores 'Were coW!! and :I crares but-
talDe!l, out of these 111 CJ'0re8 of cows 

and :I crores of buffaloes, how many 
are yielding? A greater percentage of 
these cows and buffaloes do not yield., 
and we are feeding them at the cost of 
those that can yield a good quantity 
of milk. Therefore, we should iso-
late the non-yielding cattle and pull 
them in go sadans. The idea of theM 
go sadaru is not being pursued vigor-
ously now because there are pressurea 
and pulls from various directions, and 
at least some of the State GoVerD-

men~s succumb to them. 

In Se&SOIl and out of season we are 
uking our Ministers to promote ex-
port. We have set up export prom~ 
tion councils for this purpose, and WI 
need foreign exchange badly for re-
moving the poverty of the country. 
So, I think the remedy does not lie 
in banning exports for the present, 
but in following a wise and rational 
policy to improve our cattle wealtll 
shedding all shallow sentiment. 

Some Bon. Members rose-

Mr. Chairman: Only one hOUr iI 
allotted for the Bill. I am afraid 
have to call the hon. Minister. 

Shri Jhulan SInha: Let the time be 
extended by half an hour more. 

Mr. Chairman: There are other 
Bills on the order paper. do not 
think we can extend the time. 

The Deputy Minister of Agriculture 
(Shri M. V. Krishnappa): At the 
outset it is my burden duty to thank 
Shri Jhulan Sinha, as also the other 
speaker;, not for the Bill that he hili 
brought here, but for the love and 
affection that they have for the cattle 
of this coun try. 

Shri Oza said that animal industry 
is next only to agriculture in this 
country. I feel that animal husbandry 
is the very foundation of agriculture 
in this country. If agriculture has to 
lIourish and thrive, cattle has to thrive. 
Unfortunately in this country the love 
of the cattle-lovers has been misdirecl-
ed; 1t is carried away more by senti. 
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[Shri M. v. Krishnappa] 
ment than reason. They do not have 
a scientific approach to thi· "r.:>blem. 

After we became independent, the 
Government, because of public opi-
nion in the country, had to pass cer-
tain legislations with a view to deve-
lop cattle. The most important of 
it is the ban on cow slaughter by moat 
of the States. It is time for us to 
consider whether the ban has helped 
to develop our cattle wealth. I per_ 
sonally feel it is workin, adversely. 
The number of cattle is increasing day 
by day. Shri Jhulan Sinha said that 
the cattle population was about 30 
erores. The live rtock popula1;ion in 
India is about 40 crorell. 

Shrl Warior (Trichur): The live-
stock population is 40 crores, the 
human population is also 40 crores. 

Shri M. V. Krlsh_ppa: Yes. I did 
not want to compare livestock with 
men. Forty crorcs of livestock, in-
cluding 30 crores of cattle, and 40 
crore~ of human beings, both have to 
get sustenance f am the same land. 
In that sense we may compare them. 
Our land resources are also limited. 

In Russia I am they they have six to 
seven acre>; of cultivated land per indi-
vidual, and they have any a';'ount of 
land to cultivate. In America also it 
is about six acres of cultivated land 
per individual, and they also have any 
amount of land to reclaim. But in 
India it is not so. We have about 30 
croreJ of acres under cultivation, and 
we have hardly two to three crores 
of acres left in the country to bring 
under cultivation. So, the land re-
'Sources in Ind"a iare very limited, 
whereas the population here is going 
up, the populatiun not only of men, 
but also of live-illock. As a result of the 
ban on cow-!daughter, the number of 
cattle has increased in such a way 
that all useless, old and uneconomic 
cattle have got to be looked after in 
this country. We have 20 crores of 
cattle, 10 crores of sheep, goat. camels, 
donkeys and horses, and about 10 

crons of poultry; that is how we have 
40 crores of live-stock in our country. 
Out of these 40 crores, the cattle pop~ 
l.tion L; only 20 crores,-15 crores of 
cows and bullocks and 5 crores of 
buffaloes. The cattle population in 
India is increasing in such a way that 
the milk production is decre~. 

I had been to the best milk-produc-
ing countries in the world, namely 
the Scandinavian countries, Holland, 
Denmark etc. I found that they were 
having a scientiftc and rational way 
of imp:'Oving cattle. They have a plan 
every year to reduce the number of 
cattle and increase the amount of Jtl'.lk 
in their country, and they are succeed-
in« in it. Th~ reduce the number of 
cattle, and conjequently, the produc-
tion of milk and milk-products is 
,oin, up in their country. It is 10 in 
Denmark, Norway, Holland and 80 on. 

Unfortunately, in this country, W8 
want to saVe all useless, old and un-
economic cattle. And who is to look 
after them? Out of 20 crores of cat-
tle, nearly 2 crores are uneconomic 
and useless cattle. To look after a 
cow or a buffalo i; as burdensome u 
to look after a man. When even pe0.-
ple are not looked af:er properly, 
how can we look after these 2 croree 
of cattle! Most of our people even do 
not look after their own parents when 
they become old; they neglect them. 
When that is the position, how can 
we expect the old cattle to be looked 
after by our people? Our farmers, 
therefoce, even with the best of inten-
tions, let loose their cattle, and they 
go about and graze on, other people'S 
lands. In Punjab alone, today, there 
are 2 lakhs of useles3 stray cattle, eat-
ing and destroying crops. While in 
other countries, man eats the cow, 
here, in India, the cow has started 
eating the man. There are so man,. 
cattle here Which are stray and use-
less, aDd they de3troy our crops. 

Of course, out of sincere love, and 
with the intention of developing the 
cattle wealth of our country, Bills like 
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these are brought forward. But if 
Government were to accept a legisla. 
tion like this, then, instead of improv-
ine the cattle wealth, they would be 
adversely affectine our cattle popula-
tion. 

It is hirb time now for India to 
consider the question of reducing the 
number of cattle here, as Shri Oza ha3 
pointed out. That is the main p ob-
lem today before the country. It only 
everyone in India knew that by giv. 
ing more and more fodder to his cat-
tle, he can improve the milk produc-
tion, and get more milk, and such a 
fine protein food, which We cal! amrit 
in our country, then the condition of 
cattle would have been quite different 
in this count y, and they would have 
been more useful to mankind than 
what they are today. Unfortunately, 
We are only worshippers of cows, and 
We never think of feeding them. In 
the houses of eve" the best protago-
n!sts of eattlp wealth. I have seen 
cow. fed in front of their houses in 
a starving condition and probably 
cursing the fellow for not having given 
enough food to them. That is the 
position in India. 

So, the p-oblem in India is to reduce 
the number of cattle and also upgrade 
the breed. because he breed is also 
very important. What is the position 
of our cattle in the eastern and sou-
thern States of India? We have the 
largest number of cattle 'n South 
India a3 compared to North India. In 
fact, I once went to your State, Sir, 
namely Orissa, and I was sta~ ling in a 
forest rest-house there. In the early 
mornmg, when I came out, I found 
that there were eight cows in front of 
my rest-house. I asked the man 
nearby why eight cows had been 
brought there. He told me that he 
had b-ought them to milk before me. 
I asked him how much milk after all 
would I require and why eight cows 
had been brought. He replied that 
all the eight cow; put together might 
give just a seer of milk. That is the 
position in Orissa. If you flO to 
Holland, Germany or Finland ete. you 

wi! find that a cow wil! live 35 lbs 
or 40 lbs on an average. In fact, there 
are cows there which give a Maund of 
milk, whereas, here, a cow gives only 
about half a seer Or sometime.> even 
less than half a seer of milk. Ail this 
is happening because of the fact that 
we lOVe these cattle, and we worship 
them, and that is why they are not 
giving us en<lugh milk. This i.; so 
because our approach to the develop-
ment of cattle wealth in this country 
has been a wrong approach. It is car_ 
ried away more by sentiments and 
oilier things rather than by any reason. 
There is no rational approach to 
wards the improvement of our cattle 
wealth. 

So, I feel that in India, everyone of 
us who L interested in cattle, must 
take up the question of do'ng propa-
ganda among the farme,s that they 
should try to grow more fodder and 
feed the cattle more, so that the fodder 
mav be conver ed into milk, and the 
milk yield may be more. In America, 
nearly 30 per cent of the land is devot-
ed to fodder cultivation. In Russia, 
it is so. In all the European count ies, 
nearly 30 per cent of the land is 
devoted to fodder. If a farmer has 
100 acre; of land, 30 acres are reserved 
for growing fodder, and cereals are 
grown only in the remainder. He 
grows fodder in 30 acre3, converts it 
into s'lage, and gives it to his cattle; 
and the cattle converts that fodder into 
milk and gives also manure in addi. 
tion. The milk is drunk by the man, 
and the nation drinks the milk: 
as for the manure, he gives it 
back 'to the soil. In that way, 
their agriculture is flourishing. Thus, 
cattle have been the foundattion of 
their agr'culture, because they feed 
them welL 

But, in India, out of 33 crore acres 
of land, Our farmers rese"Ve hardly 
an acre for growing fodder. The fod-
der that we give to our cattle is not 
fodder at all. We give them onJy the 
remains, only the straw, and that too, 
straw which h fit only fo- packin« 
purposes and not as fodder. The 
bhusa or gehoom ka bhma that we 
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feed our cattle with. is nothing at all 
eompared with the fodder given to 
the cattle in other countries. So, it 
Is neces,ary that our farmers should 
be told to grow mo,'e fodder in their 
fields. They should be told that 3 out 
of every 10 acres of land should be 
devoted to fodder cultivation so, that 
they can give that fodder to their 
cows or buffaloes. these cows or. buff-
aloes can convert the fodder into milk: 
and manure; the manure can be given 
back to the land, thereby keeping up 
the fertility of the soiL That is the 
economy that we have to follow. But, 
1IIlfo:-tunately, we are not doing that. 
We are only interested in worshipping 
the cows. All our anxiety is only to 
atop cow_slaughter etc. 

N ow, coming to the Bill itself, I 
would like to point out that according 
to the figuce3 that we have, we pro-
duce 4 million tons of oil-cake, (in-
cluding cotton seed). Besides We pro.. 
duce bran and other t)'J)es of cattle 
food. And do you think that all these 
4 million tons are given to the cattle! 
If only We had given all of it to our 
cattle, our cattle would have been 
very happy, but it is not so. A signi-
ficant part of our oil·cake production 
is used as manure. If we do not give 
fertiliser.; to OUr sugaccane-growers, 
tobacco-growers and chilly-growers, 
they use oil-takes as manure. That is 
how, all of the oil·cake that is pro-
duced in India does not go into the 
stomach of the cows but some of it 
goes directly as manure into the 
augar-cane or chillies or tobacco fields. 
That sort of thing has to be prevented. 

When We export oil-cake, of course, 
there is some control over the exports, 
but our main idea of exporting oil-
cake is this. We thought of export-
ing oil-cake with a view to earn the 
much-needed foreign exchange, for the 
import of fertilisers. . Oil-cake has 7 
per cent of nitrogen in it, whereas 
ammonium sulphate ha; 21 per cent 
of it, which means that instead of one 
ton of ammonium sulphate, our far-

mers have to use three tons of oil_ 
cake. And the value of oil-cake ps 
ton is much more than that of fertili-
lers per ton. So, we thought that by 
exporting a few lakhs tons of oil-cake, 
we could import three times or foUl' 
times the quantity of fertilLers. 
Whatever money We earn by export. 
ing groundnut and linseed oil-cake8 
was being used for the import of ferti-
lisers which the country requires. 
These fertilisers are given to the 
farmers who use them as manure for 
their sugarcane, tobacco or chillieQ 
fields. In that way, India is exporting 
now and then some quantity of oil_ 
cake, and tha t money is used again to 
import fertilisers, in the absence of 
which we would haVe used three 
times the oil-cake. 

So at intervals Government consider 
these matters. Only when they feel 
that the production is also going up, 
export is allowed. As we go on ex.-
porting oilcake, the price also goes up. 
It gives an incentive to the farmer 
to grow more groundnut. This is 30 
especially in Andhra where most of 
the groundnut is grown. If they get 
good price. they will grow more. U 
there are no good prices available, no-
body will grow it. The production 
gets reduced. In recent years, the pro-
duction of oilseed. has been going up. 
That is one way of producing more 
cattle feed concentrates in the country. 
W, also enquire from the States and 
, .) look into the price of the cattle 

feed. I can say for the information of 
Shri Jhulan Sinha that in three years 
the price of oil cake. which is the mo.t 
important cattle feed, that is, ground-
nut cake, has gone up by Rs. 1_8 or 
Rs. 2. If you look into the price of 
groundnut. you will see that the 
variation is so much. The price of 
groundnut or any other agricultural 
produce ha·. risen more than that of 
oilcake. Though oilcake is very im-
portant for our cattle, we have to earn 
some foreign exchange because we 
have to import much-needed fertiliser 
and also some machinery. We require 
dairy machinery for which we have 
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., pay in foreign exchange. I am one 
who feels that as more and Jtlore 
niries are eatablished, more and more 
well, will the cattle be fed and looked 
after. We find that wherever there is 
a milk supply scheme. there the cattle 
are well-fed and well looked after. 
Also the breeds are upgraded. and the 
farmer gets more money out of the 
sale of milk. 

In this way, we have to have an 
overall view of the situation. We have 
at intervals decided that we should 
export some cattle feed in order to 
import some of these things and also 
., earn foreign exchange. Otherwise, 
I entirely agree with Shri Jhulan 
Sinha that cattle feed is very very 
important, in a way much more im-
portant than the feed of mankind in 
the country. We feed the cow in 
order that it may feed us, give us 
more milk. Government have all 
these things in view. In view of all 
this, we are exporting some oilcake 
.ow. 

I hope in view of what I have said, 
Shri Jhulan Sinha will withdraw his 
Bill. 

Shri Warior: The position as ex-
plained by the Minister i3 not correct, 
because the statement which was 
made today in the House in reply to a 
Calling Attention Motion on the sub-
ject says something which is just the 
opposite. 

Shri Braj Raj Singh: He has not 
read it. 

Shri Warior: It says: 

"It was decided sometime ago to 
link the export of groundnut ex-
peller cake carrying a good margin 
of profit with the export of ground_ 
nut oil to compensate the loss in-
curred in selling the oil at interna-
tional prices. The gap betwl!en the 
internal and world prices widl!ned 
further during the current year and 
this link of groun dn ut expeller cake 
became ineffective". 

Mr. Chairman: That is a different 
aatter. 

Shri Braj Raj Singh: He did not 
look into that matter. 

Shri Warior: It has become ineffec-
tive. That is what it says. 

Shri M. V. Krishnappa: Then we 
have to stop it. Only when pricea 
are attractive; people export. If there 
are no attractive prices, who will ex.-
port it? 

Shri Braj Raj Singh: The hon. 
Member is saying that the Minister'a 
argument is not valid. 

Shri Jhulan Sinha: I am thankful to 
those who have supported the motion 
for consideration. I would just draw 
attention of my hon. friend, Ch. Ranbir 
Singh, who unfortunately is not here, 
to one point. He perfectly misunder-
.tood the intention of the Bill. This 
Bill does not ban the export of oil-
.eeds. Of course, it may indirectly 
Ilffect the export of oils~eds, as the 
hon. Minister has pointed out. But 
10 far as it goes, the Bill clearly de-
fines cattle feed as meaning 'oilcakes 
and other concentrates supplying 
necessary nutrition to the cattle and 
includes guar seeds and extracts like 
gum therefrom'. 

So far as my hon. friend, Shri Oza, 
who also is not here. is concerned. he 
only argued by extending my argu_ 
ment to other spheres. I am one who 
has been studying the problem of 
cattle feed, slaughter of cattle and so 
On for a long number of years. I 
know the Government's position and 
therefore, I did not venture to jOin 
issue with them on that. I steered 
clear of these controversies and tried 
to put before the House a proposition 
that I expected would be acceptable. 
I only meant to ban the export of 
cattle feed meaning oilcakes and other 
concentrates which are meant not 
only for sustaining the cattle popula-
tion in the country and developing it 
but also for developing the species, 
developing agriculture and improving 
public health, for which the Minister 
stands as much as We .tand. There-
fore, I was sorry to find that Shri Oza 
WIi3 extending my argument to other 
spheres, which I never meant. /U .. 



NOVEMBER 25, 1860 of Cattle feed Bill 

[Shri Jhulan Sinha] 
old Member of this HouR, I know the 
Government's policy in this regard. 
'They want to pemrit ezport so thst we 
may earn dollars and other fore1en n-
clumge to finance our development 
plans. I would be the last person who 
would in any way try to discourace 
exports from this country, specially 
when that course of action would be 
conducive to our larger interests. What 
weighed with me was not the amount 
of foreign exchange that the export 
of oilcake was earning but the loa 
that the country was suftering by the 
deterioration of the cattle wealth of 
th e country, specially the milk yield 
and other necessary ingredients that 
the cattle of this country supply. So 
1a1 a5 Shl1 Oza ~ concenled, he mis... 
undentood my point and extended the 
argument to other spheres, which I 
never meant. 

So far a" the Government position 
is conc orned, I am sorry I differ from 
them fundamentally. I have all along 
differed from tIlem on tIlis point. The 
hon. Minister talked about tile evil 
effect>; of the ban On slaughter of cows 
in this country. I did not intend to 
join iSSUe with him on tIlat. This was 
a point which I never intended to 
cover in my opening speech, nor did I 
intend to allude to it in my reply. But 
as he has raised tile point. I must 
deal with it. I feel tIlat the State 
Governments which have banned tile 
slaught~r of cattle, especially coWs, 
namely, the Governments of UP, Bihar, 
Punjab and other States have realised 
the importance of the problem. I do 
not tIlink tIlat the Governments of 
these States represent the interests of 
this land in any way 1e.r3 tIlan the hon. 
Minister there. All of us are working 
for the uolift of the country; all of u.s 
haVe dedicated our whole life for the 
solution of the problen~ facing tIlis 
country. But we have th"" ril1ht to 
differ from Government. We have felt 
all along that tile ban on tile slaughter 
of cattle has ~n imposed rightly, SO 
thst it mil1hl only enure to tile benefit 
of the country. The deterioration that 
has taken place in a way wbich we 

never expected is due to sometllin. 
else, namely, that the Government 
hare been dealine witll this problem 
in a completely lopsided way. That ill 
my feeling. The ban on the "laughter 
of cows hag not added to the comple-
xities of tile situation. It has very 
much uplifl!ed the country psychologi-
cally. It ill not a matter of pure senti-
ment; it is sentiment ba..--ed on reason. 
I tIlink tile whole history and culture 
of this country are based on the cui.. 
ture of tile cow and the things for 
which tile cow stands. 

It is unfortunate thst in Orissa, • 
cows had to be brought to give milk 
to the hon. Minister for his tea or the 
daily milk consumption. That is im-
material. The poor yield of thOR 
cows may be due to something else. I 
apprehend-I am not sure; you, Sir, 
may be knowing it better-tIlat tile 
breed and feed of tile cattle the-e m.y 
be very poor. In my part of tile 
country-I may "6e excused for saying 
that-the milk of 8 heads of milch 
cows would be sufficient for the whole 
lot of the Ministers here. That is the 
position. The hon. Minister know. 
that. If in some States, the cattle 
wealth is very poor it cannot be put 
forward as an argument for the whole 
of this country for effecting tile slau-
ghter of cattle or for ill-feeding them 
or dwarfing them or putting tIlem in 
8 way in which they cannot be D?ilked. 

He has also very eloquently laid. 
emphasis on the scientific rearing 01 
cattle, as is being done in otller coun_ 
tries. The scientific metllod may be 
possible or plausible in the state of 
things in otller countries. but our in-
terests and our culture have to be 
judged in the state of tllings prevail-
ing in tIlis country. I never stood. 
against cow-slau/!hter On erounds ot 
sentiment. But even if tIlat be the 
point. is it not the duty of tile Gov_ 
ernment to take into consideration the 
aentim'nt3 of 22 crores of people liv-
in/! in his country professing a religion 
which is as ancient and as venerabl& 
as any otller in tile world? Is it Dot 
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their duty to take note of thts senti-
ment and administer the country in a 
way which may enure to the benefit 
of this country? Scientific method of 
rearing cattle is certainly plausible and 
should be adopted. But it does not 
stand to reason to say that because 
there is some cattle feed In this coun-
try, therefore, it should b~ exported, 
especially when a portion of oilcakes 
is used as manure. Why not put a 
stop to that? You have got the power 
to do that. Come forward with a 
proposal to stop the use of oilcakes' 
and other cattle feed for purposes of 
manure. You go on exporting it and 
importing fertilizers and giving them 
to the cultivators for increasing their 
yield. That is an argument which 
would stultify itself. 

The third thing which the Minister 
has urged is to base our case on rea-
son. We have all along held the view 
that the approach to the problem of 
the development of the cattle wealth 
of our country, e3pecially the bovine 
species, has always been based on rea-
son. The scriptures of the Hindus, of 
the Ri.his and Maharshis who advo-
cated the cult of cow worship and 
development of cow were never un-
reasonable. They had very good rea-
lIOns. But the concepts and the rea-
sons that appealed to them may 
not be appealing to us. But to 
say that they were not based On 
reason but merely On sentiment 
is not correct and I cannot accept 
that. They had their own reasons; and 
they were good for the development 
of agriculture, for the development of 
public health and for giving food to 
the people and for giving manure, in 
a way which might sustain human be-
ings and others also who needed that 
food and crop. (Interrupnom). 

The last point that was urged-and 
that is the only point that touches my 
Bill-is that they have been exporting 
oil-cake because they find that these 
oil-sakes are getting a good price in 
the foreign market and are earning 
foreign exchange for us. 

1372 (Ai) LS-7. 

The foreign exchange earned by 
these oil-cakes is the weakest point in 
their export policy. They are export-
ing oil_cakes not for the reasons which 
they have urged. The oil-cakes are 
being mis-used for manure purposes in, 
the country. The country l.acb 
manure and they are used for that-
purpose. The han. Minister of Agri-· 
culture has got statistics. He may 
come forward and say that the deve_ 
lopment of food in this country is be-
ing very much hampered by lack of 
manure. If any cultivator makes use 
of the oil-cake for his area, for hls 
crop, what is wrong with it? You do 
not give him the manure that is 
needed. 

It is said that the decrepit cattle 
wealth has increased in such a way 
and so enormously that the cattle eat 
up the IV hole food of the human 
beings. This is a position which only 
a Minister on those benches can take. 
r, as a fairly good ki5an in my ares. 
have never found any person feeding 
the decrepit cattle with jawar or oil_ 
cake or cattle-feed concentrates and 
other things which are used for good: 
cattle. They are just keDt alive for 
some days or some months by putting 
them on grazing land or by giving 
them things which are not required fo~ 
other good and useful cattle. They are 
maintained only on waste things. 

Mr. Chairman: The han. Member 
may conclude now. 

Shri Jhnlan Sinha: The last argu-
ment that r put forward is this. The 
so-called ,tray or uneconomic cattte 
give more than what they take. We 
give thsm only waste things; they give 
us cow_dung, skin and other valuable 
things. I have got figures to show that' 
what is being spent on a head of catOe 
in the Gosadan is less than what the 
cattle give there. They are spending 
about Rs. 23 per head of cattle; and' 
from the calculations I have made tile 
output per head of cattle-these decre_ 
pit and uneconomic cattle-is 
about Rs. 35. What is talked 
of as being uneconomic is 
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not uneconomic in reality. If people do 
not appreciate the sentiments and 
logic behind the care of cattle in this 
country we are helples,,; we cannot 
make them understand things which 
'hey have not been able to understand. 

Anyway, now the time is over, and 
my Bill has served the purpose for 
which it was meant. It was meant 
only to pin-point the attention of the 
House On the problem of cattle feed. I 

'never intended to raise the ancillary 
problems which th~ hon. Minister has 
raised. I hope that this Government 
c:omposed of people who have been in 
thi" field. as' all of us have been, will 
be able to take note of the urgency 
nf the problem and the requirements 
.of this country. In this view of the 
matter, I would like to ask the House 
to permit me to withdraw my Bill. 

Mr. Chairman: Has the hon. Mem-
ber the leave of the House to withdraw 
thQ Bill? 

The Bill was, by leave .. withdrawn. 

15.58 hrs. 

ABOLITION OF EMPLOYMENT OF 
CASUAL LABOUR BILL 

by Shri Aurobindo Ghosal 

Shri Aurobindo Ghosal (U1uberia): 
Sir, I beg to move: 

''That the Bill to provide tol" 
abolition of the system of employ-
ing casual labour in the employ-
ments of permanent character De'-
taken into consideration." 

Mr. Chairman, Sir, my Bill reletes 
to th 0 question of a section of people 
"..ho are t.he worst sufl'erers in 'Our 
society. They are the casual workers. 
They are employed in various splieres 
~f our society, from agriculture to even 

highly developed industries. Unfor-
tunately, no ·"tatistics are yet avail_ 
able about the number of casual labo-
urer> in our country, their spheres of 
work, their wage scales and their am-
eniti.",. But. we know that the sys-
tem of casual labour. their method of 
recruitment, their working conditions 
.. tc. have been condemned since the 
British time. A Royal Commission 
was appointed. The labour investiga-
tion committee was appointed by the 
Government of India. Both of them 
have condemned the method of rec-
ruitment of casual labour, both in the 
public and private industries. They 
recommended sp2edy abolition of that 
system. This section of casual labo-
urers are generally unskilled and as 
such are victims of exploitation. In 
the Government sector, a large num-
':lei' 0: casual labourers are employed 
in the railways and PT departments. 
In the private sector they are engaged 
through contrac ors in a'l sorts of in-
dustries because there are some res-
trictions about the direct appointment 
of workers on a ca.ual basis. They 
are appointed as casual workers inten-
tionally through the contractors. The 
supply of unskilled labour in our 
country is more. So, they have no 
determined or fixed scale of pay nor 
their wage is determined on the basis 
of supply and demand. Their wage is 
determined almost On the sweet will 
of the employers. In all industries 
where the employers or contractors 
can engage them, they dictate their 
wages and their terms. No legislatioll 
like the Minimum Wages Act is appli-
cable to them and not even the bare 
necessities of an ordinary human being 
are considered by the employers wlaile 
fixing their wages. Nowadays, after 
a long fight, the temporary workers 
have attained ,orne status not like 
'he permanent workers in some indus-
tries. But the casual workers are the 
most neglected section. There is no 
definition of casual labour in any 
labour legislation. According to the 
Oxford Dictionary, casual means 'not 
regular or permanent.' So, casual 
worker is considered by some as tem-
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porary worker or that his work is not 
of a continuous natur". 

16 Ms. 

A distinctive feature of the casual 
worker is that they are not given con-
tinuous service; they are deprived of 
the benefits of the permanent workers 
or even temporary workers. They are 
out of the purview of any labour 
legislation. They are daily-rated and 
they have no fixed wage scale. In the 
public sector, the Railways are the 
largest employers of casual labour and 
not less than two Iakhs are employed 
by them. I would like to give one 
instance. In the engineering section, 
especially in the maintenance section 
track section and other Iniscellaneou~ 
sections, a large number of casual 
labourers are employed. This does not 
mean that their jobs are casual. Their 
jobs are of a permanent nature; only 
the workers are casual. Some workers 
are working in the same job for seve_ 
ral years--five or six yeaTS or even 
more. But the authorities manage to 
keep them casual by some means. 
After one mOl"lth's service or even 
before the casual worker complete" 
one month's service, when he will 
attain the status of a temporary worker 
-there is one day's break and after 
that he is r<:_employed. In that way 
his service is kept casual. This sort 
of practice is followed by the Railways 
and the P. & T. This is not only detri-
mental to the interests of the workers: 
it is bad from other aspects also. This 
breeds corruption. Everybody knows 
that the casual worker gets hiImeIf 
appointed at the end of a month as a 
new empioyc" and he has got to pay 
some bribe to the over3eers and en_ 
gineers Or o·.her officers. In that way 
it is in the vested interest of the oftl-
cials and engineers to continue them 
as causual workers. The P. & T. also 
fOllows the same procedure in respect 
ot casnsl labourers. 

The First Pay Commission recom-
mended on page 192 as follows: 

"It has been our general ret::om-
mendation that the daily rated 

system, whether in the Railwaya 
or in any other department unaer 
the P&T, where the nature of the 
work is casual. should be reduced 
to a minimum." 

But, instead of being reduced, it hall 
extended to other lIpheres also and J 
shall refer to some of them later. 

In private factories, they are mostly 
employed through contractors. 1'hl' 
tendency to employ casual worke", 
has gone up w;th the progress of 
labour legislation. It is practised most-
ly by the small factories which W3..!1t 
to avoid labour legislations. In the 
jute and cotton textile mills previous-
ly, they used to recruit casual labour 
direct under the name of 'badli'. They 
used to be called upon when the per-
manent workers were absent. Then' 
was no certainty of service. If a per-
son does not turn up for work, the 
person who is used to be wa'ting at 
the gate is called feT work tha day 
and he is paid wages for that day, 
without any other amenity available 
to the permanent workers. Various 
tribunals have asked for the liquida-
tion of this system but it is still con-
tinuing in another form. Since the 
last few years, the looms of jute mills 
are being sealed and opened at the 
sweet will of the mill-owners. When 
looms are being sealed, the permanent 
workers are retrenched or laid off o~ 
cOI11pelled to retire and when the very 
seals are opened again then the badli 
workers are taken in the place of he 
permanent workers. That way, they 
deprive the employment of the perma-
nent workers. 

16.10 hrs. 

[SHRI MULCHAND DuBE in the ChaiT} 

The badli workers are also deprived of 
their pr'vileges, because they are not 
considered as permanent wC<rkers. 

Nowadays, Sir, in almost all the 
small engineering factories in my State 
employment of workers through con-
tractors is in vogue. The contractors 
employ casual labour and they are 
their employers for all purposes. In 
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that way, the factory owners are re-
lieved of all the rigours of the diftcr-
ent labour legislations. I know about 
one big engineering factory in my own 
consWuency which employs 2,000 
workers through three labour contrac-
tors. Only these three con tractors are 
the employees of that factory. This 
factory supplies important railway 
materials like fish plates, etc., in 
huge quantities. The factory has got 
only three employees and 2,000 
workers are casual workers who are 
actually doing the job for the last ten 
years. In that way they are depriv-
ing the regular workers of their righ t 
1:> become regular workers, permanent 
workers. 

I would I ke to mention the instance 
of a transport company. The Joint 
Steamer Company of Calcutta is the 
only link between West Bengal, Assam 
and Bihar for carrying goods to Assam 
and for bringing tea from Assam to 
Bengal and Bihar. That company is 
running the biggest river transport in 
"ndia. They carry tea from Assam to 
Bengal and also the articles required 
by Assam from Bengal. For loading 
and unloading the steamers they have 
got about e'ght stations in Calcutta. 
About 5,000 workers are employed 
there. They are doing this job for the 
last more than 50 years. They have 
been doing this same type of loading 
and unloading all these years. The 
work is also gradually increasing. Un-
fortunately, the whole lot of these 
5,000 workers are casual workers em-
ployed through contractors. 

There is one peculiar thing in this. 
It is very difficult to get hold of their 
main emplcyers. The ma'n employer 
is one company which employs some 
two or three contractors. Messrs. Bird 
and Company employ more than ('va 
lakhs of people in all parts of India on 
a casual basis. In an industrial dis-
pute, the Government tried to fix the 
responsibility on the employers. The 
company evaded the whole issue and 
went out of the picture saying that 
they had got only three contractors as 

Labour Bill 

their employees. When the Govern-
ment caught hold of the contractors. 
they said that they had under them 23 
sub-contractors and those 23 sub-
contractors were their employees. 
Those 23 sub-contractors said that they 
had appointed 94 sardars and it was 
ultimately found that those 94 sardars 
were the real employers of the casual 
labour. It was very difficult to get at 
those sardars who always worked 
under pseudo names. In other words, 
Sir, from the real wages of these casual 
wc.-kers, from Messrs Bird and Com-
pany to these sardars everybody is get-
ting a share. If these workers are 
directly employed by the company, 
their wage scales and other things 
might be improved. Therefore, this 
sort of casual labour sYstem should be 
done away with. 

There were also some attempts made 
by some trade unions to fix up the 
relationship between causual labour 
and their employers. Under the Em-
ployees' State :nsurance Act, the h-
dustries which come under the purview 
of the Act have got to pay their con-
tribution to the workers. The legal 
fiction here is that these casual labour-
ers should not be brought under the 
purview of workers as defined in the 
Industrial Disputes Act. I would like 
ts> give you one example. It is report-
ed on page 1094 of the Calcutta 
Gazette, dated 10th April, 1958. Th;s 
is a case between some engineering 
factory owners and their workers on 
the issue of the dismissal of 203 
workers on the allegation that those 
workers were casual workers and were 
not directly employed by the company. 
The union pleaded that th ",ge workers 
came under the scope of the 
Employees' State Insurance Act and, 
therefore, they could not be calle-i 
casual workers. The court found like 
this: 

"Here the principal employer is 
the company and the services ,)f 
these workmen have been tem-
porarily lent Or let on h' re to the 
principal employer by the c -ntrac-
tors with whom these workmen 
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whose services are so lent or let on 
hire have entered into a contract 
of service. So contribution is 
payable by the Company for these 
workmen who come within the 
purview of the definition of em-
ployee in the Employees' State In-
surance Act. But the definition of 
a workman as given in section 2(s) 
of the Industrial Disputes Act 
contemplates existence of direct 
relationship of employer and em-
ployee between the company and 
its workmen and labour employed 
through contractors is outside the 
purview of the definition of work-
men in this Act (Industrial Dis-
putes Act). So these workmen 
are employees of the company for 
the purpose of Employees' State 
Insurance Act, 1948, but n~t for 
the purposes of the Industrial 
Dispu~es Act. The definition of 
employee in the Employees' State 
Insurance Act is far wider than 
that of a workman in the Indus-
trial Disputes Act and the result 
is that all workmen for purposes 
of Industrial Disputes Act may be 
employees under the Employees' 
Sta te Insurance Act, but not vice 
versa." 

In the end the court has observed like 
this: 

" .... there may be a suspicion 
that these contractors may have 
been set up to depr've the work-
men of their dues, but mere ms-
pi cion is not enough and the court 
would not be justified to probe fur-
ther into the terms and conditions 
existing between the Company and 
these contractors and to declare 
that these s()-called contractors 
are but name-lenders to the com-
pany." 

So, even the courts, due to the absence 
of legal definition or legal sanction, are 
unable to give any relief to the 
workers even though they wish to 
give it. 

I would now like to give another 
instance as regards the recommenda-

ticms of industrial tribunals, regarding 
decasualisation of casual labour in in-
dustries. I refer to page 600 of the 
Calcutta Gazette, dated 29th January, 
1959. It is stated by the court as 
follows: 

"The casual workers are 
appointed during full season ac-
cording to requirement and Sar-
darni exercises the acts of super-
vision over them.. The evils atten-
dant on the system of recruitment 
of labour through an intermediary, 
were noticed by the Royal Com-
mission of Labour in India and 
the Commission condemned the 
system, The system was also con-
demned by the Government of 
Ind~, Labour Investigation Com-
mittee." 

This was a dispute between the rice 
mill owners and the'r workmen. The 
court further said: 

"As a matter of fact the Asso-
ciation as late as in August last 
had expressed the willingness of 
the members to extend some fac:-
lities now enjoyed by permanent 
workers to the casual workers 
who had put in 240 days of servic; 
in a year. In my view, a certain 
percentage of the present casual 
workers can be made permanent 
without experiencing any d'ffi-
culty, economic or otherwise. I, 
therefore, direct that 20 per cent, 
Or one-fifth of the total number of 
casual workers employed, on an 
average on a day in the last year, 
be made permanent, , . ," 

I have given these illustrations be-
cause, sometimes, if relief is to be 
given to the casual workers, it depends 
upon the sweet will cf the particular 
industrial tribunal, and they cannot 
give it on the basis of any legislation. 
Therefore, the system of casual labour 
should be abolished and decasualisa-
tion as recommended by several com-
mittees earlier, should be expedited. 

This system of casual labour has 
been extended also to other spheres. 
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For instance, in Calcutta, in the mer-
cantile offices, the clerks and even the 
typists, at the present moment are 
appoin ted On a casual basis. If they 
attend office for a full day, they are 
paid at the rate of Rs. 1-8-0 or Rs. 2 
a day. They are generally retired 
employees from the services and they 
are employed on these jobs, so that 
the companies are relieved of giving 
the dues to them as for regular em-
ployees on the clerical staff. Thus, 
clerical staff is also employed on a 
casual basis. There are so many 
mercantile firms, wham I know per-
sonally, which follow such practices. 
In spite of the recommendations of 
several committees and in spite of CO'l-
demnation of this system by difterent 
Awards, this system of casual labour is 
being extended from the sphere of the 
working classes or workers to the 
clerical staff also. 

Therefore, the time has come when 
the Government should formulate some 
legislation in order to stop this nature 
of work. With this purpose, I have 
brought in this Bill in order to end or 
restrict the nature of casual work. : 
have suggested in the Bill that after 
three months' work, whatever might 
be the length of work, every worker 
should be considered as a permanent 
worker. At least the Government 
should come out with some legislation 
by which the companies will be bound 
to declare those workers as perma-
nent workers when their jobs are per-
manent. I have already given instances 
in the case of transport companies and 
erg:neering factories. While certain 
factories are going on manufacturing 
things for several years--40 to 50 years 
--still, how can they go on engaging 
men on a casual basis and call them 
casual workers through contractors 
ad infinitum? There must be an end 
to this system. 

With these wcxrds, Lcommend my 
Bill to lite acceptance of the Ho.use. 

Mr. ChairDian: Motion moved: 

"That the 'Bill to proYide tor 
abolition of the sy9tem of employ-

ing casual labour in the employ-
ments of permanent character be 

taken into consideratioo". 
Shrl S. M. Banerjee (Kanpur): Mr. 

Chairman, Sir, I congratulate my hon. 
friend, Shrl Aurobindo Ghosal for 
bringing in this Bill and I support the 
Bill. In his speech, he has mentioned 
the position of the casual employe!'s 
both in the public and the private sec-
tors. Many questions have been asked 
in this House as to when Govern-
ment are going to take a decision to 
decasualise the casual workers in the 
railways. First of all, I would try 
to mention something of the public sec-
tor, and then say what is happening in 
the private sector. 

Who is a casual worker? Casual 
worker, according to the defiinition 
I(ven by various authorities, is that 
worker whose job is for a specific 
period. I can Wlderstand if Member. 
of this House or Ministers are termed 
as casual workers, because we know 
the period which is fixed as five 
years. It is a specific period. 
Our job may be perma-
nent, but because of the democratic 
tradition, I may be there or may not 
be there. Things are easier in the 
Rajya Sabha, but in the Lok Sabha, 
~here direct election is the practice, it 
IS a problem, and SO we know our 
period, namely, that we have to be 
here for a specific period, and so we 
can be termed as casual workers. But 
in an expanding economy or in a dev-
eloping economy O<f ours, where we 
are thinking in tenns of expansion of 
heavy industries or expansion 01 the 
existing industries, we cannot possib-
ly think hat the workers from year to 
year will remain as casual employees. 

I may now trace the history of the 
casual workers in the public sector. I 
must congratulate the Labour Minis-
try and the various oliter Ministries 
for abolishing at least the term "extra 
temporary establishment" or "extra 
temporary artisan." from the various 
Ministries. I remember the period in 
1947, when all suc:h hands were dis-
charged on 31st March. It was the 
parctice durin, the years preceding it 
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also. They were technically discharg·· 
ed on the 31st March of every year anti 
were re-employed on the 1st April .of 
the next cland"r ye"r. The idea was 
not to give any benefit to those em-
ployees. But after 15th August, 1947, 
af~er Independence. steps were taken, 
and now we can say with confidenCE: 
that at least in the public sector, thou~h 
a large section of employees have not 
been made permanent, still they are 
temporary or regular employees. 

But in the railways, espec'ally, my 
attention was drawn to the condition 
of casual employees in the South-
Eastern Railway. The condition must 
be similar in all the railway -' but 
specially in this particular railway the 
number of casual employees is much 
more according to my information-
am spe"king subject to correction-
than in any other railway. Recently, 
after the strike, nearly 400 regular em-
ployees have been made casual em-
ployees. Here we are discussing how 
casual workers can be made temporary 
Or even permanent according to Shri 
Aurobindo Ghosal. bu~ after the 
strike, men had been penalised in such 
a way that they have lost their jobs 
first and then they have been reinstat-
ed, re_employed or re-entertained as 
casual employees. So, I request the 
Deputy Minister to consider this mat.-
ter and make a reference to the Rail-
way MinistrY if possible and if he 
thinks proper, 

There are various forms of casual 
employment. In defence establish-
ments, in the ordnance depots, in the 
technical development establ'shment or 
in the ordnance factories, some orders 
were issued that if a worker continues 
for more than six months, then he will 
become a temporary employee. I am 
thankful to the Defence Minister lor 
ths particular order, but unfortunately 
In many establishments these orders 
have not been implemented, with th~ 
result that after having working lor 
/I months or even 2 years, a worker 
remains casual. 

In the CPWD, the- workers under 
work-charged establishments are also 
practically casual worken. I am 
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grateful to the hon. Minister for tak-
ing certain s :eps to bring them to the 
temporary establishments. Now • 
particular work load has been asse!!'· 
ed and the department knows fully 
we:] 'hat in the CPWD, Defence or 
Railway establishments, they are pub-
lic sector concerns which are expand-
ing. We cannot possibly anticipate 1lbat 
with the present tensiOn at the inter-
national level our defence producti011 
will be less. So, we can safely asses 
our requirements and declare the mell 
pennanent. 

The same applies to Construotica' 
work in the CPWD. We actually see 
how Delhi has expanded twenty 
times and it is stilI expanding. So, In 
the CPWD also those working under 
work-charged establishments can be 
made permanent or at least temporary 
for the time being, because as tem-
porary employees they can get the 
benefit of provident fund, gratuity, 
etc., which otherwise they aTe not 
entitled to get. 

In regard to contract labour, I un~ 
derstand the difficulty of Government 
they may say, what will happen in 
those projects which are completed 
after a specific period? We cannot pos-
sibly expect that a particular project 
will not be completed. Take the un-
skilled or semi-skilled workers in 
various dams and projects. After the 
completion of the project, there will 
be an army ot unemployed people. 
Steps are being taken to re-absorb 
them in other projects. So, it can be 
argued. "How do you expect that 
particular workers, casual or tempt)-
rary, to be made permanent?" My sug-
gestion is, let there be a pool of IIU~ 
workers and let the same worken 
who have worked in, say, Bhakra dam, 
be shifted to some other dam after 
Bhakra dam is completed, so that 
there may be continuity of service. 

The worst thing about casual emplg,y 
ment is, he is not entitled to any social 
seeuri ty like provident fund, leave, 
holidays, medical aid, etc. There is no 
social insurance in his case. So, if II 
pool is created, a roster is made ,or 
such employees Wlhose work is likely 
to be complMed within, say, lib<: 
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months and his continuity in employ-
·ment is ensured, this problem can ~ 
801ved to a great extent. 

In the Survey of India under the 
Scientific Research Ministry, there is a 
category of employees working on the 
departmental leave system; they form 
nearly 40 per cent of the total number 
of employees. This worker works for 
a survey in a particular field for six 
months and for the other six months 
he gets only a meagre portion of his 
salary, say, Rs. 8 or Rs. 10; he does not 
get any D.A., house rent allowan~e, 

city allowance, etc. There was some 
IItruggle by the workers of the Cen-
tral Tractor Organisation where also 
Che departmental leave system was ap-
plied. The entire matter was referred 
to adjudication before the Chief 
Labour Commissioner. I did not see 
that report, but I saw another report 
concerning the same thing where it 
was stated that the departmen tal leave 
lIYstem is injurious; it does not give a 
feeling of security to the worker and 

..so it should be done away with. 

Take the hot weather establishments 
in hot weather, the khas khas boys 
who are employed to sprinkle water 
an khas-khas thatties for three or four 
. months are given only Rs. 30 per 
monbh and no D.A. In the Central 
Government, where an ordinary 
worker gets Rs. 80 or Rs. 90, a casual 
worker doing practically the same un-
skilled job for the entire day gets only 
Bs. SO. A question was railed by us 
not in the House, but outside as to 
whether a minmum wage should be 
established for such workers for 
three months. The reply was, there is 
no special grant for them and this 
expenditure is met from the incidental 
or miscellaneous expenses as hat 
weather establishment; we are get-
ting enough people from the employ-
ment exchange at Rs. 30. I asked some 
of the workers not to work On Rs. 30 
Bnd not to work unless they are given 
the minimum wage. The I was asked 
by one worker. "Are you in a position 
to give me Rs. 30 from your pocket?" 
i could not reply, because the poverty 

is SO much and unemployment is so 
grea t that people are prepared to work 
even for Rs. 15 Or 8 annas per day. I 
have given some examples in the pub-
lic sector, supposed to be model em-
p~oyers. I would like the -!lon. De-
puty Minister to give some reply to 
this. 

The Deputy Minister of Labour 
(Shri Abid Ali): Where are they em-
ployed? 

Shri S. M. Banerjee: In Kanpur, 
Delhi, etc. on Rs. 30 or Rs. 35. They 
are given jobs under the ~tation order 
at daily rate of pay. 

Shri Abid Ali: You are wrongly in· 
formed. 

Shri S. M. Banerjee: My knowledge 
is limited and I speak subject to cor-
rection. I accept the Deputy Minister 
is a moving encyclopaedia. These are 
employed by the station officers of 
ssa and their pay is not more than 
Rs. 30 in the cantonment area. 

Shri Abid Ali: I reques t the hon. 
Member to give more details, because 
1 still assert that this information i~ 
wrong that in Government employ-
ment there are persons who are get-
ting only Rs. 30 . 

Shri S. M. Banerjee: I am speaking 
of the hot weather establishment-
khas-kha.s boys, etc.-appointed dur-
ing summer. All the Government 
buildings are not air-conditioned. 

Shri Abid Ali: Is he sure they are 
getting only Rs. 30? 

Shri S. M. Banerjee: Rs. 30 or 
Rs. 40, I am not sure. 

An Bon. Member: He is coming 
down. 

Shri S. M. Banerjee: But they arc 
not getting the minimum wage given 
to an (Ordinary regular employee of 
the Central Government. 

Shri Abid Ali: Does the hon. Mem-
ber ]!Iti"" to his statement that they 
get it: &! Rs. 30 only? 
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Shri S. M. Banerjee: They are not 
getting any D.A. 

Sbrt Ra~::.Jnath Singh (Varanasi): 
HOVi ca., they get it? They are only 
casual labour. 

Mr. Chairman: He should conclude 
now. 

Shri S. M. Banerjee: I will say 8 
word about textile workers. The 
hon. Minister knows the condition of 
the substitutes who are called 
badlis. They get employment for 5 
days in a month or for two days in a 
week. There is an army of substitute 
workers either in Kanpur or in other 
places in the textile mills. I would 
request the hon. Minister to kindly 
consider this matter. Whether casual 
employment is necessary for other 
purposes is a different matter. But I 
have suggested that where there is 
construction work, which is likely to 
be completed soon or in a short time, 
there should be a common roster of 
those unskilled workers and the same 
workers should be provided alterna-
tive jobs in construction works in 
other places and, in this way, the 
continuity of their service is maintain-
ed. With these words, I support the 
Bill and I would request the hon. 
Deputy Labour Minister to tell me 
what the water boys in Kanpur and 
other places are being paid. I would 
like to challenge him whether they 
are being paid more than Rs. 30. 

Shri Abld All: Then will the hon. 
Member promise not to make incor-
rect statements? 

Sbrt S. M. Banerjee: I am sorry, 
I could not hear him. 

Shrl Abld All: When he gets this 
information, will he promise not to 
make -incorrect statements in future? 

Shri S. M. Banerjee: As a personal 
explanation on incorrect statements I 
may say that the hon. Deputy Labour 
Minister has monopolised the making 
of incorrect statements and I can 
establish this if I am given a chance. 
Now he takes the protection of the 

treasury benches and, unfortunately, 
I am only here. Otherwise, I would 
have established them. He has tried 
to ridicule us but, unfortunately, he 
has only ridiculed himself • • ., 

Dr. Meikote (Raichur): This ques-
tion of the employment of casual 
labour is a very serious one and it has 
now become nationwide. A remedy 
for that is rather difficult to seek but, 
even so, a remedy has to be found, 
and found quickly and effectively. I 
welcome the Bill that has been 
brought forward on this subject by 
Shri Aurobindo Ghosal. But I perso-
nally feel that the remedy he has 
sought by this Bill is rather not suffi-
ciently effective. It is not enough. 
The amendment that he has sought to 
bring in through this Bill does not 
confer on the workers that amount of 
security that one would wish for. We 
in this House have been speaking of 
unemployment and employment of 
casual labour several times in recent 
times and we can say some improve-
ment has taken place. We cannot 
deny that. Even so, as I said, it is 
nationwide and extensive. It affects 
many people in many sectors, whe-
ther it is Defence, C.P.W.D., railways 
or public sector or private sector 
industries. 

The question arises: what is the 
matter and what is the remedy? On 
the one side, there is the exploitation 
of labour and, secondly, the availabi-
lity of manpower. I remember in 
this connection a nice story I happen-
ed to hear immediately after world 
war I as to what happened in Ger-
many when demobilisation took place. 
A medical man went in search of a 
job to another part of the country and 
saw another person waiting there. He-
asked him "What is your position 
here? He replied: "My position is 
the tenth unpaid assistant to the third 
paid assistant". That seems to be the 
situation in India today. The man-
power is very large. So, contractors 
and others try to exploite this man-
power. That is one side of the 
picture. 

···Expunged as ordered by the Chair. 
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[Dr. Melkotej 
There is the other side of the 

picture. 7;':3:S G:lJwed to take place 
in the public sector and in the various 
Government departments, which is a 
very serious affair. Nobody could 
.deny that this should not take place. 
But it is there. Casual labour is 
taken by Government under various 
guises; you may cail them, temporary, 
extra-temporary, casual, work-chare:-
ed and so on, so many other denomi-
nations, but, all the same, they cover 
the same group of workers. But the 
term "casual labour" has a special 
-connotation in the sense that such an 
employee is not temporary and so he 
cannot aspire to become permanent. 
He will always remain casual and he 
can be thrown out at any time. It 
may be that he may get a little more 
than a temporary or permanent em-
ployee in terms of daily wage but his 
insecurity of employment is very very 
great. In big construction works like 
dams, and other public sector under-
takings where the contractors engage 
many of these people, and also in the 
sugar factories and farms many of 
these casual labour are employed, 
thousands of them, and retrenched 
within a period of three, four or six 
months. 

As I said, Government is aware of 
the problem and it is trying to do its 
best. But even a fringe of the prob-
lem has not been touched so far. By 
whatever name you may call them, 
1 do not see why the benefits that 
should accrue to the permanent 
workers should not be given to the 
casual labour. He should be paid 
very much higher emoluments during 
his employment of three or four 
months. Also, provident fund and 
<>ther security measures should be 
offered to him. In that case, in spite 
of the nomenclature, the difficulties 
that he encounters would not be as 
much as it is obtaining now. 

In clause 4 of the Bill Shri Ghosal 
lIays that any casual worker, who 
lIhall complete three months' service 
on the date this Act comes into foree, 
liMn be considered as a perme.nent 
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worker. While that should be the 
aspiration of everybody that such an 
eventuality should take place, in a 
developing economy like ours where 
our employment potential i~ very 
small, it is certainly very very diffi-
cult for anybody to implement. Even 
if Shri Ghosal should get into the 
Government, and at that time some-
one brings in a Bill of this type, he 
will reply that it is very difficult to 
implement. It is only people who 
are in charge of administration that 
know the practical difficulties. 

Even so, the amendment that 
would like to bring forward to this 
is, though I have not sponsored this, 
that any casual labour who has put 
in three months' service on the date 
of this Act should get every type of 
amenity that a permanent worker 
gets. Such a change in the Act would 
certainly benefit the casual worker. 
Unless this is brought forward, I 
personally feel that this by itself will 
be like saying "I have sympathy for 
the casual workers, but I cannot help 
them". I would therefore say that 
this amendment of mine should be 
accepted and the measure should be 
passed. 

8hri M. C. Jain (Kaithal): Shri 
Ghosal has drawn the attention of 
this House and, through this House, 
the attention of the country to a very 
vital problem and I congratulate him 
for doing this. But I believe as the 
previous speaker has stated, the pre-
sen t Bill does not go far enough. How-
ever, he has done well in drawing the 
attention of the Government towards 
this vital problem. 

There is no doubt that this business 
of casual labour and its counterpart 
in the Government departments, the 
work-charged establishment, breeds 
corruption. There is no doubt about 
that. So, we have to devise methods 
as to how we can stop this or reduce 
the extent of this problem. So far 
as I can see, casual labour oan be 
divi'ded into two parts. Firstly, 
there are· workers who continuously 
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work for a period of time and they 
will continue to work even in the 
future. Yet, they are kept work-
charged or casual. I have no doubt 
that they can be absorbed as perma-
nent employees, either in the industry 
or in the Government departments. 
I think the Minister and the Govern-
ment know that there are innumer-
able such persons working in the 
factories in the private sector as well 
as in the Government departments. 
In the State P.W.D., Central P.W.D., 
railways and so many other depart-
ments innumerable persons are work-
ing as work-charged staff. 

Those people have been working in 
that capacity for a long period and 
there is no indicatien that their work 
will stop or those jobs will cease to 
be there. Yet, they are kept as 
workcharged. Therefore so far as 
this class of workers is concerned I 
see no reason why the Government 
should not step in and do something 
concrete for them. 

Then there is the other class of 
workers who work either in Govern-
ment departments or in factories for 
a few days or for a month or so. It 
is difficult to give such workers any 
help, so far as this Bill is concerned. 
I think the hon. Deputy Minister will 
tell this House how he proposes to 
help the first category of workers 
that I have mentioneQ. 

As I mentioned earlier, this Bill 
does not go far enough. It says that 
a worker who has worked for three 
months on the date of the enforce-
ment of this Bill will be deemed to be 
a permanent worker. Suppose, a 
worker has not completed three 
months when this Act comes into 
force and the three months expire 
after some time. Then will he no~ 
be considered a permanent worker? 
So there i. a defect In the drafting 
of this Bill. 

Similarly, clause 3 provides that nO 
factory will employ,a man as II casual 
worker in the permanent job. Sup-
pose a factory does so. He has not 
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provided for any punishment, if a 
factory does so. There is no ClaUlle 
under which thai fac:ory can be taken 
to task. I h>ave just mentioned a 
few defects. 

So far as this Bill is concerned, it 
cannot be accepted in its present 
forlll- I do not, of course, oppose 
it. But I commend to the hon. Min-
ister that he should pay sufficient 
attention to this problelll- Some con-
crete remedy should be found out for 
solving this problem which affects 
the weaker sections of our population. 
There is no doubt about it that in 99 
per cent cases this casual labour 
comes from the weaker sections of 
our population. I am very sorry te 
say that those weaker sections are 
exploited the most in our country. 
They have to be helped. As was 
mentioned just now, they are poor. 
They are unemployed and they can 
be exploited because of their poverty. 
So the Government has to come to 
their rescue. At least those workers 
whose positions of jobs are of a per-
manent nature but still whose incum-
bents are on the workcharged list, 
can at once be brought on the perma-
nent cadre. 

With these remarks I congratulate 
Shri Ghosal for drawing the attention 
of this House and the country to this 
vital problem. I hope the hon. Min-
ister will give us some hope by say-
ing that he Is contemplating some 
solution of this problem. 
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Shri Warior (Trichur): Sir, this 
problem is a very wide one and at 
the same time, a very vast one. The 
system of ca3ual labour has become 
almost a permanent feature in all the 
fields of employment not only in the 
public sector, but also in the private 
sector. Their lessons are more drawn 
from the public sector enterprises 
than from the private sector enter-
prise3. It has come to that. In 1947, 
when we gained Independence, there 
was some question raised about the 
sys~em being ended. But, actually, 
it was from that time that this system 
has become almost permanent. 
Before that, it was only casual. 
Because, casual labour is employed 
only fa: ~asual purposes for casual 
jobs. Bllt, for ordinary regular jobs 
which ran throughout the year with-
out even seasonable breaks, this casual 
labour system was never adopted in 
Indian industries. As far as we could' 
understand, there was casual labour, 
but only for those purposes which 
are casual, only for seasonal or thAt 
sort of employment. But, from 1947, 
this has become 0. permanent feature, 
especially in the public sector. For 
instance, the biggest employer in the-
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country is the Railway Board which 
has go: a vast net work of employ-
ment throughout the country. In the 
Railways, there are about 200,000 or 
more of casual labour today, who are 
working regularly throughout the 
year, and for a number of years also. 
For instance, there are workers who 
have been in the Railways for Q 

decade and still they are called casual. 
The break is fictitious. The casual 
labourers are asked on the 30th of 
.Tune and 31st of December to leave 
the job for that day. On the next 
day itself, the man is put on the same 
job. What is the 'difference 
between this and their being 
made permanent? If they are made 
perman en t, there are certain benefits 
accruing to them which can be denied 
for these workers although for all 
practical purposes, they are as good 
as permanent workers, or for that 
matter, even temporary workers. But, 
they are not given. Because, in the 
Railways, when an ordinary tempo-
rary worker is paid Rs. 2-8-0 per day, 
these casual workers are paid not 
more than Rs. 1-4-0 or Rs. 1-6-0. 
That depends upon the market rate 
prevailing in the particular labour 
market. If labour is cheap as, for 
instance, in a famine area, this rate 
may even go down, but it never goes 
up to the minimum recommended by 
the Pay Commission and accepted by 
Government. The minimum wage for 
an ordinary worker who is made 

C=I Labou,. Bill 
either temporary or permanent is 
Rs. 30 plus a dearness allowance of 
Rs. 40, making a totai of Rs. 70. But 
casual labour is paid Rs. 35 or at the 
most Rs. 40 only, though for all prac-
tical purposes the person is perma-
nent or at least temporary and can 
be made permanent. 

17 hrs. 

This is the case not only in the 
railways. The railways, being the 
biggest employing agency, have gJ: 
the maximum number, but this is the 
case in the dockyards also. In the 
Cochin Port dockyard, for instance, 
there are two to three thousand 
workers. They find work in one part 
of the dockyard or other. They work 
throughout the year without any 
break at all. Still, for a number of 
years during which the port has been 
developing, these workers have been 
treated as casual labour, and denied 
all benefits and emoluments dU,e to 
them as permanent or temporary 
workers. 

Mr. ClIalrma.n: The hon. Member 
may continue on the next day. 

11.02 hrs. 

The Lok Sabha then adjourned till 
Eleven of the Clock on Mondal/, NOfJ-
ember 28, 19601 Agrahal/aM 7, 1882 
(Saka). 

GMGIPND-LS II-I37~ (AI) LSD-~5-IT~ 
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pyrites in Bihar . 2235-40 
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Organisation . 
Transistor radios 
Heavy Engineerng Cor-

poration . 224<r-54 
Committee on allotment 

ef Government quarters. 2254-55 
Disucussion about Go.. 
in U.N.O. ~256-60 

463. X-Ray equipment 2.2.6~1 

464. Sindri Fertilizers and 
Chemicals Ltd. . 2262--64 
Consumption of exporta-

able items 
Subsidy for export 
Export promotion . 
Control and Inspection 

2264 
2 264-65 

2265--67 

of Atomic Establishments 2267-70 

WRITTEN ANSWERS TO 
QUESTIONS 2270-2327 

S(J. 
No. 
454. Micanite 
457. Public Undertakings 
467. Financial assistance to 

States 
468. State enterprises 
469. Trade with African 

countries 
470. Coir Industry 
471. Exploration of mineraIs 
472. Atomic Power Station 
473. New A.I.R. stations 
474. Handloom Weavers in 

Andhra Pradesh 
475. Visa restrictions on In-

dians in Thailand 
476. 
477· 
478• 
479· 

Wire-broadcasting project 
Survey of Indian ocean . 
Small Scale Industries 
Indiana leaving African 
countires 
Fertilizer factory in U.P .. 

2270 

22700--J72 

22.72 
2273 

2273-74 
2274 

2275-76 
2276-77 
;1.277-78 

2279 
2280 
2280 
2281 

WRI'I"l'EN ANSWERS TO 
QUESTIONS--contd. 

S.Q. Subject 
No. 

481. Industrial process instru-
ments 

483. Foreign goods in Indian 
markets 

484. Indian businessmen sup-
plying articles to Chinese 

485. Hospital at Madras 
486. Assam Rifles 
487. Sub-soil water level in 

Delhi 
488. Workers in Public Sec-

tor 
489. Extradition Treaty with 

Pakistan 
490. Manufacture of watches . 
492. Alarm clocks. 

U.S.Q. 
No. 

397. Tibetan refugees 
780. Survey of contract labour 
78 I. Indians kidnapped by 

Pakistanis 
782. Production of automobi-

COLUMNS 

2282-83 

2 285 

2285 

2286 
22.86-87 

2.2.87 

2287-88 
2288 

2288-89 

les 2.289-90 
Motor cycles and Scooters 2.2.9<>-9 [ 
Ball and roller bearings 2.2.9 I ~2 
Power driven pump. 22.92~3 

Export of beef and cow 
skins 2293~4 

787. Small Scale Industries 
in MaharashLra 2294 

788 Recording of events con-
nected with Mahatma 
Gandhi's life . 22.94~5 

789. I.otopes 2.295 
790· 

791. 

792. 
793· 

794· 
795· 

796. 

Smail Scale Industries 
in Rajasthan 
Migration from Ceylon 

to India 
Release of Wakf property. 
Bharat Sewak Samaj in 
Uttar Prade.h 
Passports for China 
Bharat Sewak Samaj in 

Orissa 
Tibetan delegation to 

U.N.O. 

2295 

2.295~ 

2296 

22.96-97 
2297 

797. Loans to displaced per-
son. 2298-99 
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WRlTl'EN ANSWERS TO 
QUESTIONS--eontd. 

U.S.Q. Su.bject 
No. 

798. Okhla Industrial Estate 
799. Agricultural tractors 
800. Sale of car by a foreigner. 
801. Beggars 
802. Irrigation works 
803. Film production Bureau. 
804. Auction of evacuee plots 

COLUMNS 

;;Z99 . 
2299 
2300 

2PO-OI 

2301-"2 
2302 

in Punjab 2P2-"3 
80S. Indian cement factory in 

Pakistan 2303 
806. Dams under Dandalcara-

nya Scheme. 2303-04 
807. Printing and Writing pa-

per mills in U.P. . 23"4-oS 
808. Export of Sole Crepe 

rubber . 330S 
809. Report of the Economy 

Committee for Printing . 
810. Export of manganese ore. 
8 II. Promotion of exports 
812. C.P.W.D. 
813. Constructin of a hospital 

in Tripura 
814. Naga hostiles 
815. Coffee. 
816. Newsprint quota 
817. Heavv Machine Tool 

Plant' 
8 I 8. Effect of Wages on Agri-

cultural Prices . . 
819. Crafts Museum 
820. Mica bricks . 
821. Civil Administration in 

Public Undertakings 
8:z2. Indian Embassy at Bonn . 
823. Employees' State Insu-

rance Act 
824. Cement Plant 

230s-06 
2306-"7 

230 7 
23"7-08 

230 8 
2308-"9 

2~09 

2310 

2310-11 

2311-12 
2~12 

2312-13 

825. 
826. 

Dry milk powder 2314-16 

828. 

Cooperative Tea Factory 
atKangra . . . 
Indian Aluminium 

Company 
Fire in Pure Jharia Col-
Iiery. . • • 

Japanese Delegation on 

2316 

2316 

Cottage and Small Scale 
Industries . ;,. . 2317-18 

830. Irrigation projects . 

831. Tea plantation in paJam-
pur 

2318-19 

WRITI'EN ANSWERS TO 
QUESTIONS--eontd. 

U.S.Q. Subject 
No. 

832. Phizo's campaign in 
U.K. 

833. Price of rubber 
834· Industrial e~tates in 

Kerala . 
835· Subsidy for replanting 

rubber. 
836. Bye-products of salt 
837· Trade Unions ofC.P.W.D 
838. Import of dental goods 
839. A.I.R. Cuttack 
840. Handloom weavers 
841. Naga hostiles 
842. Industrial survey of 

Rajasthan 
843. Visit of Netaji Su hash 

Bose's daughter to India . 

MOTION FOR ADJOURN-

CoLUMNS 

2320 
232C-:U 

2321 

2321-22-

2,22 
2323 
2324 

(2324-2 S 
2325-26-
2326-27 

2327 

2327 

MENT . 2327-32 

The Speaker withheld his 
consent to the moving of 
an adjournment motion 
given no' ice of by 
Sarvashri S.M. Banerjee and 
Tangamani regarding 
the situation arising ou· of 
the recent disturbances in 
the modern Satgram colliery 
near Asansol. 

PAPERS LAID ON THE 
TABLE· 

(Il A copy of each of the fo-
llowing Notifications under 
sub-sec ion (3)o! Sec' ion 13 
of the Central Silk Board 
AC',1948: 

(i) G.S.R. 1291 dated the 
S'h November, 196o 
making eer: ain further 
amendments to the Central 
Silk Board Contribu-
tory Provident Fund Rules 
1955· 

(ii) G.S.R. 1326 dated the 
12th November, 1960 
making certain further 
amendments to the Cen-
tral Silk Board Rules, 195~· 

(iii) G.S.R. 1327 dated the 
12th November, 1960 
making certain further 
amendment to the Cen-
tral Silk Board S~Udy 
Leave Rules, 19S5. 
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PAPERS LAID ON THE 
TABLE-contd. 

(2) A copy of Notification No. 
A.E. Ind. 1(90)/60 dated the 
20th October. 1960 regard-
ing the appointment of an 
Expert Committee on the 
manufac' Ure of • low cost 
car in India. 

\~) (i) A copy of the Ann~ 
Report of the Praga Tools 
Corporation Limi'ed. Hy-
derabad fortheyear 1958-59 
along w;th Audited Account. 
and th! comments of the 
Comptroller and Auditor 
General thereon. under sub-
section (I) of SecdoD 639 
of the Companies Act, 1956. 

(ii) A copy of the review by 
the Government of the work-
ing of the above Corporation. 

-CALLING ATTENTION TO 
MATTER OF URGENT 
PUBLIC IMPORTANCE 
Shri P. KunhBn called the 

attention of the Minister of 
Commerce and Industry to 
the situation arising out of 
the policy of the Govern-
ment allowing exporters of 
groundnu~ oil to import co-
conut oil and copra. 

The Deputy Minister of Com-
merce and Industry (Shrl 
Satish Chandra) laid on the 
Table a statement in the 
regard thereto. 

BILL INTRODUCED .• 
Tripura Excise Law (Repeal). 

Bill. 

BILL UNDER CONSIDERA-

COLUMN3 

2339 

TION . 2339-92 
Fur.her clause-by-clause con-

sideration of the Companies 
(Amendment) Bill, as re-
ported by the Joint Com-
mi~tee co:rinucd. The 
clause-by-clause considera-
tion was no· concluded. 

COLUMNS 
REPORT OF COMMITTEE 

ON PRIVATE MEMBERS' 
BILLS AND RESOLU-
TIONS ADOPTED 
Sevellty-second Report was 

adop~ed. 

PRIVATE MEMBERS BILLS' 

2393 

INTRODUCED 2393-94 
(t) The Industrial Disputes 

(Amendment) Bill, 1960 
(Insertum of new Chapter 
V AA by Shri T.B. Vi'tal Rao. 

r (2Y The Employoes· Provident 
Funds (Amendment) Bill, 
1960 (SubstitUtion of new 
section for ;ection ~. by Shri 
T.B. Vittal Roo. 

(3) The Charitable Trusts 
Bill. 1960 by Shri Ram 
Krishan Gup .•. 

PRIVATE MEMBER'S BILL 
WITHDRAWN. 2395-2429 

Shri Jhulan Sinha moved for 
consideration of the Ban on 
Export of Cattle Feed Bill. 
1958 and also replied to the 
debate thereon. The Bill 
was withdrawn by leave of 
the House. 

PRIVATE MEMBER'S Bll L 
UNDER CONSIDERATION 242'r-sa 

Shri Aurobindo Ghosal moved 
that the Abolition of Emp-
loyment of Casual Labour 
Bill. 1958 be taken into con-
sideration. The discussion 
was not concluded. 

AGENDA FOR MONDAY. 
NOVEMBER 28, 1960/AG-
RAHAYANA7.1882(SAKAr-
Further clause-by-clause con-

.ideration of the Companies 
(Amendment) Bill and 
passing of the Bill. 
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